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FeAH |
FIERE R
1. Gferg 7 i T

(1) ¥ fafaam g w7 B @i B arfesmr = (srfemr oY s FH=m)
fafa=w, 2016 & A9 | ST ST

(2) T FATH=H FLRET TSI H T TR 0l TG ] TG g
2. SIASIAT

(1) o AETT ITTEFIT (AEARSIUATS) F TAF FHAT I AR g, T a (o et giaar,
F AT HRE-T %07 oAt o LT AT AGEAT Al il s 2|

Ford T == fafR=wt & srerar it T ST 7 FIEwT AUqaT AeqeT g1 o=y Aty =y
T 97 gt =9 7 [efta i 9% 7 BfRew et =9 7 sreEr seuwrfers g

TF <% =R 9% @] 781 gl
Fera o T fAafaamaes s e srfeerr (et o s su=TAt £ &ar #i
oret) fafe=rer, 2000 & T3 F THT TTEHIT H TG Hl 7RG FLAarel ATARIAT ST 77
FHATAT & U & 78 797 7 & S U9 Ual & Furegiig Jaq-aE) 1@
ormTtae T o 8 qur = v e/ gaiEe =9 § 7 T UH il #iw
I FHATAT & A0, AT 3T =T ATAT % (60T § a8 77 7197 & T 376 forw griveae
& 7 {9 T2 gl
Forq T iSRS srrET s AR & #or wifgweer it #ar § ogaiey
FTARTIAT T T FHATAT o6 9qd, T 3T 7T ATH ITeh (o7 g &7 | 947 80
Bl

(2) == FAfRTwt & i i T F ST I A T IR0 o TAA ATARTAT 3T 97T
FHATIAT T FaT ¥ o1t =4 A= % Iweret & AT smentea g

(3) &rar fafvammes & fasme arfersreor (rfaerTRat sfiT s wH=Tay i1 "ar #ir o)
= =w, 2000 T ITH 7T T Hemrera 2ok g1 A o ST €

UH [FE & dras@ S197 A i @ Sraewor (ATemRar i s Fa=a1dt
#¥ FaT i o) A=W, 2000 F e R T F off F1 srrET i S wi AT FEared
FeT T
3. gfwTTd
(1) = RAfA=Et 4, S99 AT sraan a9 | s sufera 7 21

(F) "AfAFEH" § THT-9HT T AATHLAET S97 AAATEE o7 A wrteener stferfaa,
1999 sTf¥dT 2;
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(@) "srfareer” | 7 fefH e e e srieeRer sfafa=w, 1999 (1999 =T 41) #it amr
3 T IT-GTT (1) F eI w1 AT 197 FAHame s fEswme srtaeRor s &;

(1) "srdier sTferERT & = farfaaet it ot X # AR wieesms afsna g;

() "gHTEE HHAT & AT g AT S arieemr w1 FHE, 7/ 97 98 FHER S ST
e srfasreor & wfafRgice o= =1 81, &y a7 Gt o g & gfaf=giRe o= <=1 31 s
TTEReor T TaTell § GHIEE AT 3T g1 STTaT gl i Jeed dodlghiT gt (ST & 27-
04-2011 & qaZiHfaATa 6T 3T 37,5

() "FRE" § SFq @R & S AT I F G o 7' o fefete mafa s MR
AT

i, T AT (srera)

ii. TR 9 (3rrE)
ji. #faETU%
(@) "Rfewal wrtesr” & =9 fEfaawt i ot X # e miess atwa g;
(B) "sreE" (AFATUEA) H ACAREIT ATHAH, 1999 Fir aT 4 F FefiT Firg TLHT FI
A =af<r st g g == ot Fgr Smar &;
() T FTfEERT” & A g,
i, ST X F T 2 F siavq Afee At F day § st X 6 w69 3 % A
fafafde wrfar;
ii. T ToT o Hae o, e,
(=) "SiAa" & ag i<k ATHIT g ST T\ A= 3() H SheaAfera = § Fwfertera ordt &1 @y
e o qLT B

i, OThEThE qEe (/A A grgw o g i A & oo osr i i
THT-AHT 9 ST o6 T Sq@en & T a1 gRiT| """ % fa9iq oqd o, Y9, 9%
STHTIIOMT 9% ST, [Haer, 7T | AHaHT, -S(q TS AqTH 8, T4 Aaey [,
STET (F=A2T), AT ATH AT S AT UL T SHH oTH T51 8

i. afT wTar-fiar & & GFET uw f oy suH sfeafea ®@uret & afdaw g, ar a9
HTAT/IAT T FHATL 92 AT o T | 71 AT 7T
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feoquft: =TT & Srwer gl & ag srtaat & fafa & #5 ff 9Raaq g 9% 39T
AT 3

@) "sfefgRe & 7 wRFgRe - a=F F saeia BEw B SmEr & 9 @t (TE-
FET) I8 T TRl ST srora sai<rdl 1 g T o= qia g ih — ST’ * S
q FEATA § HaaTg] (THFT-he<) 9% 9% MR & o0 B=m B S & o wd=m
T AT e T F1H ATHIT &
() "ErEr AT FRAT AT AR | A AT<h AT § ST
i, G STAAIRET g7 e AT g 9% forfed 940eT /AT arges a=0
SIT/AT ATATARTY (F23=T) F ATEAH & AT 63T AT BT, T4

ii. g ITTAIREAT T SEFT 77 TFR T Afga AAT M 9T qrfed a=1
S/AT ATATHTT (Te3)  ATEAH | AT [T AT 1<, AT

iii. 2
(@) "Fwd fagm" (Ruag-am g tar e gt g s et s sw & Mo s s =0 §
Tl |7 ST "har s fGew (Rua-aid) & =9 § 91+t 12 siquieata &7 safer ==
=T % i Y= aaq, AT oY Tl ot 190 % °T sraEr aaq-giadl e
TATIATST UH T ATHI 6 (10 FAT o €T § A l-9Td da! ol
() "= ® Mt efae §—
i, ofEtereff % =7 § 74T,

i. ag waty, s W FHART TOTEHEE qE 9 IESFRd FEUE 90T SqaT
TTeTervT 9% 2

iii. Ter yfarRTT gy fAfeae srteea gt u¥ =i i T ety

(&) "FHETQ" T it | iRy g At 1 & IV wEET st § /e w7 AR g
g 2l

() "wfaAERe 9 FHA" T a8 FHART AT § ST e/ 5T LA, TLRET & 6f

T Fearen, s ARawE Mt & IaHgnn 98 SIEiar 92 g1 97 S =7 daet
o= & 19 &Y 9w 7 I 21

(@) "IRAT" F AT M T 2T I &
(i) T=t/ata,

(ii) THeTerera et = Tefie, AT I 92 M o T ag7 F9a1 dia agl digd
QIEUEGECEE
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F) AfAETRd T — & TF a8 Ao TEH FAT &, FAAT 25 I T A I Fam
¥ = o off we A

) TRt AT T AT (e AT ATATee) ST STehar o Jq TF-arg i
LIEKIIEE]

T) i — srg-HaT #71 fF=Er & @47, 59 % 98 o6 TR #73d g, Juar
Frame #eft &, 278 & S oft weer

o) FAA T ST Sgt r2rar diaa agi d% 7g Tiaee (i) 20.10.1998 F =7
Staae & Y90 gid & Tgol ST HHATTT o Tgel & gf &l F S[(er® a9 af, 39
FHATRAL o ol |, (ii) TAT Tl THL g & ST & q97 T § AT agi
SR B % OUTHEIST agi hl 9edT & H ATew gl e al, dal Ud
FHATAT % Ha g § AR Tol M|

(i)  ATAT-FOAT/ATE-AT - AiedT FHAT & 99 T8 [GFed T (& a8 a7 ar o9+

ATAT-TAT AT ATH-AL & A9 ACAAT o6 T | AU HL| Tg FheT daT-
AT o I Fdd U g AT TATAd (HAT SIT 9hdT &

froqofy 1: SfE # FE ot smentee AET-mEE w AT R T sEen &
AATE EH
feoquft 2: =T it 7 Srder gl @ ag et & fufy & 8 of
TRETT g1 9T SEehT 3T |
() "I /I FHAAT T Jaw A0 F w02 AT I wAfeya 2, v o T PfRgw g g
G
@) 'S sfew & BT st wer ¥ e S '@a = F R
AT FTAATET § e wrfarwrt gy Ao arferardy st &;

(&) "GET A" F e T AT F TS ST U @A qHT FHART T ITH ATEE aa4
ATITT 21 FET o I Aad, FHATL GIT STANT il TS Gal 6 T 6 A el aad
&1 I, AT ST ST TT H ATEA AT SITUAT TAT STETLTIIT Fal 6 I Hhls oaad
=T T 2,

() "G qu" F TF FetsT aY AT ¢,

(7) "gRigunTtEET” (forae) & 39 w9t 92 ¥ ™ 0 FHART 99 &9 § Ay B
TAT T, FHAT GIET ThTA STAET SAqaTerta il Aafer AT Safd=i sl FHIE 92 72qaEm
AT 7AT 7 g7 AT STTHarar g AT @
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(%) FHAT & Rt qar=fa & "Jag § "gyar 9 [Aafriea & g it sEem &
FIATATATE SATT &

i, Tt aerr | fRoares, 7fT 5@ s F o srnfsa i w2 st
i, e TrrEERT g foeer I | o et 1 #Her s
iii. I % foro AreATERTT § fAreaTEe /AT
iv. STTErERTor g gt FrEfAes #7 # 97 ATeE;
(@) sttt & =1 fafaae  sfeafaa Soft | stfaerrdy stfssa 2;
() "o HHAT" T AofT | TR T P 7T TTH-HaeT AT €,
(F) "qq" | FHART 5T 79 & § g iy afesa g

i. WA 9ad S IHE T g9 w9 F T T 7 ot Fufa F o e o g
e g, arted freft o & forw wliema o wram &

i.  fErory W=t @ Safeew W=,

iii. IS w=m;
feoqoft: STHTTATE TRATHT adT JeiTs AT, AT [T i Afeatyar arar
& forT srgarsma grm|
(@) "SIt TG T a8 SAE ATIAT 8 S G T F a7 et awar § aria T
R IR GRS AR IR R

(FF) "AARAEF AqA" H FHARD FH T&q dg ATAEE 9aqq ATHIT g ST AqTEH
FTHATET T GIEHT a9 | HTLR AT UH AT (Aaefed) a9 # 177 T &
oY sheTd % reor Trft ug F gay § qogd (Faeefed) aa9 | grare’ gria &
3IH 99 F o erurar sraarerers Rt # o sfeg Freon | yere

AT BT;
(@@) "yeqaEhdl AteH” § T S ATEEr & qHe FeAT WIewRT A A7 |

AIIHT FHATT & (665 AT & d@/@l & THAT H AT Teqd HiA 6 o
AT TTTAFRTT o GIT (Hh SATEaRTLr STTsTod &

(RT) HaT & T I | HETgd "UT F qAd (FaEEfEd) AT U FHAT T 9T d
e I 1 v Tt B

(ST7) "R A" | ATSALS T Ataay, 1999 ¥ ey 21 F orefiq, 3<% fafaaw F
AT AN IS Algd TATTRATUT TIFIT F o(eqe, Taeq T HHA
sfere
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(3F) "AFIEAT WAT" § qHI-HHT 9T TR TGHRT FRT AqHIEd AT T 7+
FTAATE TRAATE ITH F o o7 FHATT Hl Tad 97 ATHAT g TAT UH AT
I T, TFHIT, HET, Arfe S BT o 9 % forw srerar wfasy [AfY, suem
@r=gt), sfaafar [fer s srfaafiar ameT srerET et & Tharsa 3T qareid

U A & HeTeer & forg ot § A8t forgr s,
(=) "weft" & wHreft T, aRrefa srerar whEer F gy Agie st ;

(@=) "Fatag R & & 9= F 99y § e gt 8 Sed gggrtat fi 90,
AT, TR, N, 94T ATad TA=gch 98 T 2Er 180 &
ST IO AT AT Gel o HILUT Icqd gIAaTell (XI<h AT § TAT THH T 7L T
fefe arfae 8;

(SI7) "Iq_" € g aad, 9w aaq+, e aaqgts, Few w99, Aedre @9,
AT FAT, T AT (HHT), TRER 99T, U A9, =W 997, =™ gaws
T, ITAERh 94T, TS AT I, AT TLHATT ST FHLA & [T 97 T9T 8-
TH 9% it &9 § s & o0 &9y &9 7 IR FilE o7 997 ATHT 8, TWq
TT =T AT AT FHRAAL AT SHH THA A5l gl

(=) "TH R WTH e | et o U F oy H 39 U § I UGl AT Srqar el
Ft qTaTe AT g S sreme 9 Afeat i S g,

(3TT) "IqH-AA" H AEA-AET GL AT I A0 T A F A qAr o Ao
TSI F AT Gz Jq-ATF AT 8,

(z2) " & =7 ARt & arey wew sy afine €;

(33) "=FAT A" F FHET U= G H AYAT 6 FH G TATC 0 TS FI1-GAT AT €5

() "afsar " & FEa &G F 1 T7F U H TIEE § 39 U H qHad wHAErdl
T ATSAT AT AT & TAT ST AT JIL I 1 STHALT Hl GAET il SATAT ;5

(T7) "HAT" F AT dg AATY ATHA g Soreeh T FHAT ST 9T U qeAHT TSantl
FHATL SATATT 6 (5T ST & AT & TTaT Gal ° AT 3g2ar &, 5 a6 &
AT TTTEERTT ZIT 28 (o0 A9 &0 & SIqAta dal & SITdl Sr2rar =6 7T i
BRI

(oT7) TR AT & FHATL 6 9% % q1Y GG TAGAT § TF A & 89 § 9 adq
AT 2

() " A" H FHATL 6 UG 6 9T Holg TATegq] | 9a o T9&q § U Taee
Tt &
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(TT) "G AT (TEfed 1) F a7 aq= afesa g s forw #64=r8, 59 18 ¥ Freor
S 98 9o =97 F e € storar G I § s wengg Rufy F wreon |,
T &,

(TT) "TETE" T ASATIIT SfATEE, 1999 £ 9T 12 37 gy 26(2)(M) F Aty =
3 ST i AT AT AT E, AT T SRR T e
AT &,

(ereT) T AR & wred fuT BT ST B TTeseer T (AT i
e =T TR, 2016 sferda & ST wrfdeer grT st ardemsiuars
w1 (AT @i s =) f3faem, 2016 F =9 # oft 9 9 &

(AT "SULHAT" & FHATL il Fohel T TR o Faer § FHATL FIT TLL=AT VI F FTTE
TT=AT % HIAGST i G2 HLAT AT 2;
(T "EITETECer AT VI - Hagaeie 98 3T FAHG0T & SN SHadl & qa e

H for w7 faega feawor & o e oA sraar o & Gl o= fas T srerar
T § FHATL T AL AT 8

() "qoTehTiord qEET SR sterhTiors qIEr § AeAE U AT, 1999 #T 4T 4 %
e et FLHTL FT Ah AT<h ATHIT &;

(F9) "a9" | FRET a9 F ATE SAAALT F qg fod | AW BT Gatdd 99 o ATg GHaw
& 319 T =1 THTH AT qTg Hgldl ®f Hia< srarer ATHd gl

2) = Ffeet & e s s, o ST s, 1938 (1938 #7 4), #a
s sie o wrfesreor sifafm, 1999 (1999 &1 41), F-Ta™ W)
HIZATH T AT IedIed (TwaTH, Tfawer i Fareon) sfafaam, 2013, AT
T AT ATw Aferfa=m, 2013 Ud AN g aTer et v srfarfaas § gfvartoa
9T&at oY ATHARAT & T AT g ST I ATAT=AT | Fwwer: 374 forw Ferifia
F 3 € St e o FaT i Siaarsi § =T ST Al 6l T 2l

(3) == FAfR=wt & vt & o, aex Ay () s sEer ((BY), swwr (Bw) =g
(o) 3T "I (89) T A off fAfee w31 stet ot aRfeataat & siasia saeas gr
TAT THAAT | Tga=a A1 THA ST THb ATATTh, I [AETHT H HRAT o/l
g (W) ® FEl..  wal/asl.. . Ehd (7 Tle) FT FdeT dqHied gl gl
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reqT |
FHATIAT T FI(THT0T, AT, qTIETET
T 1 — FHATAT HT a9 16T, T sie aargaa

4. FHATAT T A (0T
(1) ITTEFTOT o FHATRAT &1 AR afiswa T STosm:-

(F) =oft | srferepm;

(=) 2ot 11| T, alvs T, FEnrdt-a-2eime afv=ras qur afrET @,

(@) &ofy IV srfeeraeTer (RS i), e (312a7), e =
(2) =T T FEAT: TAF A0 H YT AT T GHI-THT 9T TTAH0T A< 3T, 97 J-91

FTH-EHEAT il AT & [T STIHIGT &I HT|

TEATHT T A=A, IS-A AT A= -1l — AT HT =347 — 0T, I 3% gears |
FIATT TEATHT T FHFT HLAAT F a1 &7 TS 2|

(3) T T F(TREOT — (F) TTTARTOT o FHATAT FT IHE FTT HUT FLA 6 (o0 A=
farsTt # srarfeera fam s

(4) TeTeq, ITTEFIOT & [A-ATHIET ° TTAFHI hl FEA-TE(d 6 (o7 aTRAT, TIAT 3T
ST & AT G ATEAAT/ TATEAF AT GRT TTEiAS qiaer & forw 92 faamm &7
TR T T & STIaT T, [T &l 377 AR H &efe i 99 2 |

(5) TRTTHA 3T FEAFATT — (F) AT F AR 6 FTT 6MH % TEHT H HA-FqL o
TRTIARTT W &% o qaTfermTRal T ATeeie T aA7 ar-g1-a1 [Aoiae #§ ofrf-wa<

& TRTTARTIAT T TgTIaT |

(T) TE&T 7T Taa®/ 9gT Taeh AN 7 T e (TFeier) R HH0r & forw gargsa e

FTARATAL 6 TqL ATGA T | — TITTHA S FAFATT % ATHT i

g< 2 — AdT

5. wdt

(1) THT TR 6T TAT TTTEHRTT T AATATHIGT TAThd T TH-HEAT % ¥ hAl & e
U T STTORT TAT TR TTEHET U SAThAT &l [HRE FT Thal g 8T (6 39 HdoAl
FAAATLEF HATg & (0 rEed gl e a9 & e @il 9t & qGredqd & i T8 G947
Agfrat T gaitearioa ThRaT & ATeaw & g a9 YITeeeor & AT a9 § S9! Tgelt
Jo% § F=a At ST
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(2) & H=T, TUAT ST o= A=ATY, Wl H TEA, ATATERT/ATAAT (BhitaT) et &t
HEAAT, T4 U< § 91 & (o0 =94 20 & T ATas, THeT & oy areasha &Y 30,
FAT TiateAT it srafer ar-awg 9T garq yrfeert g Ratfa = 8 g

(3) Tafsrer U=t o form #fteft wofT UHT 9T o oIy Mg ATas! & AL sl SITus(l|

(4) sfereor: T WAl gU it SARRAT & o aHF-a877 9% AT 67 W RenfAgden # sqEw
LT TTALAVT FTAFH ZITT TAT IHF T8 HTH F 2l ATagT e Teror g1 S|

(5) TFd TETH-HEAT:

(F) T ot U= % ga § TEiea @ re-0edT 39 U H U1 @l 96T g Sed g 9w

(@)

()

(=)

Fafaa Fgieat it St 81 T ega were-gear &1 i a9a-a97 9% qrfee
FIRT FTA-9TT o Teherd q9T ed® (aanT $i/ar a9q7 &9 § §e7 & fawaw i
ATFITFHATAT o AT I AT JTUIm)

THE FATAT, FIATAANT AATAIARATA o LTT I AT | H T=1ha TIF-HEAT &
ATTh ST SOH IRAdT & & § o0 7 18% ¥ st Ffa=gin RFa 3w 2% =T
el o1 Z0T ST a1 1 fHerae 20% & Tfere 81 gl

TITFR-HEAT &7 AT F7d 0T ITIT0T g0 S 0ishehl, TRt AT AGT-TL et STe
FA, TAH, TAAT AT ATHAT ATRAT ol ITASHAT Tl FIATHT Fled il AALTHAT T

T AT SO, et w1 SYh M0 HaedT & qdie SAargid a1 &
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(@) 3E FXETEd 33T SITaT €, SeTaT SITdT 8 7247 Af=ard a1 92 ¥4t ¥ fqgw fhar smar &;
EREN

(1) S AT &1 0T G BT &, IHeh ATE

(3) AT ST T FAA Iral FHATILAT I T FOT ST I 91T T T Fd 8 o srefid &
T 2

(4) STgt Forelt FH=TE GIRT Toqa STl STaT ¥ ATaad 9T S=d THhAT & S 9aT § Il
Te=gfa (fagae), aramatt (R star A (Fedas) &1 gfasgeor T smar g,
gt 39 0 9= 3T o= 9 "HeAw WISy g 9Tia Ifaag or sraer it oaft
ATATE U= BT

18.37 aag (s

(1) FTF-HT § T Aq9-gleg I Aq9-9T H Teh Il FaT T e 9L 397 gl




(9 11 —@vs 4] RA R SO ¢ ST 23

Ford FoF Faw-gig 1 1w Fora ardi &1 fFEr & @97 o0 /g % uge e &, s
T ITET EIT &, TR 2
AT T AT od g T FHARY & Fag | STETLR gal JAar & faq (Rug-a) +
TN ATTUF AqAA-FTog TR 6T ST TFRT B
(2) FaA-Fiaat smefd wea & forT ST qerm ITfesrTT g7 & STusl:

Fordt foh = Fafaaret & o1t U srqematae ST % €7 § YrEw? wls da9-ga Tt gl STusl
TAT AAT-F 5 I Lk TEAATA T AT AR | A AT TATS ATUIT T qF dg Lo TET SATUIT S
g AT FATAT SITUIT T AT ATAT JqT-F (T T IHRT TATT T 37AT Tl

AT g AT o gft T #fT us gigefier aaq-wm § Taar-ag g, a1 FHERT 39 g4ar-3g
F TUT IAA-F(GTT TT T AT Tl DT, T TF TeAT TR T I IeAdT-U0L Hl Y
0 % forg sraafa 8 & ST

AT g ST o7 BINIT o UH T STadY UT S HHATL &l SAAT-L0E I FHA 0l AT &b STl
g S 94 | I [A%g Jatad #f T2 &, a8 Jlae e aaq-A19 § UH £q 9% TGT SATUAT gl 336 Uh
Tl GETAATAT HeAHT TTIEHRTLT [HeTd F€ Tehal g;

AT Tg T o g0 T UET wa% 39 Y ¥ Iga< el g1 999X 98 994 [Aeg TF yataa 1
Fa ST T Rl & roeT aa smefa AT AT T8 AT iTh, e H g 9T Ja&< (Rl aa-
gt T Fls TEATIT THATT gl T

19. 9EI=fa 9< aaa-fAgteor

U U< § ohelt o7 U § Erefa 9% [MgiRe g 9¥ FHAT #9094, TRT ¥ Sga¥ IS ¥ Uy
A< a7 Feifa o Sroe S a@=t it I & a09-919 § 3HE A (Faeefed) aan
q T FUL BT, TS UAT Aq9 TR 6 7T 38 G AG T o9a- & 3ga< all

20. STTEETE (FTHESTST) =T STTOT

(1) T&F FHATLT AIAT Tgell MR 92 =7 A & e Feiia ®F § e § oo=r
AT (FTHETIA) T FTIUIT FHM

(2) =9 THTT AMUT ATTATH FHATLT i AT 6 T Fad U gf a1<, e § &= &6
STTHETel SHTEOT & AT ST JhdT g
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I VI
FE-GHL, SATHI, Fat i< HIAAR AATY

TSR T HTA-T80T qaied 9.30 a5l & e 5.30 Il T; AT & FATT TF 9878 H 5
o TIeTeT 1.30 a7 3% 2 oo & 1= 30 fAee F WeATed A & Jqe qigd grml

TTTAROT o AT FHATT TAF FefUST 99 F YT § FeTeT FIT A0q Tahrer Gt (giehes) &
forT o= g

21.Qel & THR
= fafa=wt % Suadl & Tl FH=A A1 Feferiad T it gl 1T 6 S qhdl g,

(F) S e 2T,

CIEIEREHE

() FrAT Fir g

() T g

(%) farey srgzerr g2,

() e 22,

(%) STETENTYO g

(ST) FTAIEOT AT ST FIAAZO (AT o €A I T gev,;
() THA-THT I TTIAFTT FIT T AT 377 el

22, GEl Y| FHLAT — ATHT oI

(1) TET T&TH T sl oTi<h TT TTHTET 6 99 Higd gl

(2) TET FT ITART FIA il TTAT FA | T2 Gl TG AL 6 [T Gl AT T TShTr
I gartera B sro

(3) U ATEHTT & & H Fel T 1T Aal AT ST Tl

(4) ST FAT T AATILTFHATAT o ToIT UHT (Ut gr, Ja--

(F) TEH TTTAHTET el AFATRIE HT Tl § ATAT Tgol & T&T [hell | THIE dl gal T8
L THAT &

(@) ST FHATL Tgol | el T2 &l IH TefH IR ST 9T ATqq AT T T &l

(5) TET T WA — FHATL il Gl 39 qTL@ &l AU g STl g o qE &I ag dar1 §
Tl TgdT, AT ag HATHIh & HILT &l AT aL@TEail STaT Jar AT AT Fohet o Freor &
Bl
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(6) FHATLT LT HT e | HATAT & Tgol TG Gal T TOId: ISTART FT T FHATS Gal I8
TZd gU UHT et il THIH & Tgo e TR il Tid & &A1 ST 9% 9199 dal o
AT

(7) Bet & T8 ST & o ROIE F3AT — et I8 T@Aardl HHar Se #1992 98 ¥&T &,
ST T 9T SIET & forT St S @ o 39 39 Audia il w7 ST 9T 7 27|

(8) FHAT ST STUHT T Gal il THITH % ATF ATATEAT 8T &, UHT SAqarerTa F srater
forw & Term TTiErerTY TRT STETETT et HIAT SITUAT, el ad9 JTH HA HT ghar dal
ST, TS UHT el 1 = =T F Ieead & €9 § =T SA7aT 2l

(9) et &1 Iu-Fafaaw (11) & e & Tl A1 F 37 F a7 92t sf7/47 918 § SIST A7
TR Bl

(10) &t aTaTIa: 39 a7 & 918 YW gl g o o wrefaw |19 =y sirar g o7 e e
FTATTE T: TEIT FohAT STTAT & I8 Tgel o A aad 9T el q9T8 gral &l

(11) T FT FAIS: SATHREHAE Gl HT START FHI-THT T2 fAfH7w7 31 (2) & siavia A et
=T GET AT Freh foreT off ster werre oY gt 3 |1 e A8l AT S 'ewam)
=H o1 o A = AAFAT % el foret o senre it get fordt e ohre ot gt o a1
TSI T g STAAT IHh SATHA § T %0l 51 Fhel | 2

(12) &T & FT adT — el & T dad HHAT FIET STAN 6l T2 GEl 6 TH1L 6 ATATT
TEl A il T TaT et 3T & sgid AT STTuA, 93 STETemor e & a1 &is |l
AT TR Agl gl

(13) &l FT TAqT FI=d FIAT — FHAT Gal T ST T Tgol TeAT ATTARTE 1 Gal & T9T HT
STOAT TAT o d HWT TAT Tgol Teqd o6d T 9 § A5 TREFAT g9 IT 3h Ty &l
SEET TAAT &

(14) TaTess Gaeft A0 | A1 TS Gal 6 (70 St THITIS 6l TEIIA — (F) TeT AR
FoReT UF FH=T ¥, S| SareeT & SO | et off al, el & o O 3uedd g &
gl HeH TITAFT & HalT & =T waresd gaeft SiFedl THIMT T&qq Hed il ST0eqr
T AHAT g TATT Tgol UET Gl I SFel THTITS 6 A& I WX Al =l T2 &l

(@) TS FHATLT FIT TEQA hAT AT el THTTT TR TTAFRET FIT Harasi=a® dgi a0
STTAT, 7 dg HTHAT 9 GTT AT STFe o ITH SHehl HeTg o [olT SToa H|

(15)Feae ST SAqematas® Fdaral: gel U FHART & G5 dgl l ST ST [eadT &
STele BT storaT o foeg e wrEaret stofia arl

(16) FHATL FTATAT H <L | A9 / 4T T9T ¥ 98 F1ATAT § A4 o G99 § GHT-9077 97
ST o6 T IS % AT AT R SIEHT, ATATT W18 5T O S 7 sqateaa
TET ZT STTAT I F U A5l il
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(F) FHATL FH TTEHRT & q9 AqATT I 67 foa1 st =& & srqufead 7@ g
TAT AT AT oeqar & afa & oFT aem wfgwnd & g9 F aqea HiwEr
STHTOTTS T&A (o SIaTed qgl gl
T o STICATINT ST Tehe il (BATT H FHATL Al TH HSZT o [T ST AT

TEl AT ITANT Lo Al TAATT T T & T &1 ST ThclT ¢ Toh TeAHT TR Al 3
Rt | TEhTe STavTd AT ST (o TF HS[AT F91 Aai T8 a0 ST Tqehl|

T 7g o ot BT o et S iy fRurfa ® Rrfercar swmoras seqa & & o

H HeH THAFT % FLOT [FAHRITH g &1 ST HHA 2
(@) FHATL ST el 6 (6T ST | AIRIT TgaT g TTaT TI=T Gal & 1% (e Tare
T AIEAT T2aT &, UHT SAqaredd rar el 8 (i Aqarerd g &l Jard =

T A 3T AT Al MGT LA (70 ghaT Agl T 4T UHT SIqermatas STt
& T T ST AT TTERTE STa9TF THET ST T FH

Forq Toh T srqoferta Toar gat & ATee SAquied 1@ S &l srater &I, I 389
YT HAT 6T THITH qG! grdl, IT TR TR F HorargaTe offorq, s, e
AT STETLTI el o & § HET AT THaT g, TN FHAT UH TG Al ATTHL
& § AT & [oT0 ghaTe dal gl

AT 7g AT orq gt B AfFem 290 7 [Afga et o & g & arasE, =9 ara &

o= o fomT & F=r & @1a § FE =T gE A9 § SAaET qgl, JeH ITieey
UHT sTareafa sTorar et | Siferd Aqarerd ¥g ST @l (afd I STETe el a7

AT 6T T2 AGTY F T § AT GhdT 2l

(T) ST FHATL Aade HTATAT § < T AT 8, Ik AT | Teqq AR FIT A
ST 3 for 3o w2 % efafies ok @i | 9fq d1 fo v 27 % oo v
o &t srRfers gt e & ST Stet UE AT i w1 arhiead gar aw a8
g, TRt T TR AT STTAATAT el AT el % &9 § quefy S gkt 2
TTSTHTT: TEAH T o e fret oft =T g 7gi= & <1 fam T
T T U F1 4T X THAT T, T % o wfiRafaat F siasta s # 1

T AT ST F 39 HH307 § q1ge i aA7 vy Rafa § uHT < & uteafa & gag §
ATRTEH el & @Td | A1 ST & forw fa=me 7@l o s

23. TR EAF Gat
(1) FHAT TAF FAUeT T4 H ATIHAT dg FA-[GAH] qh ATHREHE el 6 (o7 91 R

Fora o & ot FH=T et ff o q97 0% 9f wE-faEt § Afgw arweaT et Tol
T,

AT 7 AT o AT o6 UET ZEr o AT ATASI [ STAhTeT o (& 36 YT Aal SIS ST dehd o el
T T 8T 92 suteafa @9 7T & sfeew sater 9% ag )
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(2) smefene gEt FRT-aT 77 AT 31(2) F it wrer el srer gt o wieee fanet of
ST YT T el o TT Igel T 91 | Al et ST

(3) FEAH TTTEHTLT il qF AqAIT o TaT et off Srhfeaes gt T ITANT A5l AT ST qha Tl

Fora o afe et ooie eor & FH=T & o U It 98 & o1 8§99 Jgi 8, ar
g ATAT STAAEATT T AT TAH TRl AT = o aL T,

AT 7rg o o gIRIT o UET qeAW WTEey =0 a9 § o, I w5 g, F7 747% HT Tohar
g, TTs 9 AqE & T FHAT U MI=97 § I8< o RO F AqAT STAEATT il GadT &
&t Rafa & 771 om;
a7 oft od gt fF Stgt @ aifaewr 3qe I8l § i fOea #r 7TE d9i wear, dgf uHt
FATEATT T AAT sl T T FTETITI Gal 6 & H TFT ST
(4) ST TS FHATLT ITIAFTOr Y a7 § Feqve a9 F e AT off F97 Frige w7 g,

TZT AT el & (o7 ITh! AT IH FolUe a9 | FAT #hl AT AT & 7w Jed d18
U T T &% & g

24, s1fSia gt
(1) T FHATL TAT 6 TAT TATH a9 & o7 e & it 32 & sfora gt # forg o= gom

(2) =8 THIE AT Gl UH FHATL FTT 01 T HaAT & TAF T2 Hald & (o0 Teag feq fraw q
TedH FAUST aU H FHTR! A1 I FHATL 01 Gal & @Td § STHT 1 ST

(3) =fe FrE FH=TE TRt SForveT o § g 9eie ¥ 7 7afer F fore J=r #3ar g, a7 39 g9
H = & ToAF aE T & forw ue o it gt STHT 6l ST o1 ASd gel & U fad &
AT ol U T o & &7 # orm s, waer ats et aimor org 77 & stfers gn

(4) TATHY, ST FI FHATL ATREHT Gel Hl GISHL AT TR 0l gel I Tgdl &, qd ag Afod
el AT A Agl FHA

(5) TSI et =t At ST FHATL G U a1 | off SI7 e[ &, T (&7 & FH 751 gl
Frq o FHATT T (& | FF (@t 6 gl 9 of 6T § STF 366 TTH AR eHE gal
T &l &l

(6) TSI Gar T SATrHaA AT ST FHATL FILT Ueh A< § AT ST Tohel [ 2, 366 @I | AT 6
Fef1 = 7EA 2

(7) ARIT Ger AT FA & (10 ATEAET TEH TEHRT A Trgg (& 98 A &9 § T&qd
T SToem) aesg foe it St =T & 9T SreEd TEQA T FA  Ruta § wHAnT 949
TTTERTT & foea &l AT Fed & o1 SAqre HM, ST 39 dqUd & dag § [O-a19 %
AT 9T =TT T ThaT gl

(8) FHATLI AT Tl TX el Aad o THIT A AT HT
(9) ST Gt T THHLT —
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(F) FHATL &l TH TG 0 ATA g 1o 98 & a9 H U JC ~AdH Tvxg (o 6l dqare &
o sfi stfersmaw e o it srafer = forg sifSia gt 1 Tediwar T TadT &
FoTT T3 UH THATHI o6 THT IF @Td H IAAT GET AT G ST AFHATHIT 0T T8 ZET
o FH Tl gl
o o &t o THQTHT ahl sTater o forw I TOFLr Stioia et o T Haterd wHart
T HTHTAT: THRTT A 3T AT o6 FHIF gviT, Tiq AT 3 (1)(3F) § qreArya
&7 Aedral & o0 o 9 S0 AT T81 givl

(@) STEt FHAT & GTd § AT ATaGT o il ag & gi=aq oTiora gt 99 g, agt
SHET STAAT IH ATICET T IAAT THHLT TTTLT TG ol STUIT ST ITANT F At T 7o
el & o ST Haragir foar g & i & Rafq & a3 [t %
Ff T IRATOT &7 § aa9 & qHE giRil, Sir @fFaw 3 (1) (35) § qredrva €7 §
Fgarel oAfs & forT g&« Al & GISHY, AGd el & R Faiad FHATd Hl
HTHTAT: TR ATTRAT a0 HE I o o= 3T FHT 91 6 T M|

25. AT it gt

(1) ST FAT ®F T TS F T FHAT TS Aol o AATeH AT AT AATEAT o (o0
frfercaT & ey ox i\ i gat & forw 91 2
UHt fHET T gL TAF FAUST qU H FHTGL dIX T FHAR] A gl ok Grd H UH
FHATLN G T T2 TAF Bg He A & forw &9 (10) foe &7 a2 & St9r it Jrush)

FHAT FIT a9 a7 fad it AT it et w1 ST 7ar ST aehar g; a7 &7 & stfee
AT & et & T =L F T T Fd THT SFedl TS 3 Taeqdr TH0T

T AT AT B
(2) FTHTE T FEr e aqd I g,

Forq T STEt FHATIN 7 TTTARTOT 67 HAT FH & FH q19 a9 ! a1l = o7 At g, T8l T
TE TH T AN FLAT &, AT SHDT Gl aqd TL ATHT Al Gal T STANT e i FIAT

2T ST "t g, TRT ot Tg IHhT |aT i T AT 6 FT AR AT Aol il STHILT 0l
el & T T qAT el aae 9T A1 75 UHT gl it Trate Iaeht ST i gel & °rd §
I BT ST T2 Gl %l |1 & AT /AT § il SIS,

AT 7g off o AT T3 FHATET 0 W0 | Ieht A< &t aria & 9T & 98l
T a9 % I, TS g UAT AT FIAT g qT SHD[ TEAEAAT & HILIT AT U Agdl-
T ored-fefhcas® (Fsi9) & ITH e SHTT YEqa wEA 9¥ qed = iohed T (FSI<)
FLATA o [T I8 G § STHT STHILT o0l el hl STASHAT o Tef el aa+ 9T STHIT ahl
Tl &1 ITANT FIA 6l AT &F ST Tl §, TAT Gal aa I% UHT el i T(afe Iqehr
FIATEY 1 et o @Td § I8 GIT A T2 Gal a0l /AT & AT /AT § hf ST

TISIHRAOT.- ITYH Tl & TS & oI "9ar" & efaiq e eia ¥ 98
FHATE GIRT T T2 aieeTeareie far onfaer 21
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(3) FHATL &I I TAT & Tgel a9 o I ATHET il el T Iawrd & Faswgar
TATAT (T L2T) AT T HL AT ST TFA T 2

26. 7 g

(1) i ET ST &t A9 I SIIT, WAt FH=ATAT 7 9F % T+ ¥ TTesq-Aa79 F o us
AT oTeft fa it srafer o Hs[L F 57 Fhe | gl

(2) s ger Tar it T rafdr & I i | 975 [ & stter® qgl gt

(3) gTaT=t et (fBeewaerdT) & o sfiavem wearaarel Afgdr #H=rr A1 §ig T
(AT § AT Aigd) | AATH AATE (1 T Gl HT a7 FH T [ @ ST d 19 |1 915
o &t a9 IgTwW |7 F e gl

(4) T &1 975 & 0 G0 IFAT HHAT o6 AT STl T T Fed IC THEEAT i

Frfercetr FwTe G THATT SToraT T9ETa % AT # AlgdT FHATRAT 1 3961 T FaT
& 2 darend o & STATEE gt T&TT il S qhc | 2

(5) TEAH JTTEHLT AigaT HHATAT w1 THMT el & AT & d1 FATGT 396 AhA §
TR FohHT 37 W1 ol Gl T&TT FX dahdl g, T(Q SHE (o0 T T oA Autera

N o o
Sl HHIVINA gIT [pd] Stldl _"@'l

27 . TS AT Gt
(1) SITTEERTOT st HaT | T AlgAT FHAT [O79] LA el & o 917 g1 oy srqeeror
Tl T ITANT T el & [eare & &9 7 df 5 ST aehar 2

(2) forey sTeAor Y W FaT *F I ateshan 730 o & forw s gefh fareg srqeeaon

Tl & ITANRT a9 H I J1 T IAqH Trgg (o il a1 & (0 &7 stfgamaw a1 & &t
srafer o forg AT ST aehar g1 ATashas S1AT § 98l | STANT 6l T T STeeq gal
AT g

(3) T2rSr ST G2T T ITART e THT T AT ST THAT & T T AT agT aeg (12) I
T &g T 7 &1 1

(4) TrSr AT FET ATEA AT ST TS AT &l Bl [AEaw 3 (1)(i) § ahearfug =7
H q o "1 g

(5) fret ot aRfeufa § afger FH=T 9% TIEHrT & T3 AGHIad & (9T 18] Teedo gar
T TRl ST T ey sTwerr gEr % U swaed Afgdr FEET g 39 e ¥ w9 J

FH U He [T Tgcl Teqd AT ST 50| airg & UEt gat &7 START g

(6) forer sTzear et FT ITANT TRt 1= Aoft &7 FleAt & A F71 o= T &ar B s
AT g, TAT ATHEAT FGel, AT Far ST FIEAAR AT 6 AT 9T AT gl i Freh
el il Terelt T 2oft o | I8 | 1 ST T g
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28. T get

(1) =7 & &7 S{Iad agi § I<F T2T FHATT (FH0E (9dq1) F Td 997 Trag (&9 aF oqd
Tel IO § Trag (a7 T2o o19aT UH Y6d il ad | B2 Held d% T il oI Jahdl gl

(2) fiqea g2t a1 § &7 Sifaq agi & I UF /Y FHarT (Fa6-UTel) e ag &1 srEr
SRAT ZIT i o 21, &1 off Ta-Uger &t aE ¥ ©8 "eld & sieY Iid ag7 Ueg fad
#T At & o Tar T A1 T’ gl

(3) fUgca et a1 | ATEF a|ei 9¥ T&TF Aal @l ST

(4) Togca et &t sTater & I HHATL &l Gal ad STaT haT S|

(5) fagea Tt FT TAISA AHEAT gal, [FAT el 3T FEAILT a97 & o &9 ggr &7
grewe et ofY srer wepre A g & A R S "o 2

(6) FH=TE FT STARw famg (1) e (2), St fRurfa &1, & srars 7€ ar= srafer & <o o a9
o< fOqca GEt & T 31 &1 START HIAT R
(7) =fs Fgea gt &1 37 foeg (1) =i (2) ® Sfeated srater & stax ag! T srar, ar vHr
e ST BT ST
29, STETETIT &t

(1) FHAT T SAATLTIOT Gl 39 (AT | T il ST Tl § ST IHh [0 e T 3T gar AT 7
=l

(2) STETETIO TR T BTEHT AATETIO et o srater et U sraae a2 Todf fam 7 arfas
TAT FHHATL o0l GAT 0l T TAT o 2= 365 T & (fdT Tai g it IS FHAT &l 6 TR
o STETLTIU Gal (oA l 9eaT 365 & (e gial &, T T&TH TR AT H Fars
T ¥ ThaT g ST a<@Teavil o a1 o THTT g1 Tl 2|

(3) FEAH TTTEHTLT STETHTI Yol HHATL il T Ta0Td (heT T 37 ThTT 6T Gel 6 a1 FATSI Fiid
TU, AAAT I ATHA H TF FT THdT 2, TAT Gl & [T AqITeATd it A A @At I
H ST el o &9 § qaidd w¢ gl gl

(4) STETETIOT et o0l AT % ST Dl W AqT AT AT TARTT Al g TAT UHT Gal I AT
&1 7 srafar aavg et = oo 72t [t st

Frd T I ATHAAT | STET T AT 30 a1q o S & 1o @l o (|10 AT FHATL o6 [HF0
& AT et o= eer & off 2 off, gt ag eer < ahar g & sraramor gat & SAafe aaqgtadt
& forT [T ST Fohedt 2

30.FRIIEU THY SR FTAUGY Aty & forg faerw ger

(1) TITATALT 9T TohET FHATL Tl FHIAAZOT AT TG ol AT TR T g qATieh a8 TSI & 77 T

I FTRUEIT FT |
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(2) FERIRW Aty 37 Fufq # Y& Tl il ST STF FHATL 6 ATAT | HI5 Taqd qa5 T
Bl

(3) FEUR At Sreeht sIqAta &1 ST Jhcll &, FATAT 92 AT o T &A1 &t HJear &l S
qt= wATGaE] o ATEF Tl gl

(4) FHATL FT TR FIATSUT AT il TUET FA H g TG T SART 3T T8 H FHIAHEH (01T
AT BT, AT A1 FhAT SITUsT

(5) FTAASIT AT T TTAT Ueh SATAFRIL o6 €T § Al (HAT T ThdT| TEAH TR o (AARITAT
TH F TRAT ST TRt

(6) STEf FHATL T AT | THL AT T2 (IHT g7 6 AaL Agl) TATHGI g4 9T HIAUSI (e
FT ITTRT AET FLAT TTAT FIAUGIT AT AT hT AT T AATIITFRATIAT F HTLIT FH FT &F
TS, A1 ST STANT 7 &l T5 FHIAUF AT 6l HHAT TH ATehad T o & el o ger
FT ITANT 7 T I FIAUS HlA 0l NG & IT1& el AT THT I3 g Held i SAaid THTT
I & Ugel TIAT TeIH VT FIT AqAd ®9 § UF 37 Sg Hald o AATEF Aare T918 g &
gl LA i SATATT &T ST Thel | &,

T T SO TIH g A4 a0l GHIH F Tgof (ored H SIqrel T&qd a1 &

Ford o TR A F T ¥ AT gl F qge S TF AT AT AT AT FATH1L
& T errfer 98t o ST

Ford T af% Frtugor safdr &1 s Sur Steafea =9 § sma safar 3 e a8t G s,
TT SEHT AHIGLIT ST ST FHATLN TH TR Al hHT HTAUZ AT o TolT 9T A5l gl

(7)FTATAZT STATE F 1T ATerF TATE F o0 SZLAT: FHATLN ST 379+ ==0r & arge it aRfefaa
T GISHL AU (1T AHAT FHTAUZU AT o aL AT TG IT HAAGU Al HLdTl, FIAUGU AT
& qETT % T2 el aa T9aT Gl aad & (o0 9T qgl gl FEAUGT SAAter 6l THIH & a18
ST H TEAT AT &l =TT 32 (13) F ATE FHITATL 6 & H 7T 7 q6dT g

31. GHT-GHYT I AT TS T Gl

(1) == fafa=mt & AfRa et a1a & g9 gu of, sreaer storaT 39+ g0 ITiegd Ah (e sremEr
TR TR AT § FHATL &1 s AT el TG HLd il ATAT & GohdT g

(2)fafere =7 | ST q@i<h df GTHEAT 9 TTdGd TA7F & =471 THT gat it HaedT qafrieg &
T geft srerat feT & forg 1 ST aed 2
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(F) TG el
TS ACRTE/ATHRTL GTT HATHE & & § I 91T 6 o0 FHAET 1 990

et 21 o &Y stfersmas safer sroar sraarareds qrfertaal § 30 & &7 stiespan srafe
& AT T2 T ST FHAT 2

TH AATE F STH STATE o (1T Frer o AL & (o0 Aaedah et o et af
TSRO Gal & &7 H HET SATUAT| S0 Gal T Tgadrel (el FHATT &l LT d
AITRAT Tl |AT ST

ST T HHART T3 5f GFHHE T § T&q 8, AT qg G0 Gl 6 o7 90 Tal
ENMT| A8 et STfoTd, ATATL STaT STETET gaf, SEt fafd 21, & forg g1 ar= grm|

(@) ST % R0 HEAT & HI0T 3 gIaTal (9T ga,
(1) T STt T =i & TP YIS & SET & o gamam ST g;

(=) afaTe RS fi sreaf=traT (saeem) Fa & o, Mot g ™ st
THTOTTS 1 T 6 eI

(i) e FHaT:
o &t THART (S FeHT)/ TILER AT
o 1 39 e e afa Foest F2amar gl
o 139 S G aEgEt Feee / EiHaed gn
(i) TR FHA:
o THEar & for 6 fam)
o 7 foF ST ot FHEET (@) / AT FwATT gl

Ferd o6 =7 S9-faffTw % sfqta wfiga @ g2t srahfeas gel 7 giea Hdl ft s g &
AT AT A5l i ST Fahd T

TR 1: FRft T Feve 9 ¥ arhfRuE gEt o = RfREw F i wwm A
oo gt & g safy B ot Rafa & 45 f”ee & stfers 70 grit Jom afs 39w AfFaw &
T GEr YT A o TRuTHEaET UHT T 7aie 45 faq & stfess grft ar 45 & & e
srutefa it Frg o srafer g U Ud FHAT & oIy S &9 § rforq, A, e sremEm
SHTETOT G, ST eafa 21, & & § q1+1 o

gt 2: faffam 23 & srefie senfens ger v za fafF=w % srehe e gt &t o

T | A H AT ATASIh TRl 6 (& sawieda gel ororar faer ggt, st fufa gr, &
o & &7 7 981 [ S
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e VI
HTEOT, SAFLATEA ST TdIe
32. =T X FHATIAT FT ST

FHATL T HLOT THT TTTHT o [oIT Iuersel gNIT T9T ST a 1o o7 fafafde 951 &
ST, @8 ST 00 AT 9 oAl o STTHLI H UHT AT H i€ UH T TIGT T 9T
AT ST o 7T g9F-a97 97 [[aer fogr smovm)

(1) AT FHAT AIAT FAA-ITAT Uah TR, SATTETEF ST IAEAIO qheh | Rl qaT

STTArROT T AETIaT Sa a9T AT § J9ar ofiY frsaaeaar § TRae = we & o 3
UH FAeAl o T | T HHAT AT o FHTA1 6 g1 fZat &1 79 [idq 7 #37 *
o s=m =

(2) ITTEEHRTT FT TAF FHAT g€ 0T IO ATHYT AT FAA-[AST F41 TEIAT TAqT VAT T

AT TR FCT ST T GLRET HaF 6 (70 AIIE gl 98 g% q9F a9 UH qleh F A0
TR ST ATTARoT iF TTTST 7 TErm|

(3) T FHATLN = FATRTHT F ATET TIT ST T T MG g qAT 3T THT el e
fAdert T AR, AqITAT HAT T 3T ATATE TN ST THI-THT 9 391 UH Rt
i Foar AR g Tl STt e srfareRre-a, stefteror srarar faesor § |@ufa a8
TG 74T 8l

(4) THF FHATL TTAFIOT & FAT 6 G H QUIGH AT a1 TERIT AT TTEHT & o
FTT Hd THT AT AT H AATAT TAAT TR 0l s T TAAT AT FIAT TI0eT
&7 & et & o e T8I FQT G TF TF ITRT UAT FA 6 (o0 ATAH 997 T

grfervor g fAaer 7 B STu, oreEr SEe Faea-aTad ® 39 RieT AR 91 39y
AT ATAFTE G TAT 2 o oI srqaer 7 fa=m s

(5) TIH FHATLN FHSAT H, TATMENRT § < [HETI@® ITFEETor it Har FHAMT q9T aa919 e

T TRt A= o fomT rfaeReor & f2at &1 Jae| e & o s=me w3 ug arfeer &
ATARTTAT 3T FHATAT TAT AT FIMSAT o o= qfF AT T G | fU9= i
TATTLTHT T

(6) TS HT FHATLN ATIAHIOT 6T HAT H TEd U TS 7 372aT Fohet Tetah J@ei § |qieha
T H AT A1 T TAT Rl AaTiersT qieus, ST STraeRor srar et s s
T et ey e % aeer % w7 § 9919 % forg =eT /gt gem

(7) 2§ FHATT HAT TTIAFRET o el A 7ar {9 sraer & e Srqar a0
T T FTIT F TgradT & v fAeures f Rty w1 gresat Torer ®7 F 14y e €9 9
TS AT EATAST TTAT ST Fls AT IT e AR el o+ FHATL AT BT o7
T<F I AT Al BT SEHT THT TEqTAST ATAT SATHHT = Feed 6 o0 a8 TiaFa
Tl 21




34 THE GAZETTE OF INDIA : EXTRAORDINARY RART Ill—SEC. 4]

(8) FIs AT FHATL ST e faare srfafeaw, 1947 (1947 #T 14) F 9T * Faviq
"IN Al g, STOHT HaT oTdt TAT TTTARL0T & TohelT 7 FWATL 0l 99T ordt F qaiad
ForeT T Ao o Haer # et T T1T ol gSaTer &1 9gT gl oF[, 37947 38 oy et
ot = % LT FT A TG FE, ooar el R, aqfE s afe wed ¥
AT AGT T

(9) FIE AT FHATLT TAT TTEHIT il TF TAIHId & [&AT AAAT STERTRE A7ar & T

ST | SEaTar ®ile AT FEqTAS], HES-T9 TIGT o971 99 § gl <97 97047 39
TSI Al T AT THTIAT Al HT

(10) =TS AT FHATL TeTeT T A TR 6 (odT FRAT T, [Fa TTAT TH THRIE il [hell

& ATRIT FT THRIAT TE1 BT STAAT TR Tl HLATANT SIEFHT qg AGH g T
ToRelT |TaSTTee AT § AT 7T T | Hls ATdT AT ATEATT gl <l

Fora T UHT IS TSI aeT® q5l ¢, TS IHh gIT aF<heh &9 & orerar foneft
FTAETAE HHTT % Ta6T & &9 § AT TAT AT THLOT FTHAT HMRH [T ATl e,

FATCHE, AT, SATAATAE, T, JATer, dTHE TTAT ATHISTS Ta&T HT gl

(11) Fre I FHALT FIE TAT TTGT Hlod AT e TIAT TAFSAF ATEAH & TRIT AT
TRETT Tl BT FqaT His A et fFET J@qrEe a7 91 qrae ifear § 9w @l

FATT ST TTIAROT, SEh AT, TEeAl AT FHATAT  f2ai e i & forw grfvwe
Bl

(12) ST FHATT FfaaT/ TR e a2 8 39 FHA1dl digd, T HHAT Tq4T et
¥ erer 4 T qger = At A ot | R w3y et f & fraeaar o e f
HTOIT T

(13) FeT=T

95T “FHATATT Il AMHATIAT X Tiadhd TAE & A7 FHART GRT G /AT TF +
fFeferfea &1 Fe=r F 9 9 919 J1UT:

() TTTEERTOT o STAETT STAAT T HIT STAAT TTIEHLOT & THT 6 HIL (hell T AT<h
T FT F g W AR, GTETET AT A

(T & AT AT ST AAAT Fls AT ST AT (ATeThenser))|

(1) FHATL GIRT TAAT IAhT AT F heT 7T A T AT 6 AT Sdl l g1 |
AAITAGIT AT HATLTAT TAAT HOTT T FATHA, SR o FHATLN A OSIF &1 o

FTLIT Al odT ThaTl

(%) STTEraReer § TRt foh T ST o |9 T2t TTTeaeT § A o g0 (et o ge &
TS | 919, oA, TOar &7 970, Agary ¥ Aq9d & gae § JIa1 [Ire § gatdd

et oT= A & Tq =T ST ST aT AT & [T st 216 A=t 1 9
T h{ATI
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(=) aTfersReer o fRat srerar afasr & forw grivee aiis | w1 w7l

(=) s e srfaary sraar S Sgav sttt & et o e s stea
AT T TEAT AFSAT ATAT ATAT-9T, AT A8 AT AR o6 G HATSA qi2d 2l

EREIEE]
(@) ger & AT srqufeata sr@T w&igd gl & a1 9ad FI0 AT I=a T Fqr0sTH
TSR o [T MEay A & & (i SAquferi, 9&r a9 gel (ahie|

(ST) AT LT & IATEAT ST2raT aae et il @ "ol ITH o foar et

() FTHAT ATGT FIH Dl (T FH HT Glgd HA Dl ITAT ATAT Sl & HoITEdT |
ATILTAT

(1) TTTEERZOT T FOfr 1 ZLrEd efd Tg=rr

(2) ITTERTOT o AT § AT UH qREY & dg? HaTd TqaT ITedl AT Icardt AT
HATTHIT SR Tl VAT s7age (s & gafera srorar g9 2l

() STTEERTT o TR | & G
() STfersRor o IREY F 3iaT gHIE FLAT Tgf g [ 2l

(®) F9fa s=fera er o Rt e storar rterseor & At g w@hea Rafa &1 geee
STEAET T STHT o ToIAT TTTEHTT o TIHT o XL Tohe T GAZTIor T FAZ I

(V1) TE TohefT T T ST ST AT TaT & |1 Heg S aa Ficd o TH1 g
(T) STHTT STaT TATH FT07 & foaAT AT F-eome & FH=my 67 qutefa)
(1) TE TohefT T3 T ST STT SIATE TTAT gJagTe il A FHIAATAT g

(F) FTH-TATH 9T FIZATAT % ATA-IH ST FT Hls HA|

(&) FTATAT STAAT FHATL o Foof B (04T Tohell FIITAA T AT STAAT IHE el AT
G H AT FHAA-TTAT § HHATL 1 AT T HlS TF

() ST IU-Taf=aw 32 (7) @ Sfeatea =7 # et Frateraia =T 7 TAreehd au9o

(T)STreraReor & Tl o FHAET % 639 § Il SUedfd § AT T=AAqT AR,
FTHTASTAE AT ATTTISTTH ATHT T TR FLATI

() Toreft Farfer srarre STfersor o awer Sferd saeTters Ty i et Frarat &1 e
(F)ITTEFIOT F F=Tord GAAT STATNE, a7 AT 3T T-HeA Aadl & ITael &7
oA 3T ITHT AT

(7)== et & foret oft SUeier &7 STaET 9uT-a8T U< YTTER<oT g0 S ohd T
QLT STaT TRt o= HiaAfer T &l Ieaa|
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(W) TorefT U T o T @l T STasied AT STaT AT el T TATH HLAT ST
FETATE o THIT 2l

feoqoft: FET=TE ST IITELW el T® T & g, TAT 7997 A5l g
33. T feufaat & [Aaee = wiaser

(1) FET T GIEA F 978 FHATRT AT 3T 3w F T8 FLd o FdeT § [Ha< sag @,
Sgf % Feg MRAAT 3T ATHAT T FHHIT FIA T GG gl SATTATAF HAHATT § oI T
FT Toga FHAT, AT qg ATHHI BT

AAAT T2, HAT HT B F T a9 o T TTHLT T = FH

(2) STeer T I TAIHIA 6 (64T Fls HT FHATL DS ATgLl IS ATAT 98, AT 98 JIaa gl
FAAT AT, TATRTE A1 LT, JHAT TRT AGHT DT TTAT IHT STTEAT A5l HT

(3) =9 FAR=wT # MiEa et a1 & Bid gU o, Fle W FHATLN ST ATIEHT0T hf |ar & =i i
TG FT 3T ATIGLF AAAT IHH 9L F IS H T2 ATARILN HT 98 T FHC @T 3,

sfaw = & wrfersor i Ja1 § 7 g i I § UF 99 6 FAate F w7 qegey i ot §
@ AATT o faaT e g fAfaafaa et e #§ & arforsas [ wfiwr 961

FIT STAAT qGI T
TSI 36 AT & TS & forw, "arioreas M & Sfsnq g
(F) Torelt T, TERTT WIETSEl, B F9aT SATITE, AT ATO(SA, =S AT ATTEGaw
FET § forg =afe & 7efiq Usie &t awar afga Gt ff awar § [ Sed oy

Foet 7 feaT o 0w AT wRiErd ot arie €, 93 38 | IiEser gy g v
T w9 & gTeq a1 e G e [ § [y arfie [=51 g

(@) TF HAATT T TRHT Fd g0, TaT &9 & 7 el FH 6 ANET § & H, TATHT 6
& H AT IUHATAT o &9 |, S5 dag § qaraga weari-

() e ATIATAF A2ATU Al T@ar AT 3w orees dag § w41 w7 A1 gt
AT HATTAT HLAT ZINIT, SHeh AR ST AT AT o T (T 8, ST

(i) o Ao RS ey ® UHT w37 SA7d AT g, UH § ST S9s qaddi ST
T % FHIEUT IHE ATgehl &l AT ATH & Thdl &l
(3T) SITTEMRTOT o FHTATAAT o T HIeh (ATSHA/HIeae) o 1T Hag H|
TH GT % YIS 6 (o0, "HghTT TIETEel o Siaiid Mo | il g gTied HLAr e

g, ATg a8 FAATHS gl AT =T TR &, TH IO, Aeqe, TaGF, qod, G+t e ol
THRTY T U=, I UHT TET2el | ag Rt € 910 § FHigaru|

(4) F1 AT FH=TT R vE et & foro s | sHeEr gm # Rear @ 4r fFare & wnw
IR T FHATL T Hael g TIAT A9+ Ja /9 % forw, =rg ag FHART 92 ofa v
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FaT Jet, Frterer gy AfFatea et s g § Raee w3 & forw weer A
e €Y H AU I TAAT TATT FT ITANT Al H

Ford T The off STgt AT o A7 HaTad o1k 7 9 TRTE T HATSIT ITTEHT0r
H FHAT o A & I g F 98 ST o631 3T g1, T9aT FHAT & eda g
AT JATR AWIAT (HE) & o I AT (hIT AT 21, dgi ST Ida e a1 gl gl
(5) I9-Fafa=w (2) & AR T a1a & grd gu o, |iaaT ux FHALT Aigd STEHI FT Hig
AT FHATLT ATTEHRTOT o0 TAT H T Tged il i@ F U a9 il AT F G TeqeT #f forfaq
H 9@ e & o g gy ARt B @ § Faee wSiwr 98 w0
FAAT TSI TET AT rorar 3E A7 T off 9 F dag 7gi grm
T, FHATN GIT Aeed Toqd o I 9¢ forfga § areer g U+ grer

ATATF THAT SATAATAT UHT 9T, AT Tl Bl * Tl SATHTT T HI, TTAT I A<
H of T SITHaTer FO & UH FHAT 1 396 Aead H Itedarad aroreds Hars o«
& oI s 39 & A& SO =9 q9g H o T et 7 "6t wEanr & giea
ERISITL

TATTY, STTHIET < & TARL HlA § Tgol TAH TR T TAd HHATL Rl TS
T Tk FTHL 2T
(6) TEAH WTIEHILT T THIT AT ATHGT TG HLed § Tgol, TR0 hl qaTell § Tgd 07T
TR g AT ST ST & A7 3 HHAT & 7 g Tg givl, 39 a1 a7
T T U TG Y& HTd 6l SULHdT & dael § T §q2 g, a7 Aefertad
Aqied TRIeATAAT T &9 T@d g0 AT TS SATAaTel UHT 9T AT FhaT:

() TTTERToT ereraT iasfa ot =ATATieshe (Taudl) & gaef et off v o
yrfarRor grer fafaar e "wuar a1 whafAtees w1 & wd=r = Bfvg w2

(@) =8 fafRaw & orefie Teqs STieraTl g7 ST HIa / SAFATHTIT sl AT, ATHIEH & o
e T aTH T e 7 90 foF Y o7afdr o SiaT FHATL &7 & SATUIAT, AT AT
LA IT A HIAT ST o6 ST Y= &3 @ gl

TCIF FHATL TEAH TTERIT [ Grod B TG IHHT T /TAT IT I8 AT FT
FIe AT Taed T T fafqatag veft fret g@ear o Aase e w3ar 8
STerer 972 3ITF ST A T & rqar U Rt S| ® A weare &ear @
Sreren sfersRTier e ITfersmeor & a1 21

(7) STk |t TS ATEHFTOT o I FHATRAT 9T S AR[ & ST 1= FeAT3/ EATIAT3/
ST FER | gfafag~n 97 2|

(8) ITH IU-FATH=H (1), (2) 3T (3) & S STeATTd ST I FHATAT I ST AN & ST
g gl TR § T & S S 38w a7e ST/ EATIATA/ HSAL AR &
ENPEER K IRIE R A
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(9) TSI ® FgATHaT i qA19 § @2 g & foeg Aoy

() g AT FH=TET T FaeTiEenT srerar s iR  forg et gaTe § a9 O W

el of THRAT ATAT AT qgl A€ AHdT 9 qF (o 9g UH A1 § @< g4 o T8
STTErhToT il Tt & AN Tgi adl Sl IHHT AR Feqq TTreawrT g0 fafeag

TAIHd Agl gIaT 3T I = Al AT STaT;
ENGRED

(i) =9 T & FATT § AAGH Hd & (70 A TITH HHATL T FATTEHTL T TN FHiT
TqHAT g, T gl g UHT HdT &, g 39 a1 HT hls Hohd dgl VT orHH 394 dle
AT g;

(ii) Toreft FH=TEY o Ha § e T w07 F A Al AT S0 FF 399 = fAfeaw w
SYEET F Ieerad fHar g, T hegme sy=fera Rt s g o 39 sfavq
SHIT AN il 5 ST & I Heared H et 919 % =19 | dg dgraar Hdl
2l
TTEIHLT: FHATL GIT (O [As(1 AT 79aT Hame a2 fhet 991a- e #1 yeedw

= IT-TATH=H & e % Sqq qAT9 & GG H I TAF HT ITAN FIA 6 AT

2T
() T FHATL T T Hided T (o dg O TATL o (Rt off gaeq f oheT stigead §

AT o, ITehT TETAAT o o0 STaTe e 94T Fhet |1 ToTe & STl 13T e

H T T TITEH FHIAT ST TeAET TIAT T T F 9T FIA 6 ATETE AT 477

AT AT i [EaTe TTTEERT0T STTaT HEhTT &l (o0 gIaT<a giv #l YgiT I90ar af,

TAT ST FHAT T TRATE & et a2 &7 UH et Saree @ tatafe § 9nr

A, AT HETIAT o (o0 AT F3d AT Rt off YT | IEeh! Fgradl Fied T

TR § STEHY Bl, Agl dg TR0 I TH e %0l AT T H

TISTROT: 36 AT § [Afga Bfaadt & saee & forg =t ¥ gafeq "aiaw
& g H oA
(i) FHATLY T THA/FT T, TGT AT HIAAT T, FTg 396 a1 T@qTI/IgAT &l SA&ar
TEl, SHF AT TEAT/TEAT BT AT SHIT AT g1 AT Al; AT

(ii) FHATLT TTAT FHATL 0l T T AT T F HATeT Fle o+F AT<h, FTg G & (29d
| g AT FEaTg g1, TAT Tia: AL AT gl T9q 298 FHETT | HIAT aE 98
AT g AT AAAT T SAAAT FgT AT FidoAT agT ATHA Tl & ST et ff qove &
ST 9 9T AT Al g AT Torerent TTHeAT | AT G127 I ST HY [>T 73T 2T
() T FTE T I5aT § T FAT Fls AIAT AT AArarer =0 FARIT & AL § Al
AT Agl, AT 3T I TAH ATEFRET g0 o w7 [ == [faaEt & o sifaq
2T
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34. gfafrafafaat sraar Bt s sriaror & qwer areg

(1) S9-Faff=w (3) # FT T w7 FT IEHL Tl I FAART TOH THAFRET & TF AHIET &
TaT ToReT 2Teh, |TTT STeaT TTTEheor ZIRT §ATed (Rl STi=- T2dTe & dae ¥ 91e7 gl <7l

(2) STEt IU-Faf==H (1) F A HlIe ATHIGT TG 63T TAT &, TS e HT FHATL VAT 9187 Al
T ST Feg GERTT, 19T FLRTT AT TTTERT0T T Ao reraT T 13aTs T sreir=ar |

(3) = fafvaw # ffea i ot ama fawr o Pt sy o= erwaferfere Reafaat @ g 721 2t -

(F) Frx TLHIT, T LT, HA a7 el T FgHed g A Ifeer & el
et STt=-g=arer ®; storan
(@) ToRel =Tiareh S ; srerar
() | ITEERTET & sraerETe q=riera et fErwnfr sit= |1
35. AATAHTIGE STIAT ST THT HT AT

1) T AT FHATL ITIRTOT F AT FaT F Haferd ot & dagr 7 a9 Zari & o 92 +
Wm%aﬁﬂﬂﬁ‘ﬁﬂqﬂﬁm%ﬁqwa ST TaTa STaT gl 91 A8l
ATANTT AT AT T TATH A1 w1, Jord wormeiawor, e, sremafas g, e,
At oTfHer g1 S et oft safafer & forg amam Sarer & ot #E=r =9 [t &
e ST FAATRT o (T JTeT FTI

(2) FHATL FIT FlE AT, ATTART AT AFITAGT A heh T & TTIAFHIOT o R [ qUienTTeleh
2T &1 a7 et gt WTaeRor &1 srarar =9 A=aet § 47 reamEu fear=aw, 1999
(THT-THT 9T FATHLATET) § Feriia 7 o w2 et Srfersreor &t gartad 9gi B S
36. T feafaat & s SATIR sroraT TS &1 A
Fils T FHATRT et [t 37 aeary e srerar s =5ixe & o0 g sferstiors & Jgf
ST, ST Tl [ T Agl R
37. FATAT Hvx | AqARATT
FHAT HETH ITIIRT 6l T SATHIT AT o3 &A1 Td 9 FIATAT e | SATATEAT Al LT

THH ATATH, TTTEHTT FT File FHAT TR TARE 6f fofaq § 99 i / Aq9ET &
oA [T &1 a2 f&Qer 3= 78t w4

38. ST THT HLAT

(1) FHATL ITIEHLIT F AqTT AL T@HATA TheT <k & a1 Rt srefiesr wH=me & foreft

SUGTE ol STTAT Al HIT AT TR Al BT AT T TRATT & [ohell TGET I TIEAT ATAT AT
H T FIAATA [T SAT<h I THH! ATATT a7

TOSFT.- =9 AT % ygre= & for -
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(F) AR "STG" § FHATL F AT ATARTCR AT 7 @A (heT Hial [L9daTe
sorar Tt Rt fer &1 gese et ff o ==~ g Saesy #wwman n fges
TRERH, AT, SETE IT 3177 HaAT AT s AT dA-Ha el ATH ATIHA T,

() AR AT T FAToT, ToTF STAAT 317 ATHTIST AT I-Feh T M UL o &9 H dgl AT
STTUAT,

(3T) FHAT I AT ATARTH FAGT TEAAT TR SAT<h TAET HEAT § AATH AT dTged
ST A2 AATHF ATl 3T AT ATATI-FRTT T TR FLA T T,

(=) FHATEY et oft =7 & Rt o7 T & ST A TR A8l R AT UH 3aTg0T i
et & forsmaa a7 Fee o Tor ITersmeor & Hiatet &l = A 7 g==T &

(2) FHATL AT AT ATAFRTF HAGIE 7 T@AAT I (AT F ITZN TR T Tha T &, T
T UH UG T ToF T1F g1 &9 & ST gI ql Seehl AT Teqq TR I <7

(3) FH=ATET fAferferd w19 A8t F-
(F) Tl Aol ST 3T AGT T TAT THeh (o1 TRl Tl ATAT Al HIT; TAT

(@) AT T & 72T G € T Fogd IT gog & ATAT-19aT stqar fsrsraent &, st fRufa
2T, 1S TS et AEE|
= A=y ¥, aeg “agsr &1 o gt g S gge wiaue Afeafaa, 1961 § e forw fRatfia
[ERIRIDIES
froqofy: zo AR &1 w2 ff Sooraq suatae Fe= & 'Y § 4T oI q9r Ayt #
T =0 Fae H AT HIAATG a0l STUIT

39, T FIETT a1fe § ford g &1 Ao

(1) &% FHAT AT PR 9% r0aT gl oI Usie & &9 § T arforeas #er |
or A5t T2 A9 aT ot ST HaeT & o7 Usie & & § w1 qg1 H0 Sr2&T1 187 7 ST
et STEATT FIAATAT G Yol FHIAT TATH AT IHHT TG FA | g qgl g
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15 oft Fi=T arfaser g ffaefee el off sl frar ot sear sah aee
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TET:

T Toh AT TThaT § ST 6 S&eh 9% SATAT S HT T et 9 o T e/t 97
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FaT A9eT T8l F4;

T Toh AT TH TRTT AT A [ohe T U 2Tk TAaT ot et 97 Fu«T o a7 g Sorees a7
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LT STUAT IHh GILT ATHT IT T 9T & FATHIFA Hls T TR —

(1) et FH=TET o =g s Frdaret YT FT 96T &

(2) STTATHIAT TTTEEHRTLT T UH FHAT & [A6g AATHAS HAdTl TEH Fld 6 o7 [aer @
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TS FUT Ifeaferd Tgareita = it orafdr &Y 0T e & 9T o iy S[ruafy
TAT FTLATH %0l ST STATATT T TOAT HT T STUIAT ST 7 TITT o Torw Zarer § &1 Jru
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AT T FT T ST § TAT HeAT ATTEHET ATH 0l TR adt 9% o= #i3d & a1
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AT HaATAgIRT T &€ T T § ATAT TIT AT, AR ST AA-TSqATA H T 0T FHar
g, gt FHATLY F Taer § Jg qET 10T o7 37 qeqw arfwrdt g avared i, eyt
AT AT HATHGRT & G oaer it g & [ead & orefie @ @7 g a1 a8
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ST fAfaw o [fga Gt a1a % g9 & arasE, Set Maad & sl wH=ar i
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() AT,
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(TT) STETALTHAT AT AR F Foed = & FILOT TTIAFHTT FT IHF FICT g2 Arfefar griay
I AqT | qUId: AT ST T,

(%) F=AT AT 6 ToAT S Il Ateatiar ardf 9% Tagd & § T97F ST 64T q19 a9
T ATer ety & forw aaq-ama ¥ U [Reae &< a& FH1 F44T;

(F) IAA-FEAT HT U T@ATI

(2) @ &= S fremgET §—
(%) I IU-Fafaaw (1) % @< (F) § ¥ T =Tae 4T F7 FrgFe, UF A sEfe % oo
FAT-ATT H UF [orae a7 9% F47, Atai=w [Hert & arer fF /47 vt =47 i srafer =+
T FHATT aa9 & Fradl AT FEMT STIAT Tol, TAT Ih FHI F TATT AT
A TEAT T IR FF F o SR erorar 981

(@) FEaY aaqa, IS J94T7 997 § FHT ST GEad: 39 Jq9HT, IS T4 FaT1 §
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T STt & =TT A FHT Y TS, FHATL T TR U 39 TS 4747 947 § UHT agret
T IET ATCIAT T AqH 1 AqdAT 6 g | ATAR (HQ9ll % g1 STqGT Ieh (a1

CANIE
() stfeeamd Fafaef;
(1) &aT & g1 ST vt (st % forg searn 7= g,
(F) AT T FETET|

Ford Toh, UH TUF ATHA § STl Fls HIATAAT HTT Hd FAAT T FIA o (7T IO T
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ST ThT STTaT 8, a8l ST SU-TA =3I (2) % E< () 9947 (T) § fedred g€ AT ST
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(iv) FHATLT FT TATIAT ST IHh ATALT H FHAG Rl TemEiaF FTE0T F THT IFaA<
AT, U< o o7 STa=h 7747 747 &;

(v) arETare srater § et o= |, I ororar 98 9 R FHE @ 39l At
i ordl ¥ar UHT ufater @ FEtE wedaare AR oY st F aqE
TIRATEAT Srafer o ST STAAT TIATAT AT hT THTH I AT ST T4T, IS 770am
g 9¥ AT,
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(viii) TATAT T THTI;
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56. 3T AT LA & forg TihaT
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FHATLN T AN HA T Hle A9 T T ST Agl (HAT SATUIT, T Toh-

(F) FHATL % [A%E FLATE FLA AT T€qTd TAT FAMAT A THAGN o 9 AT Toreh
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(3) ST oIt TeAT ATTETET &l T § FHATN & (d%g HETAT AIAT TAAGIT o (el A
FEATLTT o T T AF FLA o [0 ST 8, TE Ik T il A Tq7 F< Tl g,
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TR 2
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faf=w 56 & 69 T & foraT /= & oft " Ferw Wt # o T 99 & w9 H
AT ST

(4) sigt == afF=m % 97 FH=T & Aeg S A #39 &1 J&qE AT S g,
FET TEAH TTTAHTE HTHAT TATL T TAAT GATE FLATOIT o [Hefertaa Figd g

(i) FETAT STAAT TAAGTE * AFATUIUN T T AT o FiEd T ToT8 o@i & &9
,
(i) T F TAF @ % GHAT H FETAT AT TAAGT & ATV T T (G,
S e gi—
(F) FHATL ZILT %00 T TRl Tl ATAT IIT-FAH0T Figd THT daterd qeai
T U feraer;

(T TEATAST %0l T AT ST G 3T TATRl 0l Tah =1, S g T &
Gl T AT FLA T TEI1F g

(5) TeAH ATTERTLT AT o @l #hl Tah T, HEATT AT FAHAG 6 AFATUIUT T TH
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& T ST & U AT il TEAhdl ST o & §, AT T & AT 6
@l % FHAT H HIHAT TEd HA & [T FIh FT gahd T gl

(7) T TR, STt A F St afET T 2, St i Ay Rt 5 i
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(%) FHATL T I (4) T STeATera T&qrasti sl LI Dl qried HLAarar qred; qoT

(T) QAT ST &l AT Hd gU ST ATQeT i T

(8) FHATL ST AT o THeT ST oh (@] AT FETATE ATAT FAAGIT o6 AEITLIVIN
feraor it St rfaar grer oi & aE § 79 FEfeaat & e 39 e & oy
ST SrferahTT g1 forferd & g=T 3 g0 T9aT STt AT g qaq &9 § a9 faa7
T FATEF AfATeh 997 & e FfAfey fFr Searer fiams & 997 92 =97 39y
2T

(9) (F) FHATL (AT AT H FATHAT TEqA FLA (10 9+ AT H Foorq et sraias #
FAAT IH TIH I @I A= &7 AT o6 mar g, o fret s = i
TETAAT of THAT g, T H TS & (o0 ag el FeT At & [I<s 981 #¢

qohaT |

Ford Toh AT TRt otvr w1 a2 fArtora foreft s sfe=mey &t ggraar o
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TST [ ST ATl FIEUN o (1T S TehTE &l AT &F STl gl
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TR UET ordf & orefie FHATLN AT ST & AIHAT TEIA HL o (oI ATFEHRT0T o6 T
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(12) = AT, TR FHATT ARRE T9T & 7 IURAT Al grdl, TTAT Tg9 FiiA
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T Z
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AT ITehT AT | Iehl OLg il AT ThaT &; (M) TEARAT ATHIT o foregell 1%
TaTgt & g #F T 21, 3% § Y off fAeg o Eet # A 9w w3 & o
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HAL RN, T qg SF ATgHRT i AqaAra & o7 &t off 99 o = =12
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3L FHEAAT &
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AT |T&T 3l AT TT2 TRT FL qT IHA[ &F S0, T UH T GTeT A Teqd FH 9,
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Ford T s & UE e F fRehd g9 aF sttwferted q2t 6 Srow, S a9 FHAE A
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FHATL I AT SATET AR, A7 a8 UAT & AT o o7 T Q9T AT FT|
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TETH TTTEERTL FIT ST (ohd T SMraer FHATET 0 giod o o, Seer s &
TH® G I AT TTTERTT o Aohe i e i i o sl &1 Srustt, srmEr gt 949
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(3) o A faw T 7 AfIwET g Agd aAthE oad, IfT FE g, F Id=gcn 9
THHME ET AR T, TR a8 G qa¥ aq4-919/ I aa9 e Tt (L) a=r
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(AT ST o= F=T) A=aw, 2016 g =T g, 5T a6 o ST Afseah =
Bl
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Srfersh |EATSAT MY ATroroas &vreAt / st afers gearst & forg ara AT ST aehar g a9m =9
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF | NDIA
NOTIFICATION
Hyderabad, the 28July, 2016
Insurance Regulatory and Development Authority of hdia
Staff (Officers and Other Employees) Regulations,®L6
Preamble

F. No. IRDAI/Reg./21/133/2016.-Whereas, it is necessary to amend the service timmsliof
Officers and Employees and to frame Regulationspeehensively, defining the terms and conditions of
service of Officers and other employees of the riisce Regulatory and Development Authority of India
the Authority, in exercise of the powers confertsdclause (c) of sub-section (2) Section 26 reaith wi
Section 12 (2) of the Insurance Regulatory and @gveent Authority Act, 1999 (41 of 1999), and in
consultation with the Insurance Advisory Committeereby makes the following Regulations.

Insurance Regulatory and Development Authority of hdia
Staff (Officers and Other Employees) Regulations,®L6
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Chapter |
Preliminary
1. Short title and commencement

(1) These Regulations shall be called the Insurd&egulatory and Development Authority of India $taf
(Officers and Other Employees) Regulations, 2016.

(2) They shall come into force on the date of tieiblication in the Official Gazette.
2. Application

(1) These Regulations shall apply to every emplafabe Authority (IRDAI) unless otherwise provideg
the terms of any contract, agreement or letteppbantment:

Provided that they shall not apply, except as etlser provided in these Regulations or to such éxten
may be otherwise specifically or generally decidgdhe Chairperson, to persons employed temporarily
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or on short term contracts;

Provided, that in the case of officers and otheplegees holding posts in the Authority at the tiofe

the commencement of the Insurance Regulatory anelBement Authority (Conditions of Service of
Officers and other Employees) Regulations, 2008y tliere deemed to have been appointed/absorbed
to such posts and scales of pay as determinedhahthe salary, allowances and other benefits cifi su
officers and other employees deemed to have bepairdpd/absorbed shall not be varied to their
disadvantage;

Provided that the salary, allowances and otherflisiod officers and other employees absorbed ihto
service of the Authority by virtue of redeployment appointed otherwise shall not be varied to their
disadvantage.

(2) On and from the date of commencement of tiegulations, the terms and conditions of service of
existing officers and other employees of the Autljoshall stand modified in accordance with the
provisions of these Regulations

(3) The Insurance Regulatory and Development Aitth@dConditions of Service of Officers and other
Employees) Regulations, 2000 and the amendmenttotereby stand repealed.

Notwithstanding such repeal, anything done or artjoa taken under the Insurance Regulatory and
Development Authority (Conditions of Service of ©frs and other Employees) Regulations, 2000
shall remain valid.

3. Definitions
(1) Inthese Regulations, unless the subject or conthetrwise requires,—

(a) “Act” means the Insurance Regulatory and Developmertiofity Act, 1999, as amended from
time to time;

(b) “Authority” means the Insurance Regulatory and Developmenhofitit of India established
under sub-section (1) of Section 3 of the InsuraRegulatory and Development Authority Act,
1999 (41 of 1999), as amended,;

(c) “Appellate Authority” means the authority specified in Schedule X o$¢hRegulations;

(d) “Absorbed employee” means an employee of the Insurance Regulatory ofityh and/or an
employee who was on deputation to the InsurancallRegy Authority, and/or an employee on
deputation from any other organization and absoimbdbe services of the Authority or redeployed
from the erstwhile Tariff Advisory Committee (TAGyith effect from 27-04-2011,

(e) “Appointment” means appointment to any of the posts of a gratfénvthe sanctioned strength by
means of

i. Direct recruitment (or)
ii. On promotion (or)
iii. On contract
() “Appointing Authority” means the Authority specified in Schedule X osth&egulations;

(g) “Chairperson” means the person appointed by the Central Govertnmeder Section 4 of the
IRDA Act, 1999; also referred to as Chairman;

(h) “Competent Authority” means,—

i in relation to matters under column 2 of Schedléhe authorities specified under column 3 of
Schedule X,

ii. inrelation to other matters, the Chairperson;

(i) “Dependent” means a person as mentioned in 3 (p) below, sutgetulfilling the following
conditions:

i. The income limit for dependency of the familymbers (other than spouse) shall be as per
instructions issued from time to time. “Income” lumes salary income, pension, interest on bank
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deposits, investment, earnings from house, landimgs, etc. but excludes non-recurring lump
sum payments like PF, gratuity, insurance benefits.

il. If income of one of the parents exceeds lim&ntioned therein, the other parent is not treated

()

(k)

()

(m

as dependent on the employee.
Note: It is the responsibility of the employteenotify any change in the status of dependents.

“Deputation” means the act of appointing a person or persomiset@x-cadre post if considered
under Deputation — inward or allowing an employeeé considered for appointment to an ex-cadre
post in other organizations under Deputation — audiv

“Direct recruit” means a person

recruited through written examination and/or grdigrussion and/or interview on an all India basis
by open competition, or

. recruited through group discussion and/or intervaawan all India basis otherwise than by open

competition, or
both;

“Dies-nori means a day, which cannot be treated as dutarigrpurpose. The period of absence
treated as ‘dies-non’ does not qualify as servareshlary, allowances and any benefits provided
under these Regulations or such other benefitpglcable including increments;

) “Duty” includes—
i. service as a probationer;

ii. period during which an employee is on joining tiardraining, administratively authorised,;

period spent on leave, duly authorized by the CaemteAuthority;

(n) “Employee” means Class | Officers and Class Ill and IV emp&s/to whom these Regulations

apply;

(o) “Employee on deputation” means an employee who is on transfer on deputiibomCentral/State

Government, public sector insurance organizatiinancial regulatory bodies having knowledge
and experience in insurance related matters;

(p) “Family” comprises the following members:

(i) Spouse,

(i) Two surviving children including legally adoptedildnen or step-children subject to the
following conditions:

a) Unmarried son - Till he starts earning, or attdivesage of 25 years, whichever is earlier

b) Son suffering from permanent disability of any kijpthysical or mental) - No age limit

c) Daughter - Till she starts earning, or gets marviaichever is earlier, irrespective of age-
limit

d) The restriction to only two surviving children aep children shall not be applicable in
respect of (i) those employees who already haveentioan two children prior to the

coming into force of this restriction on 20.10.199B) where the number of children
exceeds two as a result of second child birth tiegpin multiple births.

(i) Parents/parents-in-laws - A female employee stmlehhe option to declare either her parents
or parents-in-law as her dependents. This optionbeachanged only once during the service
period;

Note 1: Any modifications to the above shall be as petritsions issued from
time to time.
Note 2:1t is the responsibility of the employee to nofiyy change in the status

of dependents.
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(q) “Grade” means any of the grades in each class of empldgemisom these Regulations apply;

() “Inquiry Officer” means an officer appointed by the Competent Authan disciplinary
proceedings to conduct inquiry against a chargetedeemployee;

(s) “Leave pay” means the monthly pay which an employee would hdregvn while on duty but
before proceeding on leave. Pay during leave sleadirawn at full, half or appropriate rate of leave
pay, according to the kind of leave availed of hyeanployee, with no pay being admissible during
extraordinary leave;

(t) “Leave year” means calendar year;

(u) “Lien” means the title an employee holds on a permanestttp which he has been appointed
substantively, either immediately or on terminataina period or periods of absence, or held in a
permanent capacity;

(v) “Merit” in relation to any promotion of an employee me#res performance of an employee
assessed by means of

i. performance in any examination, if conducted figr purpose and/or
ii. review by the Competent Authority of the confidahteports in the previous
grade and/or
lii.  performance in the interview for the grade and/or
iv. any other measure of performance so prescribeldeoguthority;
(w) “Officer” means Class | Officer referred to in these Regriat
(x) “Other employee” means other than Class | Officer;
(y) “Pay” means the amount drawn by an employee as

i. basic pay which is sanctioned for a post held by bubstantively to which he is entitled by
reason of his position in a grade;

ii. special allowance and personal allowance;
iii. grade allowance;
Note: Pay as defined above shall qualify for dessradlowance, PF and superannuation benefits.

(z) “Permanent employee”means a person who has been appointed to a pertyzost substantively
or held in a permanent capacity;

(aa)'Personal pay” means an additional pay granted to an employesate him from a loss of
substantive pay in respect of a permanent postaueevision of pay or to any reduction of such
substantive pay otherwise than as a disciplina@gsure; or in exceptional circumstances, on other
personal considerations;

(bb) *“Presenting Officer” means an officer appointed by the Competent Aitihtwr present the case
in support of the article/s of charge against aghaheeted employee on behalf of the Competent
Authority before an Inquiry Officer;

(cc)*Post” in relation to any grade of the service means adgrpost held by an employee on a
substantive basis;

(dd) “Public servant” means the Chairperson, Members and employees dhuthority as defined
under Section 21 of the IRDA Act, 1999 with prowiss thereunder applicable;

(ee)'Qualification allowance’ means the allowance granted to an employee fquigng Actuarial and
other professional qualifications approved by tlen@etent Authority from time to time and such
allowance shall not count for any other allowanaghs as DA, HRA, CCA, etc., or for
superannuation benefits such as PF, Gratuity, aopeation fund or encashment of leave and for
fixation of pay on promotion;

(ff) “Recruitment” means appointment by way of direct recruitmerdgmtion and contract;
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(gg) “Regular vacancy” means in relation to a grade, includes vacaneyngriout of death, retirement,
promotion, resignation, or transfer on outward dafon or long leave of 180 days and above of
incumbents and includes an unfilled vacancy;

(hh) “Salary” means basic pay, special pay, stagnation incrensgecial functional allowance,
dearness allowance, house allowance, local allowé@€A), family allowance, grade allowance,
special allowance, special compensatory allowadeputation allowance, if any, and allowance
for passing examinations and any other allowaneeifipally intended for payment as decided
from time to time but excludes all other allowanaed overtime payments;

(i) “Sanctioned strength” means in relation to any grade, the strength efgpor number of posts in
that grade, against which appointments are made;

(i) “Scale of pay” means the scale of pay attached to different gratiservice as per rules made by
the Chairperson from time to time;

(kk) “Schedule” means schedule annexed to these Regulations;
(In “Select list” in relation to a grade means the select list pexpin order of merit;

(mm)“Seniority list” means the seniority list of employees servindha Authority in each grade as on
the appointed day in that grade and revised annaalbn i January;

(nn) “Service” includes the period during which an employee isdaty as well as on leave duly
authorized by the Competent Authority, but doest include any period during which an
employee is absent from duty without permission owerstays his leave, unless specifically
permitted or condoned by the Competent Authority;

(00) “Special allowance” means an addition, in the nature of an allowatw#he emoluments attached
to a post of an employee;

(pp) “Special pay” means an addition, in the nature of pay, to thelements attached to the post of
an employee;

(qq) “Substantive pay” means the pay to which an employee is entitlednt@ccount of a post to
which he is appointed substantively or by reasifrigs substantive position in a grade;

(rr) “Staff” means Officers and other employees as mention&gation 12 and Section 26 (2)( c) of
IRDA Act, 1999, and includes officers on deputation

(ss)“Staff Regulations” means Insurance Regulatory and Development Adyhafi India Staff
(Officers and Other Employees) Regulations, 201%) aalled as IRDAI Staff (Officers and Other
Employees) Regulations, 2016, notified by the Atithip

(tt) “Suitability” in relation to any promotion of an employee, meansemployee meeting the
eligibility criteria as per Schedule VI

(uu) “Transfer” means transfer of an employee from one departoresiation to another department
or station as per provisions detailed in Schedule-\5ensitive posts and Transfers;

(vw) “Whole-time Members and Part-time Members mean those persons appointed by the Central
Government under Section 4 of the IRDA Act, 1999;

(ww) “Year” means a continuous period of twelve months comimgrfocom the 1st day of January of
a year and ending with the 31st day of Decembé#teofjear concerned.

(2) All words and expressions used herein and abhéld in these Regulations but defined in the Haisce
Act, 1938 (4 of 1938), the Insurance Regulatory Begielopment Authority Act, 1999 (41 of 1999), the
Sexual Harassment of Women at Workplace (PrevenBoohibition and Redressal) Act, 2013, Lokpal
and Lokayuktas Act, 2013 and any other Act that tmaapplicable shall have the meanings respectively
assigned to them in those Acts unless otherwisé@ged in the contracts of service.

(3) For the purposes of these Regulations, thesténei and ‘his’ shall also refer to 'him’, 'shehd 'her’
wherever circumstances warrant and singular walb ahclude plural. Further, the word ‘may’ used in
these Regulations does not imply an option of ‘maty.
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Chapter I
Classification of employees, recruitment, probation
Section 1 — Classification of employees, departmenand hierarchy
4, Classification of employees
(1) The employees of the Authority shall be clasdifis follows:—
(@) Class|  Officer;

(b) Class Ill Assistant, Senior Assistant, Receptibnum-Telephone Operator and Secretarial
Staff;

(c)Class IV Record keeper, Driver, Sub-staff.

(2) No. of grades: The Authority shall specify framme to time the number of grades in each clasd, a
shall grant approval for sanction of grade-wiséf staength.

The class-wise, grade-wise list of designationgiven in Schedule Il — Composition of service —<Sla
Grade and Designations along with the equatedtsteiof existing designations.

(3) Classification of departments (a) Employees of the Authority shall be organidatb various
departments for carrying out its functions.

(b) The Chairperson, with the previous approvathef Authority shall, by notification/administrative
order, depending on need, requirement and necdssitlye functioning of the Authority, may createw
departments or merge some departments into othieaslninistrative convenience.

(4) Hierarchy and activities — (a) In the hierarabfythe organization with classification of depagtnts,
middle level functionaries shall guide the functiaes at the bottom and together shall assistdpe t
level functionaries in decision-making.

(b) Chief General Manager/General Manager dfe@lhe Head of the Department (HOD). The hierarchy
for control and levels of activity shall be as fehedule 11l — Hierarchy and activities.

Section 2 — Recruitment
5. Recruitment

(1) All recruitments shall be made against vacanaiesanctioned posts within the sanctioned stheagt
approved by the Authority and the Compet@athority may appoint such persons as are nece$sary
the efficient discharge of its duties. All appoietms through direct recruitment made during the
previous year shall be through a defined processshiall be informed to the Authority in their first
meeting in the financial year.

(2) The age limit, education and other qualificatip method of recruitment, composition of
interview/screening committee, method and critésiaselection for recruitment to each grade, syltab
and marks for examination, and period of probatisimall be such as determined by the Competent
Authority from time to time.

(3) Direct recruitment talifferent grades shall be made as per criteihdown for such recruitment.

(4) Training: There shall be an induction trainjpiggram followed by on the job practical trainirgyall
new recruits as per guidelines issued from timnte.

(5) Sanctioned strength:

(a) Sanctioned strength, in relation to angderis the number of posts in that grade, agaimsthwv
regular appointments are made. The sanctionedgstrahall be determined by the Authority from
time to time on the basis of assessment of workératlexpansion needs of each department and/or
Organization as a whole.

(b) Further, depending on office exigencies ancessities, there shall be a separate deputationveese
of not exceeding 18% and leave reserve of 2% hegetot exceeding 20% by way of an addition to
and over and above the sanctioned strength in Class
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(c) The need to ensure availability of skilled, qmtent, independent and experienced persons like
actuaries, accountants and auditors, whose workploesnwith transparent technical and ethical
standards set and enforced by official or profesdidodies in line with international standards
subject to appropriate control mechanism, shaladdressed by the Authority while deciding the
staff strength.

(d) To ensure best regulatory practices, the neetléntifying existing skills, experience and aed
requirements over short to medium term, review smplementing measures such as hiring and
promotion policies, schemes for secondment of stafhidustry and other supervisory authorities
(National or International) shall be addressedaqatcelly by the Authority to bridge any gaps in
numbers and/or skill-sets.

(6) Method of recruitment and Appointing Authority

(a) Qualifications for direct recruitment: The gtieations required for recruiting employees toveein
different departments are described in Schedule Qualifications, age and experience required for
recruitment to various posts - direct recruitment.

(b) Minimum experience for direct recruitment: Nergon shall be eligible for appointment by direct
recruitment to grade/s above entry level in eaelsscko which he is being recruited unless he has
experience in relevant functional area/s mentiomedSchedule IV — Qualifications, age and
experience for recruitment to various posts - direcruitment.

(c) Cut-off date for direct recruitment: The cut-date for deciding eligibility criteria shall beckoned
in accordance with the last date for receipt ofliappions.

(d) Quota of vacancies: Subject to other provisionthese Regulations, the method of appointntent t
different classes and grades within shall be asSmfvedule V — Quota of vacancies - Direct
recruitment.

(e) Written examination/Interview: The Competent Authofor the purpose of recruitment to different
grades shall on its own hold an objective test @ndéscriptive written examination and/or group
discussion, or entrust the same to be conductexhlmutside agency and conduct interviews for the
final selection of candidates.

(f) Appointments: All appointments through direct rénent in any grade shall be made by the
Competent Authority and no person shall have at tigldemand to be appointed to any particular
grade.

(g9) Appointing Authority: The Competent Authority shakk the Appointing Authority as prescribed in
Schedule X — Competent Authorities and AppellatéhAtities.

(7) Screening/Interview Committee: The Chairpersan, part of recruitment process may appoint a
Screening/Interview Committee consisting of at idhsee members of whom one member shall be an
outside expert. The extant instructions and promsiissued by Government of India on composition of
the committee for interview by inclusion of diffetecategories of members shall be followed.

(8) ReservationsThe Authority provides that Government of India ensl on reservation of different
categories like SC, ST, OBC, persons with disagdjt ex-servicemen in direct recruitment and
reservation and rule of relaxations in promotiomglisbe complied as applicable while undertakinghsu
recruitments:

Provided, reservations shall be as applicabtee direct recruitment by open competition orAirindia
basis or otherwise than by open competition.

Explanation 1: Nothing in these Regulationallsaffect reservations, relaxation and other cesims
required to be provided as per Government of Iradiders for Scheduled Castes, Scheduled Tribes,
OBCs and other special categories of persons.

Explanation 2: The extant orders of Govt. dighon reservations to different categories in prtoms
shall be complied under each category, as appéoabile undertaking such promotions.

(9) Transfers: The transfer/s of employees shaltlétermined as per criteria laid down for transféds
employees irrespective of their initial posting déh®n qualifications or experience are liable faei-
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departmental and inter-office transfers as per ®e@d provisions under Schedule VII — Sensitivagos
and Transfers.

The services of every employee shall be at theodedpof the Authority and he shall serve the Autlgor
in performing its duties in such capacity and athsplace or places as he may, from time to time, be
directed.

6. Employment on contractual basis, Advisors/Constants

(1) Employment on contractual basisNotwithstanding anything contained in these Reatjoms, the
Chairperson may, for meeting exigencies of worlkyc@t person/s on contract basis for a period ef on
year renewable on yearly basis based on performavaleiation; however, the total period shall not
exceed three years.

The terms and conditions of service of employeescontractual basis shall be decided by the
Chairperson but in no case shall such terms andittmms be more favourable than those laid down in
these Regulations for an appointment carrying edent status or responsibility or contrary to gaher
principles followed by PSU Insurers/Financial Regots/Government in this regard.

(2) Appointment of Advisors/Consultants - The Cpaison, as per need, may appoint Advisors/Congsiltan
on suitable terms and conditions decided from tiongme.

Note: The provisions of notice period for disconnce of service with regard mployment on
contractual basis, appointment of advisors/constdtavill be governed by the terms and conditions of
such appointments.

7. Certificate of health

No person shall be appointed to the service ofthority unless he is certified by a qualified ried
practitioner, approved by the Chairperson, to beaafnd mind and body constitution and medically fit
to discharge his duties.

8. Appointments to be made on minimum pay

All first appointments shall be made on the minimbasic pay of the grade to which the appointments
are made.

Section 3 - Probation
9. Probation on first appointment

(1) An employee directly appointed to any of the gradeSlass I, Class Ill and Class IV shall, on first
appointment in the Authority’s service, be requitede on probation for a period of one year from
the date of his appointment.

(2) The Competent Authority may extend probation of amployee before the expiry of the period of
probation citing reasons.

(3) Subject to the provisions of any law for the timging in force, the Competent Authority may
extend the period of probation, but in no casel shaltotal period of probation exceed two years.

Provided that the period of training, if any, shalreckoned as period of probation of an employee.

(4) Completion of probation for confirmation in the neited grade cannot be automatic and depends on
performance evaluation of the job during probatibion evaluation, it is found that an employee is
not suitable for the job, the Competent Authoritgynexercise the option of discharging him during
probation without notice.

(5) Further, on successful completion of probationqeenf one year, an employee shall be deemed to
have been confirmed in the grade to which he has l#ppointed unless probation period is
extended and informed to him in writing.

(6) During the period of probation, a directly recrditemployee shall be liable to be discharged
immediately without assigning any reason and witimmiice.
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Chapter Il
Commencement of duty, termination, retirement
Section 1 - Commencement of duty
10. Commencement of duty

The service of an employee in any appointment mauter these Regulations shall be deemed to
commence from the working day on which he repantgdity at the place and time intimated to him by
the CompetenAuthority:

Provided that, if he reports in the afternoon, $gsvice shall commence from the following working
day.

Section 2 — Termination
11. Discontinuing/leaving service, termination du¢o disciplinary proceedings

(1) An employee including an employee on probasball not leave or discontinugs service in the
Authority without giving notice in writing to the dinpetent Authority of his intention to leave or
discontinue the service.

(2) The period of notice required shall be:
(a) in the case of an employee on probation, ongtimo
(b) in the case of a permanent employee, threelmont

The expression “month” used in this Regulatiball be reckoned according to the English calenda
and shall commence from the day following that dmolv notice is received by the Competent
Authority.

A notice given by an employee under sub-regulafigrabove shall be deemed to be proper only if
he remains on duty during the period of notice, an&mployee shall not be entitled to set off any
leave earned and not availed of by him againspén®d of such notice:

Provided that such notice may be waived in parinofull by the Competent Authority at his
discretion.

(3) In the case of failure by an employee to give moticaccordance with sub- regulation (2), he shall
be liable to pay to the Authority a sum equal te $alary for the period of notice required under
these Regulations:

Provided that such payment may, for reasons toeberded in writing, be reduced or waived by the
Competent Authority.

(4) Notwithstanding anything contained in sub-ragjoh (1), the resignation of an employee shall et
effective unless it is accepted by the Competerthaéity and relief shall be from such date approved
by the Competent Authority.

(5) Nothing contained in this Regulation shall affthe right of the Competent Authority in publiterest
to retire, discharge, remove or dismiss an empleyideout notice or salary in lieu thereof in accande
with the provisions of Regulation 12 (1).

(6) The Competent Authority may refuse to accepigreation from an employee, if,
@) drifciplinary proceedings have been institugarast him or are proposed to be instituted against
im;
(b) he is under an obligation to serve the Autlydot a specified period which has not expired,;
(c) he owes the Authority any sum/s of money;
(d) for any other grounds to be recorded in wgitin

Explanation 1- For the purposes of this Regulatiisciplinary proceedings shall be deemed to be
instituted against an employee,—
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(a) if he has been placed under suspension unése Regulations; or

(b) any notice has been issued to him asking highta cause why disciplinary proceedings should
not be instituted against him; or

(c) any charge sheet has been issued to him uhdgse Regulations shall be deemed to be pending
till final orders thereon are passed by the Coemtetuthority.

Explanation 2 - A notice by an employee under gwation (1) shall be proper notice if he remains
on duty during the period of notice.

(7) Exit interview: The Competent Authority, befarensidering the request of an employee for acagpti
his resignation, may direct him to appear for daririew.

(8) Re-employment in the Authority:

(&) An employee who has ceased to be in the seofitke Authority, except by way of removal or
dismissal or compulsory retirement, may be re-egggowith the specific sanction of, and on such
terms and conditions as may be laid down by thd@vitly.

(b) Except as otherwise provided by the Authosdtythe time of re-employment, these Regulations
shall apply to a person who is re-employed in thighArity, as if he had entered the service foffittst
time in the service in the lowest of grade on theaf his re-employment.

Section 3 — Retirement
12. Retirement

(1) Except as otherwise provided in this Regulgtiemery employee shall retire from service in the
afternoon of the last day of the month in whichaltains the age of sixty years:

Provided that an employee whose date of birth ésfitist of a month shall retire from service in the
afternoon of the last day of the preceding montlatteining the age of sixty years;

Provided further that the Competent Authority, & is of the opinion that it is in the intereststioé
Authority or in public interest so to do, for reasao be recorded in writing, direct an employee to
retire on completion of fifty years of age or atyaime thereafter or twenty years of total service
whichever is earlier, on giving him notice of thr@enths or salary in lieu thereof;

Provided further that an employee shall be perghitigon request made in advance of three months to
retire before the date age of retirement mentionelis sub-regulation either

(a) on completion of twenty five years of service;
(b) on completion of twenty years of service and hedttsned fifty years of age;
(c) on completion of fifteen years of service, if hénsapacitated for further active service;

(d) on completion of fifty-five years of age and at thme of recruitment his age was more than forty
years;

Provided that it shall be open to the Competenthéuity to withhold permission to an employee
under suspension who seeks to retire under thisesubdation;

Explanation.— where an employee is directed byGbenpetent Authority to retire as aforesaid, it
shall not be deemed to be a penalty under thesel&Ems.

Provided further that the Competent Authority mafuse to accept the notice of retirement from an
employee, if,—

(a) disciplinary proceedings have been instituigairest him or are proposed to be instituted against
him;

(b) he is under an obligation to serve the Autlydot a specified period which has not expired,;

(c) he owes the Authority any sum/s of money;

(d) for any other grounds to be recorded in writing
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Explanation 1.— For the purposes of this Regulatdisciplinary proceedings shall be deemed to be
instituted against an employee,—

(a) if he has been placed under suspension uheee Regulations; or

(b) any notice has been issued to him asking hirshimwv cause why disciplinary proceedings
should not be instituted against him; or

(c) any charge sheet has been issued to him uhdeRégulations and shall be deemed to be
pending till final orders thereon are passed by the

Competent Authority;

Explanation 2.— A notice by an employee shall beppr notice if he remains on duty during the
period of notice.

Provided further that the Competent Authority magken periodic reviews before retirement of the
employee concerned.

(2) No employee shall be granted extension in serveyond the age of retirement of sixty.

(3) If on a review of the case on a representatiom the employee retired under second proviso of
Regulation 12 (1), it is decided to reinstate thplyee in service, the Competent Authority ordgrin
reinstatement may regulate the intervening pered/éen the date of premature retirement and tree dat
of reinstatement by grant of leave of the kind dud admissible, including extraordinary leave, wr b
treating it as dies-non depending upon the faaiscancsumstances of the case:

Provided that the intervening period shall be #dais a period spent on duty for all purposes dnaty
pay and allowances, if it is specifically held ime tCompetent Authority ordering reinstatement that
premature retirement was itself not justified ire thircumstances of the case, or, if the order of
premature retirement is set aside by a court of law

(4) Where the order of retirement under secondipoowf Regulation 12 (1) is set aside by a courtaof
with specific directions in regard to regulating theriod between the date of premature retiremasht a
the date of reinstatement and no further appepltaposed to be filed, the aforesaid period shall be
regulated in accordance with the directions ofciert.

(5) An employee referred to in sub-regulation (1gymequest in writing to the Competent Authority to
accept notice of less than three months givingoresatherefor.

(6) On receipt of a request under sub-regulatigntfile Competent Authority may consider such regioes
curtailment of the period of notice of three monbinsmerits and if he is satisfied that curtailmehthe
period of notice shall not cause any administrati®mnvenience, the Competent Authority may relax
the requirement of notice of three months.

(7) An employee who has elected to retire under R@gulation and has given necessary notice teeffedt
to the Competent Authority shall be precluded fraithdrawing his option subsequently except with
the specific approval of such Authority:

Provided that the request for withdrawal shall lihiw the intended date of his retirement.

Chapter IV
Record of service, seniority, promotion and reversin
13. Maintenance of record of service

A record of service shall be maintained ispext of each employee at such place or placemasth
form or manner as determined from time to timeHsyChairperson.

14. Seniority of employees
The seniority of employees shall be deterchia& given in Schedule VIII — Seniority.
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15. Promotion of employees

(1) All promotions of employees shall be againstarecies in sanctioned strength approved by theokiigh
and shall be based on merit, suitability of thedi@ate for a particular post.

The merit and suitability may be judged by reviefvGonfidential Reports and/or interview and/or
written examinations as decided through administairders issued from time to time with the apptov
of the Authority:

Provided that the minimum marks to be obtained| $#8b0% in written examination to become eligible
for interview and shall be 50% in interview.

(2) Minimum service for promotion: No employee bktAuthority shall be eligible for promotion to the
next higher grade unless he has put in minimumsyeérservice as mentioned in Schedule VI —
Promotions — method of fillingh the grade from which promotion is made.

For all purposes of eligibility, 1st January of ghear shall be the cut-off date.

(3) Screening/Interview Committee: The Chairperson ast @f promotion process may appoint a
Screening/Interview Committee consisting of attidhisee members of whom one member be an outside
expert:

Provided that in the case of promotions to the pb&xecutive Director, the Committee shall consist
Chairperson and two Whole-time Members of the Aritho

(4) Zone of consideration: All eligible employeetiavcomply with eligibility criteria for promotionsa
mentioned in para 3 in Schedule VI will be eligibbeapply for promotion to the next grade.

(5) Appointments on promotion: All appointments promotion to any grade shall be made by the
Competent Authority and no person shall have atrighdemand to be promoted to any particular
grade

(6) An employee promoted to any of the grades as€l and Class 1l shall be required to be on gtioh
for a period of one year from the date of such prton.

(7) Save as otherwise provided in this Regulationemployee shall be deemed to have been confiimed
the grade to which he has been promoted, on sdutessnpletion of probation period of one year
unless probation period is extended and informethéoemployee in writing before the expiry of the
period of probation.

(8) Transfers on promotion: The transfer of empésyen promotion shall be as per provisions in Saleed
VIl — Sensitive posts and transfers. The servidesvery employee shall be at the disposal of the
Authority and every employee shall serve the Adtitan such capacity and at such place or places as
he may, from time to time, be directed.

(9) Non-acceptance of promotion: No employee stalise to accept promotion except under compelling
circumstances such as chronic or debilitating éhlth, continuous hospitalization or any such other
justifiable reason in writing from the employee waHishall have the approval by Chairperson. If
Chairperson is not satisfied, he may not acceptabaest of the employee for refusal of promotiod a
initiate such steps as deemed fit in the circuntgsumcluding transfer of the employee concerned.

(10) Supernumerary positions: The Chairperson stale power to create supernumerary positionsngrisi
out of any office exigencies, redefining of staflesgth, etc. for a limited period and till suchsfiimns
are regularized

16. Reversion of an employee

(1) An employee promoted from one grade to another bwyeverted by the Competent Authority
during probation period mentioned in Regulation(&p above without any notice after recording
reasons therefor.

(2) An employee promoted to a grade may, however, smeaksion to the lower grade from which he is
promoted, during probation period and the Competenhority may approve such request subject
to imposition of such terms and conditions pertairio posting, seniority, etc.
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(3) However, the candidature, of such an employee wheverted under sub regulations (1) and (2)
above, shall not be considered in the next oned@fipromotion irrespective of relative seniority i
the grade reverted to and eligibility for promotiarall respects.

Chapter V
Pay, allowances and other benefits
17. Admissibility of pay, allowances and other beriiés

(1) The Authority shall provide for adequate resegt financial or otherwise, sufficient to enatldoi
conduct effective regulation and supervision asdstaffing provisions shall enable it to attract aatain
highly skilled, competent and experienced staff.

Pay, allowances and other benefits shall be deteay the Authority.

The Authority, shall frame such schemes for thefavelof its employees on such terms and conditasnis
may determine.

(2) The pay, allowances and other benefits shabe¢o accrue to an employee from the date,—
(a) he ceases to be in service; or
(b) he is dismissed, removed or compulsorily eetifrom service; or
(c) following the date on which he deceases.

(3) Pay and allowances shall only be payable tol@yaps who fulfil the conditions subject to whidtey
are admissible.

(4) Where on an appeal or a representation by grlogee, his removal, discharge or suspension from
service is revoked after due process, the entitiénizeallowances and other benefits shall accrugrtoin
terms of the order of revocation, passed by the fgatemt Authority.

18. Increment payable
(1) An increment in a scale of pay shall accrueampletion of service of one year in that scale:

Provided that the benefit of increment shall be iadilnle from the first day of the month in which it
accrues, irrespective of the actual due date;

Provided further that the annual increment may bstgoned due to extraordinary leave or dies-non in
respect of an employee.

(2) The sanction to draw increments shall be giwethe Competent Authority:

Provided that no increment shall be withheld ex@spa disciplinary measure under these Regulainds
each order withholding an increment shall statepm@od for which it is withheld and also whetheshall
have the effect of postponing future increments;

Provided further that if in an incremental scaleréhis an efficiency bar, an employee shall noiwvdra
increments above that bar until he has been clearess the efficiency bar by the Competent Aritino

Provided also that on each occasion on which arlamg is allowed to cross an efficiency bar whiets h
previously been enforced against him, he shall laeeg in the incremental scale at such stage as the
Competent Authority to remove the bar may fix;

Provided also that such stage shall not be hidtaar that at which he would draw his pay if the e not
been enforced against him and further that no imerg granted on the removal of a bar shall have a
retrospective effect.

19. Fixation of pay on promotion

The pay of an employee on appointment on promdtimm one grade to another shall be initially fixatda
stage in the higher grade which is next above Utistantive pay in the scale as on the date of priomdf
such pay be higher than the pay drawn by him atirtiie of promotion.
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20. Declaration of hometown

(1) Every employee shall on his first appointmegtldre his hometown in writing in the form presedtfor
the purpose.

(2) The hometown so declared may be changed, ordg during the service of an employee, for reasons
recorded in writing.

Chapter VI
Working hours, holidays, leave and joining time

The working hours of the Authority shall be fron8@.am to 5.30 pm; 5 days a week from Monday
through Friday with a lunch break of 30 minutesaAmsn 1.30 pm and 2 pm.

All employees of the Authority shall ntitledto holidays which are declared by the Chairperdon a
the beginning of every calendar year.

21. Kinds of leave

Subject to the provisions of these Regulations, ftiiowing kinds of leave may be granted to an
employee,—

(a) casual leave;

(b) earned leave;

(c) sick leave;

(d) maternity leave;

(e) child care leave;

(f) paternity leave;

(g) extraordinary leave;

(h) joining time and special leave in lieu of jivig time;

(i) any other leave considered by the Authonitni time to time.
22. Grant of leave — general conditions
(1) The power to grant leave shall vest in the Cetept Authority.

(2) All applications for grant of leave shall bedaessed to the Competent Authorhigfore leave is sought
to be availed of.

(3) Leave shall not be claimed as a matter of right

(4) When exigencies of service so require,—
(a) the Competent Authority may refuse leaveewoke leave of any kindlready granted,
(b) an employee already on leave may be recalledtypby the Competent Authority.

(5) Lapsation of leave - Leave of an employee Iapsethe date on which he ceases to be in senhe¢her
it be by discharge, dismissal, resignation or taation for any reason whatsoever.

(6) An employee shall avail himself of the leavarged, fully, before resuming duty. An employedeaave
cannot return to duty before the expiry of suchrdeaxcept with the permission of the Competent éuitth

(7) Report for duty after leave - An employee oavie shall, unless otherwise instructed to the aontr
return for duty at the place at which he was ltatieed.

(8) An employee who remains absent after the erisafanctioned leave is not entitled to leavergdta the
period of such absence which will be treated asaerdinary leave by the Competent Authority, if lsuc
absence is treated as breach of these Regulations.

(9) Leave may be prefixed and/or suffixed to adejisubject to provisions of sub-regulation (11).

(10) Leave ordinarily begins after the day on whitlarge is handed over and ends on the precedingrda
which charge is resumed.
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(11) Combination of leave: Casual leave cannotvaled of in conjunction with any other kind of {ea
except any other leave considered under Regul8tof2) from time to time. Subject to this conditi@ny
kind of leave under these Regulations can be gitanteombination with or in continuation of any ettkind
of leave.

(12) Pay during leave - Pay during leave shalltagvd at full or half rate of leave pay, accordingdhe kind
of leave availed of by an employee, but no payl ffebdmissible during extraordinary leave.

(13) Leave address to be intimated - An employedi, shefore proceeding on leave, intimate his askire
while being on leave to the Competent Authority] ahall keep the said authority informed of anyngjea
in the address previously furnished.

(14) Production of medical certificate for leave imedical grounds — (a) The Competent Authority may
require an employee, who has availed himself ofdean medical grounds to produce a medical ceatiic
of fitness to the satisfaction of the Competenthduty before he resumes duty even though sucteless
not initially granted on a medical certificate.

(b) If the medical certificate produced by an emgpkis not found acceptable by the Competent Aiithor
he shall refer the case to the doctor approvedryfdr advice.

(15) Suspension and disciplinary proceedings: Ledllenot be granted to an employee under suspensio
against whom disciplinary proceedings are pending.

(16) Employees not to be absent from duty with@utyission or be late in attendance except as pgispns
on late attendance / early going issued from torteie:

(a) An employee shall not absent himself from higies without having obtained prior
permission of the Competent Authority, nor shallaisent himself in case of sicknessaotident
without submitting a medical certificate to theisfaction of the Competent Authority:

Provided that in case of an unforeseen emergemcgn®loyee may be allowed to avail casual leave
without prior sanction, subject to the conditioattthe Competent Authority is promptly informedtioé
circumstances in which prior sanction could nobbiined,;

Provided further that in case of temporary indigjpms, production of a medicalectificate may, at
the absolute discretion of the Competent Authobgydispensed with.

(b) An employee who absents himself from duty witheave or overstays his leave shall not be edtitl
to draw pay and allowances during such absenceverstay, and shall furthdoe liable to such
disciplinary measures as the Competent Authority deem necessary and initiate:

Provided, that the Competent Authority may treathsperiod of absence averstay, if not
followed by termination of service, as period spmmearned, sick, special or extraordinary leavamag
be decidedbut the employee shall not be entitled as of riglguch treatment;

Provided further that notwithstanding anything eam¢d in Regulation 29, the Competéutthority
may treat such absence or overstay as period spesttraordinary leavierespective of whether
the employee has any other leave to his credibor n

(c) An employee who is habitually late in attendamsball, in addition to such other penalty as the

Competent Authority may deem fit to impose, have day of casual leave forfeited for every three

days he is late in a month. Where such an emplbgseio casual leave due to him, the period of leave
to be so forfeited may be treated as extraordileaye.

Explanation: The Competent Authority may, at hiscdetion, condone late attendance by any employee
up to two days in a month, provided the circumstanander which an employee had to attend late were
beyond his control and in that case such late ddtere will not be taken into consideration for tebi
casual leave account.

23. Casual leave

(1) An employee shall be eligible for casual leapeo a maximum of twelve working days in each odée
year:
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Provided that no employee shall take casual leavmbre than five working days at any one time;

Provided further that public holidays may not benbaned with such leave in such a way as to increase
the absence at any one time beyond ten days.

(2) Casual leave shall not be suffixed or prefixedany other kind of leave except any other leave
considered under Regulation 31 (2) from time tcetim

(3) No casual leave may be availed of, except thighprior permission of the Competent Authority:

Provided that if for any sufficient reason, it istpossible for an employee to obtain such permiski
advance, he shall intimate his absence to such €amipAuthority within twenty-four hours;

Provided further that, such Competent Authority ncapdone the delay, if any, in this behalf if he is
satisfied that an employee was not in a positiantimate his absence for reasons beyond his dpntro

Provided further that, where the Competent Autlydgtnot satisfied and does not condone the delay,
such absence shall be treated as extraordinarg maloss of pay.

(4) When an employee joins the service of the Authat any time during a calendar year, his estint
to casual leave shall be at the rate of one daymmarth for the period of service remaining in that
calendar year.

24. Earned leave

(1) Every employee shall be entitled to earneddeatvthe rate of thirty days for every completedryaf
service.

(2) The leave so earned shall be credited to theel@ccount of an employee half-yearly in eachnckle
year at the rate of fifteen days for every six rherdf service rendered by such an employee.

(3) If an employee renders less than six monthseofice in any calendar year, he shall be crediiddone
day for every twelve days of duty and fraction oflay of earned leave shall be taken as full day if
amounting to more than half-day only.

(4) No employee, however, shall earn earned ledwanvine is on leave other than casual leave.

(5) The period of earned leave, which can be taltemne time by an employee shall not be less thvan f
days:
Provided that an employee may take less thardiiys when he does not have casual leave to hg.cre

(6) The maximum period of earned leave, which cantdken at any one time by an employee, is ten
months, subject to leave to his credit.

(7) An application for grant of earned leave shodlsubmitted fifteen days in advance to the Conmpete
Authority. In the event of failure to submit thepéipation with fifteen days advance notice, an esypk
shall request the Competent Authority for condorimgdelay, who may consider the request on merits.

(8) An employee on earned leave shall draw payléqueave pay.
(9) Encashment of earned leave —

(a) An employee is permitted to encash earned leage in two years for a minimum period of fifteen
days and a maximum period of thirty days:

Provided that at the time of such encashment hd¢chbis credit a balance of leave which shall ot
less than the leave so encashed;

Provided that for the period of leave encashmemtatihhount payable shall be equivalent to pay plus al
allowances that are normally admissible to the eyg® concerned during earned leave, excepting
allowances granted for qualifications as defineRagulation in 3 (1) (ee).

(b) Where an employee has to his credit accumukeaeded leave on the date of retirement or déath,
or his legal heirs be paid a lump sum amountivhivould be equivalent to pay as defined under
these Regulations as on the date of his retireimedeath, for the unavailed earned leave subjeat t
maximum of ten months plus all allowances that Ishakrmally be admissible to the employee
concerned during earned leave, excepting allowagcasted for qualifications, etc. as defined in
Regulation in 3 (1) (ee).
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25. Sick leave

(1) During the entire period of his service, an tyee is eligible for sick leave on medical grouriodisa
period or periods not exceeding eighteen months.

Such sick leave shall be credited to the leavewadanf an employee half-yearly in each calendar gea
the rate of ten (10) days for every six monthsenfiee rendered by such an employee.

The minimum sick leave that can be availed of bymployee is two days; for sick leave beyond two
days, production of a medical certificate and atifogate of fitness is compulsory at the time of
resuming duty.

(2) Sick leave shall be on half pay:

Provided that where an employee has served theoAityttior at least a period of three years, he nifay,
he so requests, be permitted to avail himself cf &ave on leave pay subject to availability aksi
leave to his credit, however, subject to a maxinpamod of nine months of sick leave during therenti
period of his service, and such leave on leavewithype entered in his sick leave account at twtioe
amount of leave taken by him;

Provided further that an employee, during the fitstee years of service from the date of his
appointment in the Authority, may, if he so reqaebe permitted to avail himself of sick leave eavie
pay subject to availability of sick leave to higdit for the purpose of hospitalization due to s&ss or
for undergoing surgery upon production of a medieatificate from a qualified surgeon, and suclvéea
on leave pay will be entered in his sick leavebact at twice the amount of leave taken by him.

Explanation.— For the purposes of the abovevipos, “service” includes probationary service
rendered by an employee prior to confirmation

(3) An employee may be granted sick leave durirgyfitst year of his service on pro rata basis at th
discretion of the Competent Authority.

26. Maternity leave

(1) Maternity leave, which shall be on leave pagyrbe granted to female employees up to a periahef
hundred and eighty days for delivery of a child andvalescence.

(2) Maternity leave shatiot be more than three hundred and sixty days duhia entire period of service.

(3) Female employees undergoing hysterectomy dparatay also claim maternity leave for a period not
exceeding twenty days (including stay in hospitégthin the overall ceiling of three hundred andtgix
days.

(4) Leave not exceeding forty-five days may be grdrio female employees during their entire servite
case of abortion or miscarriage including medieamination of pregnancy on production of medical
certificate within the overall ceiling of three hired and sixty days.

(5) The Competent Authority may grant leave of asthier kind admissible to female employees in
combination with or in continuation of maternityale, if the request for the same is supported by
requisite medical certificate.

27. Child care leave

(1) A female employee confirmed in the serviceshef Authority is eligible for child care leave. @hcare
leave may also be availed as an extension of nigtéeave.

(2) Child care leave shall be admissible for a mmaxn of 730 days during the entire  service. Chéde
leave may be availed for a minimum period of fiftays and maximum period of sixty days up to two
times a year. The maximum limit includes Child daave already availed of.

(3) Child care leave can be availed only till tee@nd child completes twelve (12) years of age.

(4) Child care leave shall be with salary as defimeRegulation 3(1) (ii) except conveyance expsrasl
meal vouchers.
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(5) Under no circumstances can a female employeeepd on child care leave without prior approvahef
Competent Authority. Application for child care \@ashall be submitted by a female employee at least
one month before the date from which such leate e availed.

(6) Child care leave may be availed irrespectivdbalince of leaves of any other category, and neay b
combined with any categories of leave except caksale, special leave and special leave in lieu of
joining time.

28. Paternity leave

(1) Paternity leave up to fifteen days per child maytanted to a male employee (natural father), leisis
than two surviving children, eithdifteen days prior to delivery or up to six montihnam the date of
such delivery.

(2) Paternity leave may also be granted to a male grapléadoptive father), with less than two surviving
children, who has adopted a child through legatess, for a period of fifteen days per child withir
months from the date of adoption.

(3) Paternity leave will not be granted on more thao dwcasions.
(4) During the period of paternity leave, an employeaide paid leave pay.

(5) Paternity leave may be combined with any kind @lvie other than casual leave, special leave and
special leave in lieu of joining time.

(6) An employee has to avail each spell of paternigvdéeat one time during the eligible period as
mentioned in points (1) and (2) above, as the oasebe.

(7) If paternity leave is not availed of within the jel mentioned in points (1) and (2), such leavdlsha
lapse.

29. Extraordinary leave
(1) Extraordinary leave may be granted to an eng#ayhen no other leave is due to him.

(2) Except in exceptional circumstances, the domatif extraordinary leave shall not exceed ninetysdon
any one occasion and 365 days during the entiiegpef an employee’s service. If the number of days
of extraordinary leave so granted to an employemens 365 days, the Competent Authority may
initiate disciplinary proceedings which may con@ud dismissal also.

(3) The Competent Authority may grant extraordini@gve in combination with, or in continuation eale
of any other kind admissible to an employee, angt otanmute retrospectively the period of absence
without leave into extraordinary leave.

(4) No pay and allowances shall be admissible duttie period of extraordinary leave and the pesioent
on such leave shall not count for increments:

Provided that, in cases where the Competent Authigrsatisfied that the leave was taken on accofint
illness or for any other cause beyond employee’s control, he may direct that the peridd o
extraordinary leave may count for increments.

30. Joining time and special leave in lieu of joinig time
(1) Joining time may be granted to an employegamster to enable him to join new place of posting.
(2) Joining time shall not be granted when no ckanghe headquarters of an employee is involved.

(3) Joining time which may be allowed shall noteed five working days, exclusive of the number i
actually spent on travelling.

(4) In calculating joining time admissible to anmayee, the day on which he is relieved from histgstall
be excluded.

(5) Joining time cannot be claimed as a matterigiit. It may be curtailed at the discretion of the
Competent Authority.

(6) Where an employee on transfer from one pla@ntgher (not within the same city) does not avhthe
joining time or joining time has been curtailed diweexigencies of Authority’s service, he may be
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allowed to avail of special leave to the extenupévailed joining time subject to a maximum of five
days, at any time after the date of reporting atribw place but before completion of a period ®f si
months or such other extended period not exceedliregher six months as may be permitted by the
Competent Authority provided the employee made cquest in writing before expiry of the first six
months:

Provided that Saturdays or Sundays or holidaysxafto special leave in lieu of joining time shiad
excluded;

Provided that joining time, if not availed withilg permitted period as mentioned above, shall be
forfeited and the employee shall not be entitledrig such joining time.

(7) Overstay after joining time: An employee whaedmot join his post within the joining time allodvo
him, except under circumstances beyond his corghalll not be entitled to any pay or leave saldigra
the end of the joining time. Willful absence fromtyl after the expiry of joining time may be treatei
misconduct in terms of Regulation 32 (13).

31. Any other leave considered from time to time

(1) Notwithstanding anything contained in these R&tijpns, the Chairperson or the person authotiged
him may permit grant of any other leave to an elygoin special and deserving circumstances.

(2) In particular and without prejudice to the getligy of the foregoing, such leave may provide &tiror
any of the following:

(a) Quarantine leave:

Quarantine leave for diseases declared as infechguState Government/s may be granted to an
employee subject to a maximum period of 21 days exceptional circumstances, 30 days.

Any leave necessary for quarantine purposes in ssxa# this period shall be treated as
extraordinary leave. An employee on quarantinedeswot treated as absent from duty.

When an employee himself is suffering from infegiaisease, he shall not be entitled to quarantine
leave. He shall be entitled only to earned, sickxdraordinary leave, as the case may be.

(b) Special leave arising out of an accidenha¢ourse of employment;
(c) Leave where a person is called to duty iional cause;
(d) For undergoing family planning operation, sdbjto production of medical certificate by:
(i) Female employees:
* 14 days for tubectomy / laparoscopy
e 1 day on the day on which the husband undergoextcay
» 1 day on the day of IUD insertion / reinsertion
(i) Male employees:
e 6 days for vasectomy operation
e 7 days when wife undergoes tubectomy / laparoscopy

Provided that special leave sanctioned under tiisregulation may not be clubbed with any other
leave, except casual leave.

Explanation 1: The total period of casual leave apecial leave granted under this Regulation in
any one calendar year shall in no case exceed ¥6 atad if the grant of leave under the said
Regulation shall result in such total period bedstended beyond 45 days, any period of absence in
excess of 45 days shall be treated as earned sgiekial or extraordinary leave, as the case may be
on the request and as may be admissible to an ga®lo

Explanation 2: In computing casual leave under Reigun 23 and special leave under this
Regulation, intervening public holidays shall netrieckoned as day of casual leave or special leave,
as the case may be.
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Chapter VII
Conduct, discipline and appeals
32. Conduct and obligation of employees

The whole time of an employee shall be at the diapof the Authority and he shall serve the Autlyoin
pursuance of its duties in such capacity and dt place or places as he may, from time to timegiteted,
unless specified otherwise.

(1) Every employee shall discharge his duties fraasparent, professional and accountable manideassist
the Authority to add legitimacy and credibility all its functions. In discharge of such dutiesergv
employee shall endeavour not to create a conflictterest with the functions of the Authority.

(2) Every employee of the Authority shall at athés maintain absolute integrity, devotion to dutg ao
nothing which is unbecoming of a public servant. $tall conduct himself at all times in a manner
which will enhance the reputation of the Authority.

(3) Every employee shall conform to and abideh®gse Regulations and shall observe, comply \aiti
obey all orders and directions which may from titodime be given to him by any person or persons
under whose jurisdiction, superintendence or cohianay for the time being be placed.

(4) Every employee shall maintain the strictestre®c regarding the Authority’s affairs and shallt no
divulge, directly or indirectly, any information af confidential nature coming into his possessibiiev
working for the Authority to anyone, unless comeélto do so by judicial or other authority, or wile
instructed to do so by his reporting officer or @b the discharge of his duties.

(5) Every employee shall serve the Authoritygdilitly, honestly and faithfully and shall endeavior
promote the interests of the Authority without idévon from the extant framework and shall show
courtesy and attention in all transactions andidgalbetween officers and employees of the
Authority and other Organizations.

(6) No employee shall take active part in politicsn any political demonstration, or stand forotilen as a
member of a municipal council, district authorityany other local body or any legislative body hil
remaining in the service of the Authority.

(7) No employee shall, except in accordance withgeneral or special order of the ‘Competent Autior
or in the performance in good faith of the dutiesigned to him, communicate, directly or indirectly
any official document or any part thereof or infatron to any other employee or any other person to
whom he is not authorised to communicate such deatior information.

(8) No employee who is not a “workman” within theaming of the Industrial Disputes Act, 1947 (14 of
1947), shall resort to, or in any way abet, anynfaf strike or participate in any violent, unseeraty
indecent demonstration in connection with any mapiertaining to his conditions of service or the
conditions of service of any other employee of Ala¢hority.

(9) No employee shall contribute to the press dkenaublic or publish any document, paper or infdiama
which may come to his knowledge in his official aajpy without the prior sanction of the Competent
Authority.

(10) No employee shall, except with the previousctan of the Chairperson, publish or cause to be
published any leaflet, book or any similar peohtmatter of which he is the author or deliver @k
lecture in any public meeting or otherwise:

Provided that no such sanction is, however, reduiré such a broadcast or a contribution or a
publication made by him either individually or agsn@mber of a professional body is of a purely
literary, artistic, scientific, professional,licural, educational, religious or social characte

(11) No employee shall publish or circulate by panelectronic means any leaflet or printed mattepost
any matter in any website or social media whichpiisjudicial to the interests and image of the
Authority or its Chairperson, Members or employees.

(12) Every employee, including those who are ontremtydeputation basis shall, before entering upisn
duties, make a declaration of fidelity and seciiedyorm B given in Schedule | of these Regulations.



(9 11 —@vs 4] RA R SO ¢ ST 131

(13) Misconduct

Without prejudice to the generality of the term seonduct’, the following acts of omission and/or
commission by an employee shall be treated as milsaxb:

(a) Theft, fraud or dishonesty in connection with thesiness or property of the Authority or property
of another person within the premises of the Autior

(b) Taking or giving bribes or any illegal gratificati.

(c) Possession of pecuniary resources or propertyapsptionate to the known sources of income by
an employee or on his behalf by another persorghwithie employee cannot satisfactorily account for.

(d) Furnishing false information or suppressingoiniation regarding name, age, father's name,
gualifications and experience in support of angxations or any other matter germane to employment
at the time of employment or during the courseroplyment in the Authority or failure to abide by
the Staff Regulations.

(e) Acting in a manner prejudicial to the interestémage of the Authority.

() Willful insubordination or disobedience, wheth& not in combination with others, of any lawful
and reasonable order of his reporting officer amvab

(g) Absence without leave or over-stayal of thecianed leave for more than four consecutive days
without sufficient grounds, or proper or satisfagtexplanation or bad leave record.

(h) Habitual late attendance or habitual absentowt taking prior sanction of leave.

(i) Neglect of work or negligence in the performarat duty including malingering or slowing down of
work.

() Willful damage to property of the Authority.

(k) Drunkenness or riotous or disorderly or indedeehaviour in the premises of the Authority or
outside such premises where such behaviour istktator connected with employment.

() Gambling within the premises of the Authority.
(m) Smoking within the premises of the Authorityevé it is prohibited.

(n) Collection without permission of the Chairparsof any money within the premises of the
Authority except as sanctioned by any law of thedldor the time being in force or rules of the
Authority.

(o) Commission of any act which amounts to a crahoffence involving moral turpitude.

(p) Absence from an employee’s appointed placeakwithout permission or sufficient cause.
(q) Commission of any act subversive of discipimef good behavior.

(r) Any act of sexual harassment of women at waoakg

(s) Any lapse on the part of an employee in disgingrhis duties with regard to any official docurtsen
or part thereof of the office or in his custody.

(t) Unauthorized communication of any official infieation as referred to in sub regulation 32 (7)
above.

(u) Using defamatory, abusive or offensive languagreference to any employee of the Authority in
his presence or otherwise.

(v) Suppression of any proceedings of criminal rapending before any law enforcement authority.

(w) Violation and breach of provisions of inforn@ii technology, information security and email
policies in vogue in the Authority.

(x) Any breach of any of the provisions of theseggiations or instructions issued by the Authority
from time to time or any other statute.

(y) Abetment of or attempt at abetment of any duictyv amounts to misconduct.
Note: The above instances of misconduct are ibitistr in nature, and not exhaustive.
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33. Restriction on employment in certain cases

(1) An employee shall, after leaving the service camito be bound by the duty to behave with integrity
and discretion as regards the acceptance of capgaintments or benefits. An employee intending to
engage in an occupational activity, whether gaiofuhot, within one year of leaving the servicellsha
inform the Authority.

(2) No employee shall accept, solicit or seek aotside employment or office, whether stipendiary or
honorary, without previous sanction of the Chaispet

(3) Notwithstanding anything contained in these IRatipns, no employee who was holding the postrnof a
officer belonging to the grade of Deputy Generahisiger and above on the date of retirement from the
service of the Authority shall, within a period @fie year from the date when he finally ceases to be
the Authority’s service, accept or undertake a cemuial employment with any entity regulated by the
Authority except with the previous sanction in wrgt of the Chairperson.

Explanation: For the purpose of this Regulatioopimercial employment” means:

(&) Employment in any capacity including that ofagent under a Company, Cooperative Society, firm
or individual engaged in trade, or commercial, stdal or professional business and also includes
directorship of such a company @adtnership of such firm but does not include emient
under a body corporate wholly or substantidleld orcontrolled by the Authority.

(b) Setting up a practice, either independentlyasrpartner of dirm, as adviser or consultant in
matters in respect of whic¢he retired employee -

(i) has no professional qualifications and the maiterespect of which the practice is to be
set up or igarried on are relatable to his official knowledgexperience, or

(i) the matters in respect of which such practice iseiset up are such as are likely to give his
clients arunfair advantage by reason of his previous offipasition.

(c) Undertaking work involving liaison or contacitiwofficesof the Authority.

For the purpose of this clause, “employment undeoa@perative society” includes holding of any
office, whether elective or otherwise such as Eedi Chairman, ManageBecretary, Treasurer and
the like, by whatever name called in scitiety.

(4) No employee shall use his position or influediectly or indirectly, to secure an employmenthadny
other entity regulated by the Authoritgf any person related, whether by blood or mgeri&o the
employee or his spouse, whether such a persompendent on the employee or not.

Provided, however, that where such employment gfgmson related to an employee has been secured
before the commencement of employee’s employmetit wie Authority or has been secured by his
relative on the strength of his individual metite the restriction contained above shall not apply

(5) Notwithstanding anything contained irubgegulation(2), noemployee of the Authority, including
an employee on contract shall withiperiod of one year from the date that he finallgses to be in the
Authority’s service, accept or undertake an employment omb&ny manner associated with any
entity regulated by the Authoritgxcept with the prior written approval of the Cpatison.

The Chairperson, may by order in writing, on anliggtion by an employee, grant, subject to such
conditions, if any, as he may deem necessary, psiom, or for reasons to be recorded in the order,
refuse permission to such an employee to take upnmocial employment mentioned in his
application. Thalecision taken in this regard shall be communictidde employee concerned.

However, before refusing approval, the Competenthévity shall give a hearing to the employee
concerned.

(6) The Competent Authority while granting such mmpal shall satisfy himself regarding the
appropriateness of granting approval, having regardealings which an employee may have had
with the saidentity regulated by the Authorityhile in the services of the Authority; and maypwse
such conditions as may be necessary having regdhe tcircumstances of the case including:

(a) Prohibiting an employee from representingghtity regulated by the Authorityn any manner
before the Authority or Securities Appellate Trilalin
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(b) The approval / refusal by the Competent Autlyarinder this Regulation shall be communicatedhéo t
employee within a period of 90 dafrem the date of receipt of application for apprp¥ailing which
approval shall be deemed to have been granted.

Every employee shall report to the Competent Arithhdan case hisson/daughter or any other member
of his family accepts employmeint any entity regulated by the Authority with whitle has official
dealings or in @y undertaking having official dealings with thetAarity.

(7) All the above provisions are also applicable to yges of the Authority on deputation to other
institutions/establishments/organizations/Governimen

(8) The provisions under sub-regulations (1),d89 (3) above shall also be applicable to emplopees
deputation to the Authority from institutions/edtabments/organizations/Government during and after
repatriation to their parent department/s.

(9) Prohibition against participation in politiaad standing for election

(&) No employee shall take part or contest in an edadid any legislature or local authority unless he
resigns from the services of the Authority befoomtesting such election and his resignation is
duly accepted by the Competent Authority and comicated to him;

Provided that

(i) an employee qualified to vote at such an ebacthay exercise his right to vote but, where hesdoe
so, he shall give no indication of the manner ificlvine has voted,;

(i) an employee shall not be deemed to have cosied the provisions of this Regulation by reason
only that he assists in the conduct of an eledtiothue performance of a duty imposed on him by or
under any law for the time being in force.

Explanation: The display by an employee on hisgrekvehicle or residence of any electoral symbol
shall amount to using his influence in connectiathvan election within the meaning of this sub-
regulation.

(b) It shall be the duty of every employee to endeato prevent any member of his family from takin
part in, subscribing in aid of or assist in any m&many movement which tends directly or indirectly
to be subversive of the Insurance Regulatory ansleDpment Authority of India or of the
Government as by law established, and where anogewlis unable to prevent a member of his
family from taking part in, or subscribing in aifl or assisting in any manner, any such movement or
activity, he shall make a report to that effedhi® Authority.

Explanation: For the purpose of Regulations in thiapter, “members of the family” in relation to an
employee include

(i) Spouse, child or step-child of an employee thke residing with him/her or not, residing with
him/her and dependent on him/her; and

(ii) any other person related, whether by bloodymarriage, to an employee or to an employee’s
wife or husband and wholly dependent on him; bisdwot include wife or husband legally separated
from an employee, or child or step-child who is no lonigeany way dependent upon him or her or of
whose custody an employee has been deprived by law.

(c) If any question arises whether any movemergativity falls within the scope of this Regulatighe
decision thereon by the Competent Authority shaffibal under these Regulations.

34. Evidence before Committee/s or any other authay

(1) Save as provided in sub-regulation (3), no eyg® shall, except with the previous approval @ th
Competent Authority, give evidence in connectionthwany inquiry conducted by any person,
committee or authority.

(2) Where any approval has been accorded undereguibation (1), no employee giving such evidenadlsh
criticise the policy or any action of the Centrav@rnment, or a State Government or the Authority.

(3) Nothing in this Regulation shall apply to anydence given,—
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35.

36.

37.

38.

(@) at any inquiry before an Authority appointeg the Central Government, a State Government,
Parliament or a State Legislature; or

(b) in any judicial inquiry; or
(c) at any departmental inquiry ordered by the @etent Authority.
Canvassing of non-official or outside influence

(1) No employee shall bring or attempt to bring anjitpal pressure or outside influence to bear
upon the officials of the Authority to further hHigterests in respect of matters pertaining to bisise

in the Authority which may include transfers, pogs, disciplinary matters, appointments, etc. Any
employee found indulging in any of the activitiegntioned above shall be liable for disciplinary
proceedings under these Regulations.

(2) No appeal, petition or memorial shall be addresgedn employee to the whole-time members of
the Authority personally or to any outside authodt any authority not prescribed in these Regoihesti
or in the IRDA Act, 1999 (as amended from timeimnoef).

Prohibition of private trade or employment in @rtain cases

No employee shall undertake any part-time work afgrivate or public body or a private persan, o
accept any fee.

Absence from station

An employee shall not absent himself from his stativernight without obtaining previous permission
of the Competent Authority.

Further, no employee of the Authority shall, exceqih the previous sanction / approval in writinfy o
the Competent Authority undertake to visit abroagdvate business.

Acceptance of gifts

(1) An employee shall not solicit or accept any gifpermit any member of his family or any persating

on his behalf to accept any gift from a person hgwealings with the Authority or from a subordmat
employee.

Explanation.— For the purposes of this Regulation,—

(a) the expression “gift” shall include free trpod, boarding, lodging or other service or anyeoth
pecuniary advantage when provided by any persberdhan a near relative or a personal friend
having no official dealings with an employee;

(b) a casual meal, lift or other social hospiyadiball not be deemed to be a gift;

(c) an employee shall avoid acceptance of lavistiegiuent hospitality including accommodation and
conveyance from any individual or concern havinficil dealings with him;

(d) an employee shall not accept any kind of induerts in any form and in case of such instancdl, sha
immediately report the matter to the CVO of thearity for registering the complaint.

(2) An employee may accept gifts from his friendsihg no official dealings with him but he shall keaa

report to the Competent Authority if the value o€l gift exceeds rupees five thousand.

(3) An employee shall not —

(a) give or take or abet the giving or takinglofvry; and

(b) demand directly or indirectly from the paenr guardians of a bride or bridegroom, as trse caay

be, any dowry.

In this Regulation, the term ‘dowry’ shall hathe same meaning as in the Dowry Prohibition Ag§11

Note: Any violation of this Regulation shall treated as criminal misconduct and shall attrastidiinary

39.

proceedings under the Regulations.

Prohibition on engaging in commercial businesgtc.

(1) No employee shall engage in any commercialrassi or pursuit either on his own account or as an
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(2)

40.

41.

(1)

(2)
(3)

42.

43.

44,

45,

agent for others, or act as an agent for an inseracompany or shall he be connected with the
formation or management of a joint stock compacsrrying on insurance or insurance related
business.

Canvassing by an employee in support of busimdsan insurance agency or a commission agency
carried on or managed by a member of his familyl flieadeemed to be a breach of this Regulation.

Speculation in stocks, shares, investments, etc

An employee shall not trade or speculate in stosksyres or securities of a company engaged in
insurance business of any description nor shalnh&e investments which are likely to embarrass or
influence him in the discharge of his official dagi

No employee shall, make or permit any member offémsily to speculate in equities in any Indian
insurance company or its subsidiaries or any endigylated by the Authority.

Provided that nothing in the Regulations shall erded to prohibit an employee for making a bonafide
investment of his own funds in such manner as hewnsh in any entity not regulated by the Authority

Lending or borrowing
No employee shall in his individual capacity,—

borrow or permit any member of his familydorrow or otherwise place himself or a member sf hi
family under a pecuniary obligation to a brokeraomoney-lender or an employee of the Authority or
any person, association of persons, firm, compar institution, whether incorporated or natyimg
dealings with the Authority:

Provided that any loan/s on mortgage of propertymrpolicies of insurance raised in the ordinary
course shall not be prohibited;

indulge in wagering or betting or speculatamivities;

guarantee in his private capacity the peanyndbligations of another person or agree to imdfmn
such capacity another person from loss except Wit previous permission of the Competent
Authority:

Provided that an employee may give to or accemh faorelative or personal friend a purely temporary
loan of a small amount free of interest, or opesateedit account with a bonafide tradesman or naake
advance of pay to his private employee;

Provided further that an employee may obtain agmaisloan from a bank or a co-operative credit
society of which he is a member or stand as sumetyspect of a loan taken by another member from a
co-operative credit society of which he is a member

Investment

Any employee who buys or sells movable and/or imafde property worth rupees one lakh or above
shall make a declaration to that effect to the Atitia and also submit returns as per the provisiois
Lokpal and Lokayuktas Act, 2013.

Demonstration

No employee shall engage or participate in any aestnation which is prejudicial to the interestgtod
sovereignty and integrity of India, the security tloe State, friendly relations with foreign @&is
public order, decency or morality, or which invedvcontempt of court, defamation or incitementrto a
offence.

Joining association prejudicial to the interest of thecountry

No employee shall join, or continue to be a mendfem association or body, the objects or actisité
which are prejudicial to the interests of the seigity and integrity of India or public order or rabty.

Subscription

No employee shall, except with the previous sanctid the Chairperson, ask for or accept a
contribution to or otherwise associate himself vttt raising of any funds or other collections &slt
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46.

or in kind in pursuance of any objective whatsoever

Consumption of intoxicating drinks and drugs

(1) An employee shall strictly abide by any lawatelg to intoxicating drinks or drugs in force inyaarea

in which he may happen to be posted for the tiniegoe

(2) It shall be the duty of an employee to enshat he,—

47.

48.

(a) takes due care that the performance of hig iduhot affected in any way by influence of any
intoxicating drink or drug;

(b) does not appear in public place in a staiatokication; and
(c) does not habitually use any intoxicating dramldrug in excess.

Explanation.— For the purpose of this Regulatidre éxpression ‘public place’ would include clubs
(even exclusively meant for members where it isnissible for the members to invite non-members as
guests), bars and restaurants, public conveyamzkslbother places to which the public have @& ar
permitted to have access, whether on paymentherwise.

Employees in debt

An employee who is in debt shall furnish to the @etent Authority a signed statement of his position
half-yearly on the 30th September and 31st Marah sirall indicate in the statement the steps he is
taking to rectify his position. An employee who reala false statement under this Regulation or who
fails to submit the prescribed statement or apptealne unable to liquidate his debts within a reatte
time or applies for the protection to an insolvenourt shall be liable for dismissal.

Explanation.—For the purpose of this Regulation,—

(@) An employee shall be deemed to be in debisitdtal liabilities exclusive of those which argly
secured exceed his substantive pay for twenty+foamths;

(b) An employee shall be deemed to be unablequdate his debts within a reasonable time if it
appears, having regard to his personal resourckaraavoidable current expenses that he shall rasece
to be in debt within a period of three years.

Prohibition of sexual harassment of women at wkplace

(1) No employee shall indulge in any act of sexual $&reent of women at workplace.

(2) For the purpose of sub-regulation (1), ‘Sexual Hament’ shallmean unwelcome sexually

determined behavior (whether directly or by imdima) as defined in Section 2(n) of The sexual
harassment of women at workplace Act, 2013, arlddes:-

(&) physical contact and advances; or

(b) a demand or request for sexual favours; or

(c) making sexually coloured remarks; or

(d) showing pornography; or

(e) any other unwelcome physical, verbal or nompakconduct of a sexual nature.

(3) Any complaint of violation of sub-regulation (1)ahbe dealt by an Intern&omplaints Committee

constituted by the Chairperson, comprising of suamber of members and for such term as provided in
the Act ibid.

(4) The Committee shall abide by the provisions comgim the Act in discharging its duties and funesio

(5) The findings of the Committee shall be in tben of a report, which complies with the requiretseof

Regulation 57 and such report shall be deemed tarbénquiry report for the purposes of these
Regulations.

(6) Nothing contained in this Regulation shbé construed tprejudice the powers of the Internal

Complaints Committee to providgeunselling or other support services.
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49. Submission of returns of movable, immovable andaluable properties

(1) Every employee shall, on his first appointmeng service or post in the Authority, submit ture of
his assets and liabilities in such form prescrilisd the Authority giving the full particulars
regarding,—
(a) the immovable property inherited by him, omewa or acquired by him or held by him on lease
or mortgage, either in his own name or in the nafmany member of his family or in the name of
any other person;

(b) shares, debentures and cash including bapksis inherited by him or similarly owned,
acquired, or held by him;

(c) other movable property inherited by him oritany owned, acquired or held by him; and
(d) debts and other liabilities incurred by himedily or indirectly.

(2) Every employee in any grade shall submit @amual return in such prescribed form giving fultalls
regarding the immovable property inherited by hmowned or acquired by him or held by him on lease
or mortgage either in his own name or in the nafreng member of his family;

(3) No employee, except with the previous knogkedf the office, acquire or dispose of any imatde
property by lease, mortgage, purchase, sale, githerwise either in his own name or in the nare
any member of his family:

Provided that the previous sanction of the Chasgershall be obtained by an employee if any such
transaction is with a person or an Indian insuraiaepany with whom he has official dealings.

(4) Where an employee enters into a transactioagpect of movable property either in his own nami
the name of any member of his family, he shallhimitsixty days from the date of such transaction
report the same to the Chairperson.

50. Restrictions in relation to acquisition and diposal of immovable property outside India and
transactions with foreigners, etc.

Notwithstanding anything contained in sub-reguiat{8) of Regulation 49, no employee, except with
the previous sanction of the Chairperson,—

(1) acquire, by purchase, mortgage, lease, gifitloerwise, either in his own name or in the narfne o
any member of his family, any immovable propertyatied outside India;

(2) dispose of, by sale, mortgage, gift or othsenor grant any lease in respect of any immovable
property situated outside India which was acquiaerd held by him either in his own name or in the
name of any member of his family;

(3) enter into any transaction with any foreignéateign Government, foreign organisation or
concern—

(a) for acquisition, by purchase, mortgage, legdteor otherwise, either in his own name or in
the name of any member of his family, or anyniovable property;

(b) for disposal of, by sale, mortgage, gift oresthise, or the grant of any lease in respect of any
immovable property which was acquired or is helchby either in his own name or in the
name of any member of his family.

51. Restriction regarding marriage
(1) No employee shall enter into, or contract, arrage with a person having a spouse living; and
(2) No employee having a spouse living, shall eimtigr, or contract, a marriage with any person:

Provided that the Competent Authority may permiteamployee to enter into, or contract, any such
marriage as is referred to in sub-regulation )eiis satisfied that —

(a) such marriage is permissible under the petdamaapplicable to such an employee and the party
to the marriage; and

(b) there are other grounds for so doing.
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(3) An employee who has married or marries a peosio@r than of Indian nationality, shall intimake tfact

52.

53.

to the Competent Authority.

Competent Authority to institute proceedings

The Chairperson or any other authority empowerehitmyby general or special order may —
(1) institute disciplinary proceedings againseamployee;

(2) direct a disciplinary Authority to institutasdiplinary proceedings against an employee onmvho
that authority is competent to impose under theegulations any of the penalties specified in
Regulation 55.

Suspension

(1) The Competent Authority or any Authority to whdie is subordinate by general or special order may

(2)

3)

(4)

place an employee under suspension —
(a) where a disciplinary proceeding against hiwoistemplated or is pending; or

(b) where, in the opinion of the aforesaid auttyptie has engaged himself in activities prejudiia
the interests of the Authority or interests of lewkdof insurance policies or insurance indusiry;

(c) where a case against him in respect of amyical offence is under investigation, inquiry oak

Provided that where the order of suspension is nmadan Authority lower than the Appointing
Authority, such Authority shall forthwith report the Appointing Authority the circumstances under
which the order was made.

Note: Chairperson or the Authority as the Appoigtikuthority has full power to suspend an employee.

An employee shall be deemed to have been glanoeer suspension by an order of the Competent
Authority —

(a) with effect from the date of his detentionhd is detained in police custody, whether on arahi
charge or otherwise for a period exceeding forghthours;

(b) with effect from the date of his convictioff, in the event of a conviction for an offence, ike
sentenced to a term of imprisonment exceeding fight hours and is not forthwith dismissed or
removed or compulsorily retired consequent to sigstviction.

Explanation: - The period of forty-eight hours meéel to above shall be computed from the
commencement of imprisonment and intermittent pisriof imprisonment shall also be counted and
taken into account for the purpose.

It shall be the duty of the employee who has besrsted for any reason to intimate promptly, thet fa
of his arrest and the circumstances connectedwiitbréo his Reporting Officer/Competent Authority
even though he might have been released on bakqukntly. Failure on the part of an employee to so
inform his Reporting Officer/Competent Authority livibe regarded as suppression of material
information and will render him liable to discipdiry action on this ground alone, apart from théact
that will be taken on the outcome of the policeecagainst him.

Where a penalty of dismissal, removal or colsmy retirement from service imposed upon an
employee under suspension is set aside under BRegulations and the case is remitted for further
inquiry or action or with any other directions,etbrder of his suspension shall be deemed to fmda,
on and from the date of original order of dismissal compulsory retirement and shall remain oircé
until further orders.

Where a penalty of dismissal, removal or corepry retirement from service imposed upon an
employee is set aside or declared or rendered inadnsequence of or by a decision of a courtawf

and the Competent Authority, on considerationhef¢circumstances of the case, decides to holdeiurth
inquiry against him on the allegations on which tfenalty of dismissal, removal or compulsory
retirement was originally imposed, the employeeallstbe deemed to have been placed under
suspension by the Competent Authority from thee dd the original order of dismissal, removal or
compulsory retirement and shall continue to remamuler suspension until further orders:
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Provided that no such further inquiry shall be oedeunless it is intended to meet a situation wihigze
court has passed an order purely on technical gsowithout going into the merits of the case.

(5)(a) An order of suspension made or deemed te baen made under this Regulation shall contiaue t
remain in force until it is modified or revoked the Competent Authority.

(b) Where an employee is suspended or is deemleavim been suspended (whether in connection with
any disciplinary proceeding or otherwise), and ather disciplinary proceeding is commenced agains
him during the period of that suspension, the CaemgeAuthority to place him under suspension may,
for reasons to be recorded by him in writingedir that the employee shall continue to be unde
suspension until termination of all or any oflsproceedings.

(c) An order of suspension made or deemed to hega made under this Regulation may at any time be
modified or revoked by the Competent Authority wiaad made or is deemed to have made the order.

(d) During the period of suspension, an employed! siot enter the work-place/office premises except
with the written permission of the Competent Auttyornor shall he leave station without the written
permission of the Competent Authority. No leavelldte granted during the period of suspension.

(6) Subsistence allowance:

An employee under suspension shall be entitledrda subsistence allowance equal to 50 per cent of
his basic pay provided the Competent Authorityatisfied that the employee is not engaged in any
other employment or business or profession or wmcatn addition, he shall be entitled to dearness
allowance admissible on such subsistence allowandeany other compensatory allowance of which he
was in receipt on the date of suspension providedompetent Authority is satisfied that the empéoy
continues to meet the expenditure for which thevadince was granted.

Where the period of suspension exceeds six motitesCompetent Authority who had made or is
deemed to have made the order of suspension shalbimpetent to vary the amount of subsistence
allowance for any period subsequent to the periddeofirst six months as follows:

(a) The amount of subsistence allowance may bee@sed to 75 per cent of basic pay and dearness
allowance and any other compensatory allowancehiéwhe was in receipt on the date of suspension
if, in the opinion of the said Competent Authorithe period of suspension has been prolonged for
reasons to be recorded in writing not directlyibtitable to the employee under suspension.

(b) The amount of subsistence allowance may deced to 25 per cent of basic pay and dearness
allowance and any other compensatory allowancehiéwhe was in receipt on the date of suspension
if, in the opinion of the said Competent Authoritige period of suspension has been prolonged due to
reasons directly attributed to the employee undspansion.

Before making any payment to a suspended empltyeepuld be required to furnish to the Competent
Authority a certificate every month that he is moigaged in any other employment or business or
profession or vocation.

(7) Effecting recoveries from subsistence allowance
The following normal deductions shall be made fsarbsistence allowance:

(a) Income Tax (provided the employee’s yearlyoine, calculated with reference to the subsistence
allowance, is taxable);

(b) Repayment of loans and advances taken fromAtitority at such rate as may be fixed by the
Competent Authority;

(c) Subscription to Provident Fund or any other leiyge benefit fund (contributory).
(8) Treatment of period of suspension

When an order placing an employee under suspeissienoked or would have been revoked but for his
retirement (including premature retirement) whiledar suspension, the Authority competent to order
revocation shall consider and make specific orders

a) Regarding pay and dearness allowance and amy cfimpensatory allowance of which he was in
receipt on the date of suspension to be paid tethgloyee for the period of suspension ending with
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revocation of suspension or date of his retirenfimciuding premature retirement) as the case may be
and

b) Whether or not the said period shall be treated period spent on duty.

Notwithstanding anything contained in the above WRaipn, where an employee under suspension dies
before the disciplinary proceedings or proceedimgfore a court of law or any other law enforcement
authorities instituted against him are concludbd,pgeriod between the date of suspension and tee da
of death shall be treated as on duty for all puepand his family shall be paid full pay and alloses

for that period to which he would have been emtitiad he not been suspended, subject to adjusiment
respect of subsistence allowance already paid.

Where the Appellate Authority is of the opinion tthhe suspension was wholly unjustified, the
employee shall, subject to sub-regulation belowpie full pay and allowances to which he would
have been entitled had he not been suspended.

Provided that where such authority is of the opinibat the termination of proceedings against an
employee had been delayed due to reasons diratrityuzable to an employee, it may after giving him
an opportunity to make his representation withirtytdays from the date on which the communication
in this regard is served on him and after consndetine representation, if any, submitted by himedi

for reasons to be recorded in writing, that the leyge shall be paid for the period of such delaly on
such amount (not being the whole) of such pay dlmvances as it may determine. The pay and
allowances so determined shadit be less than the subsistence allowance alggidyto the employee.

Where a penalty of dismissal, removal or compuls@irement from service imposed upon an
employee under suspension is set aside in appesdvi@w under these Regulations, the period of
suspension shall be treated as a period spenttgriatall purposes.

In cases other than those falling under sub-reigulg) and (3), the employee shall, subject to the
provisions of sub-regulation (7) and (8), be paitths amount (not being the whole) of pay and
allowances to which he would have been entitled hadnot been suspended, as the Competent
Authority may determine, after observing the praseddf issuing show cause notice and consideration
of representation, if any, submitted by the empéoyEhe amount so determined shall not be less than
the subsistence allowance already paid to the graplo

Where suspension is revoked pending finalizatiodisgiplinary or court proceedings, any order pdsse
under sub-regulation (1) before conclusion of pedliegs against the employee, shall be reviewedson i
own motion after conclusion of proceedings by ththarity mentioned in sub-regulation (1) who shall
make an order according to the provisions of sgipdegion (3), (4) or (5), as may be applicable.

In a case falling under sub-regulation (5), thaqueof suspension shall not be treated as a pspedt
on duty unless the Competent Authority specificaisects that it shall be so treated for any specif
purpose.

Provided that if the employee so desires, such éiithmay order that the period of suspension ghell
converted into leave of any kind due and admisditbe employee.

54. Imposition of penalties
(1) The Chairperson may impose any of the penapesified in Regulation 55 on any employee.

(2) Without prejudice to the provisions of sub-riegion (1), any of the penalties specified in Ratjoh
55 may be imposed on an employee by the Competattiofity or any authority to whom he is
subordinate.

55. Penalties

The following penalties may, for good and fisidnt reasons and as hereinafter provided, be
imposed on an employee, namely:—

(1) Minor penalties being —
(a) censure;

(b) withholding of promotion;
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(c) recovery from his pay of the whole or part oy gecuniary loss caused by him to the Authority
by negligence or breach of orders;

(d) reduction to a lower stage in the scale of payaf@eriod not exceeding three years, without
cumulative effect and not adversely affecting higesannuation benefits;

(e) withholding of increments of pay.
(2) Major penalties being —

(a) save as provided for in clause (d) of sub{an (1) above, reduction to a lower stage in the
scale of pay for a specified period, with furthéedtions as to whether or not an employee shall
earn increments of pay during the period of suaucton and whether on the expiry of such
period, the reduction shall or shall not have tifece of postponing future increments of his pay;

(b) reduction to lower scale of pay, grade, owiser which shall ordinarily be a bar to the
promotion of the employee to the scale of pay, grad service from which he was reduced, with
or without further directions regarding conditioofsrestoration to the grade or service from which
the employee was reduced and his seniority gaydon such restoration to that grade, or service;

(c) compulsory retirement;
(d) removal from service which shall not be a dadication for future employment;
(e) dismissal from service.

Provided that, in every case in which the chargacokptance from any person of any gratification,
other than legal remuneration, as a motive or révi@ar doing or forbearing to do any official ast i
established, the penalty mentioned in clause ()oof sub-regulation (2) above shall be imposed.

Provided further that in any exceptional case amdspecial reasons recorded in writing, any other
penalty may be imposed.

Explanation.—The following shall not amount to aaky within the meaning of this Regulation:-

() withholding of increment of an employee fosHailure to pass any departmental examination in
accordance with the Regulations or orders goverthiagservice to which he belongs or grade which
he holds or the terms of his appointment;

(ii) stoppage of an employee at the efficiency ibahe scale of pay on the ground of his unfithness
to cross the bar;

(iif) non-promotion of an employee to a higherdgdo which he is eligible;

(iv) reversion of an employee who is considereti¢aunsuitable for such higher service, grade on
any administrative ground unconnected with his cotid

(v) reversion of an employee appointed on probat@many other service, grade or post, to his
permanent service, grade or post during or at tioeoé the period of probation in accordance with
the terms of his appointment or the Regulationsaddrs governing such probation;

(vi) replacement of the services of an employaeose services had been borrowed from any
organisation, Government, etc. at the end of tha t§ deputation;

(vii) compulsory retirement of an employee in adasrce with the provisions of Regulation 12 (1);
(viii) termination of services:

(a) of an employee appointed on probation, duangt the end of the period of his probation, in
accordance with the terms of his appointment or Regulations and orders governing such
probation, or

(b) of an employee on contractual basis, employedkeuan agreement, in accordance with the
terms of such agreement.

56. Procedure for imposing penalties

(1) Subject to the provisions of sub-regulation&Regulation 58, no order imposing on an employee
any of the penalties specified in Regulation 53Idleamade except after —
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(a) informing the employee in writing of the prgabto take action against him and of the imputetio
of misconduct or misbehaviour on which it is propdsto be taken, and giving him reasonable
opportunity of making such representation ambhg wish to make against the proposal;

(b) holding an inquiry in the manner laid dowrtliese sub-regulations (3) to (23) of Regulatiorab6
Regulation 57, in every case in which the Competenhority is of the opinion that such an inquisy
necessary,

(c) taking the representation, if any, submitbgd the employee under clause (a) and the readrd
inquiry, if any held under clause (b) into consatam;

(d) recording a finding on each imputation of roisduct or misbehaviour.

(2) No order imposing any of the penalties spedifie Regulation 55 (2) shall be made except after a
inquiry held in the manner provided in this Regiolat

(3) Whenever the Competent Authority is of the apirthat there are grounds for inquiring into thett
of any imputation of misconduct or misbehaviouriagaan employee, he may himself inquire into, or
appoint under this Regulation, an authority to inginto the truth thereof.

Explanation.—Where the Competent Authority himseifds the inquiry, any reference in Regulation
56 to 69 to the Inquiry Officer shall be constrzeda reference to the Competent Authority.

(4) Where it is proposed to hold an inquiry aga@stemployee under this Regulation, the Competent
Authority shall draw up or cause a case to be dnagvoontaining -

(i) the substance of the imputations of misconadwanhisbehavior into definite and distinct artictefs
charge;

(ii) a statement of the imputations of misconductisbehavior in support of each article of clearg
which shall contain —

(a) a statement of all relevant facts including admission or confession made by the employee;

(b) a list of documents by which, and a list ofnesses by whom, the articles of charge are propose
to be sustained.

(5) The Competent Authority shall deliver or causebe delivered to the employee a copy of the
articles of charge, the statement of the impohs of misconduct or misbehavior and a bt
documents and witnesses by which each article afgehis proposed to be sustained and shall require
the employee to submit, within such time as mapdranitted, a written statement of his defense.

(6) (a) On receipt of the written statement of dets the Competent Authority may himself inquire®in
such of the articles of charge as are not admitbedif he considers it necessary to do so, appoint
under sub-regulation (3), an Inquiry Officer ftmre purpose, and where all the articlescloarge
have been admitted by the employee in his writtatesient of defense, the Competent Authority shall
record his findings on each charge after takirghsevidence as he may think fit and shalirathe
manner laid down in Regulation 58.

(b) If no written statement of defense is submitbgdthe employee, the Competent Authority may
himself inquire into the articles of charge, or méiyhe considers it necessary to do so, appoimdeu
sub-regulation (3) above, an Inquiry Officer foe thurpose.

(c) Where the Competent Authority himself inquinet any article of charge or appoints an Inquiry
Officer for holding any inquiry into such charge,may, by an order, appoint an officer of the
authority, to be known as the Presenting Officeptesent on his behalf the case in support of the
articles of charge.

(7) The Competent Authority shall, where he isthetinquiry Officer, forward to the Inquiry Officer

(&) a copy of the articles of charge and the statg of the imputations of misconduct or
misbehaviour;

(b) a copy of the written statement of the deferisEny, submitted by the employee;

(c) a copy of the statement of witnesses, if aefgrred to in sub-regulation (&bove;



(9 11 —@vs 4] RA R SO ¢ ST 143

(d) evidence proving the delivery of the documeeferred to in sub-regulation (4) above, to the
employee; and

(e) a copy of the order appointing the Preserfiffger.

(8) The employee shall appear in person befordnipairy Officer on such day and at such time wittén
working days from the date of receipt by the Ingufficer of the articles of charge and the stateime
of the imputations of misconduct or misbehaviow ,tlae Inquiry Officer may, by notice in writing,
specify, in this behalf, or within such further 8imot exceeding ten days, as the Inquiry Officay m
allow.

(9) (a) The employee may take the assistance ofoimyr employee posted in any office either at his
headquarters or at the place where the inquiryeld, o present the case on his behalf, but may not
engage a legal practitioner for the purpose.

Provided that the employee may take the assistainary other employee posted at any other staifion,
the Inquiry Officer, having regard to the circunmstes of the case, and for reasons to be recorded i
writing, so permits.

(b) The employee may also take the assistahaeatired employee of the Authority to preserd tdase
on his behalf, subject to such conditions as maialsdedown by the Competent Authority from time to
time by general or special order in this behalf.

(10) If the employee, who has not admitted anyhefdrticles of charge in his written statement efedse
or has not submitted any written statement of mede appears before the Inquiry Officer, such
authority shall ask him whether he is guilty oslaamy defense to make and if he pleads guilty pfodn
the articles of charge, the Inquiry Officer shaltord the plea, sign the record and obtain teasire
of the employee thereon.

(11) The Inquiry Officer shall return a finding gtiilt in respect of those articles of charge toalhihe
employee pleads guilty.

(12) The Inquiry Officer shall, if the employeelfato appear within the specified time or sefsl or
omits to plead, require the Presenting Offieeptoduce the evidence by which he proposes to
prove the articles of charge, and shall adjournctiese to a later date not exceeding thirty dayer af
recording an order that the employee may, for tirpgse of preparing his defense —

(a) inspect within five days of the order within such further time not exceeding five dagsttze
Inquiry Officer may allow, the documents mentiomedhe list referred to in sub-regulation (4);

(b) submit a list of witnesses to be examined arbeihalf;

(c) give a notice within ten days of the order dthim such further time not exceeding ten dayshas t
Inquiry Officer may allow, for the discovery orrgduction of any documents which are in the
possession of the authority but not mentionedhénlist referred to in sub-regulation (4).

(13) The Inquiry Officer shall, on receipt of thetice for the discovery or production of docunse
forward such notice or copies thereof to the auyran whose custody or possession the documents
are kept, with a requisition for the production @dcuments by such date mentioned in such
requisition:

Provided that the Inquiry Officer may, for reasdode recorded in writing, refuse to requisitiorctsu
of the documents as are, in his opinion, not relet@athe case.

(14) On receipt of the requisition referred to #ub-regulation (13), every official having the way or
possession of the requisitioned documents shallyz®the same before the Inquiry Officer:

Provided that if the official having the custodypmssession of the requisitioned documents isfigatis
for reasons to be recorded in writing that the pobidn of all or any of such documents would be
against public interest or security of the Sthte shall inform the Inquiry Officer accordingly atite
Inquiry Officer shall, on being so informed, comnuate the information to the employee and
withdraw the requisition made by him for the proglue or discovery of documents.

(15) On the date fixed for the inquiry, (a) thel@ad documentary evidence, by which the articfesharge
are proposed to be proved, shall be produced bynobehalf of the Competent Authority; (b) the
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witnesses shall be examined by or on behalf oPtlesenting Officer and may be cross-examined by or
on behalf of the employee; (c) the Presenting @ffghall be entitled to re-examine the witnesses
any points on which they have been cross-examimgidnot on any new matter, without the leave of
the Inquiry Officer; (d) the Inquiry Officer maysal put such questions to the witnesses as he tfiinks

(16) (a) If it shall appear necessary before tlmseclof the case on behalf of the Competent Authdtie
Inquiry Officer may, in his discretion, allow tiRFesenting Officer to produce evidence not included
the list given to the employee or may himself d¢all new evidence or recall and re-examine any
witness and in such case the employee shall beentd have, if he demands it, a copy of thedist
further evidence proposed to be produced and auadpent of the inquiry for three clear days befor
production of such new evidence, exclusive of tag af adjournment and the day to which the inquiry
is adjourned.

(b) The Inquiry Officer shall give the employee apportunity of inspecting such documents before
they are taken on record.

(c) The Inquiry Officer may also allow the employteeproduce new evidence, if it is of the opinion
that the production of such evidence is necessattye interests of justice.

(17) (a) When the presentation and defense in suppohe imputations of misconduct or misbehavar
the Competent Authority are completed, the empl®sfed! be required to state his defense, orally or
in writing, as he may prefer.

(b) If the defense is made orally, it shall be rled in writing and the employee shall be requiced
sign the record.

(c) In either case, a copy of the statement ofrdefeshall be given to the Presenting Officer, if,an
appointed.

(18)(a) The evidence on behalf of the employee siah be produced.
(b) The employee may examine himself on his owralféhhe so prefers.

(c) The witnesses produced by the employee shah the examined and shall be liable to cross-
examination, re-examination and examination by khguiry Officer according to the provisions
applicable to the witnesses for the Competent Attho

(19) The Inquiry Officer may, after the employe®sds his case, and shall, if the employee has not
examined himself, generally question him on thiecumstances appearing against him in the
evidence for the purpose of enabling the employeexplain any circumstances appearing in the
evidence against him.

(20) The Inquiry Officer may, after the completiof the production of evidence, hear the Presenting
Officer, if any, appointed and the employee, ompethem to file written briefs of their respective
case, if they so desire, within 15 days by the értaisg Officer and within 7 days by the employee.

(21) If the employee to whom a copy of articlescbfirge has been delivered, does not submit theewrit
statement of defense on or before the date spaddiethe purpose or does not appear in persorrdefo
the Inquiry Officer or otherwise fails or refusesdomply with the provisions of this Regulatione th
Inquiry Officer may hold the inquiry including exafie enquiry.

(22) Where the Competent Authority competent toasgany of the penalties has himself inquired anto
caused to be inquired into articles of any chargkthat authority, having regard to his own findiray
having regard to his decision on any of the findimg any Inquiry Officer appointed by it, is of the
opinion that the penalties specified in the Regomashould be imposed on the employee, that aduyhori
shall make an order imposing penalty.

(23) Whenever an Inquiry Officer, after having fteand recorded the whole or any part of the evidenc
an inquiry ceases to exercise jurisdiction therairg is succeeded by another Inquiry Officer whe ha
and who exercises, such jurisdiction, the Inquirffid®r so succeeding may act on the evidence
recorded by his predecessor, or partly recordeuidpredecessor and partly recorded by himself:

Provided that if the succeeding Inquiry Officeloisthe opinion that further examination of any loét
witnesses whose evidence has already been recwdeztessary in the interests of justice, he may
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recall, examine, cross-examine and re-examine @acty witnesses as hereinbefore provided.
57. Inquiry report
(1) After conclusion of the inquiry, a report 8l prepared and it shall contain —
(a) the articles of charge and the statement ofifatwns of misconduct or misbehaviour;
(b) the defense of the employee in respect of adatie of charge;
(c) an assessment of the evidence in respectbfaticle of charge;
(d) the findings on each article of charge aabons therefor.

Explanation.— If in the opinion of the Inquiry Qféir the proceedings of the inquiry establish any
article of charge different from the original aktis of charge, it may record its findings on sudicle
of charge:

Provided that the findings on such article of clkeasfall not be recorded unless the employee Haer eit
admitted the facts on which such article of ckagybased or has had a reasonable opportunity of
defending himself against such article of charge.

(2) The Inquiry Officer, where he is not himselét@ompetent Authority, shall forward to the Compéete
Authority the records of inquiry which shall incleie—

(a) the report prepared by him under sub-remridtl) above;
(b) the written statement of defense, if any, sitiech by the employee;
(c) the oral and documentary evidence producdidertourse of inquiry;

(d) written briefs, if any, filed by the Presenti@dficer or the employee or both during therrse
of inquiry; and

(e) the orders, if any, made by the Competent évitthand the Inquiry Officer in regard to the
inquiry.

58. Action on inquiry report

(1) The Competent Authority, if he is not himsdietinquiry Officer may, for reasons to be recordey
him in writing, remit the case to the Inquiry Officfor further inquiry and report and the lirgu
Officer shall thereupon proceed to hold furtheming according to the provisions of Regulation 56.

(2) The Competent Authority shall forward or catséde forwarded a copy of the report of the inquify
any, held by the Competent Authority or where tln@etent Authority is not the Inquiry Officer a
copy of the report of the Inquiry Officer to the gloyee who shall be required to submit, if he so
desires, his written representation of submissmrthe Competent Authority within fifteen days,
irrespective of whether the report is favourableatrto the employee.

(3) The Competent Authority shall consider the espntation, if any, submitted by the employee lgefor
proceeding further in the manner laid down in sedpatations (4) to (6).

(4) The Competent Authority shall, if he disagreéth the findings of the Inquiry Officer on amyticle
of charge, record his reasons for such disagreeraedtrecord his own findings on such charge if
the evidence on record is sufficient for the psgo

(5) If the Competent Authority, having regard te findings on all or any of the articles of changeof the
opinion that any of the penalties in Regulation $ould be imposed on the employee, he shall,
notwithstanding anything contained in Regulationrb@ke an order imposing such penalty.

(6) If the Competent Authority having regard to firglings on all or any of the articles of chargel @n the
basis of the evidence adduced during the inquif ihe opinion that any of the penalties specified
Regulation 55 should be imposed on the employeshalk make an order imposing such penalty.

59. Communication of orders

Orders made by the Competent Authority shall bernamcated to the employee who shall also be supplie
with a copy of Competent Authority’s finding on &aarticle of charge, or where the Competent Autfiori
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is not the Inquiry Officer, a statement of the firgk of the Competent Authority together with briedsons
for his disagreement, if any, with the findingstleé Inquiry Officer and reasons for non-acceptance.

60. Common proceedings

(1) Where two or more employees are concernedniy case, the Chairperson or any other authority
competent to impose the penalty of dismissal famrvice as per delegated authority may make an
order directing that disciplinary action againsiohlthem may be taken in a common proceeding.

(2) Subject to the provisions of Regulation 54, angh order shall specify—

(a) the Authority which may function as the CongmetAuthority for the purpose of such common
proceedings;

(b) the penalties specified in Regulation 55 wtsolbh Competent Authoritghall be competent to
impose;

(c) whether the procedure laid down in Regomab6, 57 and 58 shall b®llowed in the
proceeding.

61. Special procedure in certain cases
Notwithstanding anything contained in Regulatio4®60 —

(1) where any penalty is imposed on an employe¢herground of misconduct which has led to his
conviction on a criminal charge; or

(2) where the Competent Authority is satisfied iessons to be recorded by him in writing that inas
reasonably practicable to hold an inquiry in thennea provided in these Regulations; or

(3) where the Chairperson is satisfied that inititerests of security of the State, it is not expetto
hold any inquiry in the manner provided in thesegRations, the Competent Authority may
consider the circumstances of the case and makessders thereon as he deems fit:

Provided that the employee may be given an oppitytoh making representation on the penalty prodose
to be imposed before any order is made in a caderuhause (1).

62. Vigilance cases

Notwithstanding anything contained in Regulatiobs® 61 or anyther Regulation, aemployee shall be
deemed to be guilty of corruptractices if he has committed an act of criminadaanduct aslefined

in Section 13 of the Prevention of Corruption At988 or hehas acted for an improper purpose or in a
corrupt manner or hagkercised or refrained from exercising his poweth @an improper or corrupt motive.

63. Orders against which appeal lies
An employee may prefer an appeal against all orcditige following orders :—
(1) an order of suspension made or deemebtate been made under Regulation 53;

(2) an order imposing any of the penalties speatifieRegulation 55 whethenade by the Competent
Authority or by the Appellate Authority;

(3) an order enhancing any penalty, imposed undguRtion 55;
(4) an order which —
(a) denies or varies to his disadvantage his g@éywances, or otheconditions of service; or
(b) interprets to his disadvantage the provisifreny such Regulation or
agreement; or
(5) an order—
(a) stopping him at the efficiency bar in thelecaf pay on the ground of
his unfitness to cross the bar;

(b) reverting him otherwis¢han as a penalty;
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(c) determining the subsistence and other alloesirio be paid to him for the period of
suspension or for the period during which heeierded to be under suspension or for any
portion thereof;

(d) determining his pay and allowances —
(i) for the period of suspension, or

(i) for the period from the date of his dissal, removal or, compulsory retirement
from service, or from the date of hieduction to a lower service, grade, scale or siage
the scale of pay, to the date of his reinstateroergstoration to his service, grade; or

(e) determining whether or not the period fromdhage of his suspension or from the date of his
dismissal, removal, compulsory retirement or reiducto a lower service, grade, scale or pay or
stage in a scale of pay to the date of his rei@stant or restoration to his service, grade shall be
treated as a period spent on duty for any purpose.

Explanation.- In this Regulation, the expressiompoyee” includes a person who has ceased
to be in the service of the Authority.

64. Appellate Authority

(1) An employee, including a person who has ce&sdmk in the service of the Authority, may prefer a
appeal against all or any of the orders under Reigul 63 to the Appellate Authority in this behadf
Schedule X.

(2) Notwithstanding anything contained in sub-regjoh (1) —

(@) An appeal against an order in a common prangeldeld under Regulation 60 shall lie to the
Authority to whom the Authority functioning as th@ompetent Authority for the purpose of that
proceeding is immediately subordinate:

Provided that where such authority is subordinatéhte Chairperson in respect of an employee for
whom the Chairperson is the Appellate Authority dippeal shall lie with the Authority.

(b) Where the person who made the order appealathsigbecomes, by virtue of his subsequent
appointment or otherwise, the Appellate Authontyréspect of such order, an appeal against su&rn ord
shall lie to the Authority to whom such personnsriediately subordinate.

(3) An employee may prefer an appeal against a@rangposing any of the penalties under Regulat®io5
the Chairperson, where no such appeal lies to hideiusub-regulation (1) or sub-regulation (2) Litls
penalty is imposed by any authority other than @mirperson, on such employee in respect of his
activities connected with his work as an officesieeaf an association, federation or union.

65. Period of limitation of appeals

No appeal preferred under this part shall be aitextl unless such appeal is preferred within aogesf
forty-five days from the date on which a copy df tirder appealed against is delivered to the appell

Provided that the Appellate Authority may consitiee appeal after the expiry of the said periodhefis
satisfied that the appellant had sufficient cawsendt preferring the appeal in time.

66. Form and contents of appeal
(1) Every person preferring an appeal shall doepasately and in his own name.

(2) The appeal shall be presented to the Authtwityhom the appeal lies, a copy being forwardedHsy
appellant to the Competent Authority which matte order appealed against. It shall contain al
material statements and arguments on whichaihgellant relies, shall not contain any diseesiol
or improper language, and shall be complete éffits

(3) The Appellate Authority shall, on receipt okthppeal, forward the same together with enclosifres
any, to the Competent Authority without delay.
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67. Consideration of appeal

(1) In the case of an appeal against an orderusgession, the Appellate Authority shall considéetier
in the light of the provisions of Regulation 53 a@maving regard to the circumstances of the case, th
order of suspension is justified or not and confinnmevoke the order accordingly.

(2) In the case of an appeal against an ordgro$ing any of the penalties specified in Reguiab5 or
enhancing any penalty imposed under the sagilBgons, the Appellate Authority shall consider

(a) whether the procedure laid down in these Raiguls has been complied withr has resulted in the
failure of justice;

(b) whether the findings of the Competent Auttyoaire warranted by the evidence on the record; and

(c) whether the penalty or the enhanced penalposed is adequate, inadequatesevere and pass
orders -

(i) confirming, enhancing, reducing, or settingdashe penalty; or

(i) remitting the case to the authority who imposer enhanced the penalty or to any other
authority with such direction as he may deenrffithie circumstances of the case:

Provided that —

(i) if such enhanced penalty which the Appellate&h®rity proposes to impose is one of the pemlt
specified in Regulation 55 and an inquiry undegiation 56 has not already been held in the case,
the Appellate Authority shall himself hold such uiy or direct that such inquiry be held in
accordance with the provisions of Regulation 56 tmadeafter, on a consideration of the proceedings
of such inquiry and make such orders as he may digem

(ii) if the enhanced penalty which the Appellatetidarity proposes to impose is one of the penalties
specified in Regulation 55 and an enquiry undegRation 56 has been held in the case, the Afipella
Authority shall make such orders as he may deirafter the appellant has been given a
reasonable opportunity of making a representatgainst the proposed penalty; and

(iif) no order imposing an enhanced penalty shallmade in any other case unless the appellartdes
given a reasonable opportunity, as far as mayrbeadcordance with the provisions of Regafati
58, of making a representation against such edwapenalty.

(3) In an appeal against any other order mentionedeguRation 63, the Appellate Authority shall conside
all the circumstances of the case and make su@r asdhe may deem just and equitable.

68. Implementation of orders in appeal

The authority who made the order appealed agalvat give effect to the orders passed by the Appell
Authority.

69. Revision

(1) Notwithstanding anything contained in these UR&iipns, the Chairperson, or the Appellate Aditlgpr
within six months of the date of the order mayamy time, either on his or his own motion or ottise call
for the records of any inquiry and revise any omade under these Regulations, and may —

(a) confirm, modify or set aside the order; or

(b) confirm, reduce, enhance or set aside theltyeinaposed by the order, or impose any penalty
where no penalty has been imposed; or

(c) remit the case to the authority which madedtder or to any other authority directsugh
authority to make such further enquiry as he maysitter proper in the circumstances of the case;
or

(d) pass such other orders as he may deem fit :

Provided that no order imposing or enhancing amalte shall be made by the authority revising theéeo
unless the employee concerned has been giversanadazle opportunity of making a representationresjai
the penalty proposed and where it is proposed pog® any of the penalties specified in Regulat®oi5to
enhance the penalty imposed by the order soudhe tevised to any of the penalties specified the@d
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if an inquiry under Regulation 56 has not alreadgrbheld in the case, no such penalty shall bedetgpo
except after an inquiry in the manner laid dowiRegulation 56;

Provided further that no power of revision shalexercised unless —
(a) the authority which made the order in appeal,

(b) the authority to whom an appeal would lieenh no appeal has been preferred, is subordinate
to him.

(2) No proceeding for revision shall be commencedil and after
(a) the expiry of the period of limitation for appeal, or
(b) the disposal of the appeal, where any sucha e been preferred.

(3) An application for revision shall be dealt withthe same manner as if it were an appeal urideet
Regulations.

70. Review

The Authority mentioned in Regulation 69 (1) may,aay time, either on his own motion or otherwise
review any order passed under these Regulationsnahy new material or evidence which could not be
produced or was not available at the time of pasHie order under review and which has the efféct o
changing the nature of the case, has come, ordaslirought to his notice:

Provided that no order imposing or enhancing anyale shall be made by the Authority unless the
employee concerned has been given a reasonalbetopipy of making a representation against theafign
proposed or where it is proposed to impose afythe penalties specified in Regulation 55mr
enhance the penalty imposed by the order sougbé teeviewed to any of the penalties and if an eyqui
under Regulation 56 has not already been heldearc#ise, no such penalty shall be imposed excegt aft
inquiring in the manner laid down in Regulation 56.

71. Service of orders and notices

Every order and notice made or issued under theggllRions shall be served in person on the employe
concerned or communicated to him by registered post

Chapter VIii
72. Deputation

(1) The Competent Authority may, due to exigencies oflnand to have interaction of experience, work
culture and practices of different organizationppant Officers on deputation from other financial
regulators, Government departments and PSU Instoerstified post(s) for a limited period not exdaw
three years. A deputation reserve of 18% and leaserve of 2% together not exceeding 20% of overall
sanctioned strength will be kept for the purpose.

The appointment and conditions of service of suftibeys on deputation shall be governed as peripiavs
in Schedule IX A — Deputation — Inward. The termsd econditions of deputation of officers from
Government shall be as per extant instructions@PD, Government of India.

No person shall be eligible for appointment by depon to the grade to which he is being considered
unless he has qualifications and experience irvaetearea/s of work as mentioned in Schedule IX B —
Qualifications, Age and Experience required folioas posts by way of deputation.

(2) Where the Competent Authority considers necessarhe interests of the Authority, he may send
officers on deputation to other organizations idolg regulated entities for skilling purposes andfo
response to public notification issued by such wizgions, however, for a period not exceedingdhyears
subject to the following:

(a)No employee of IRDAI may be deputed to serveeundny other employer without the approval
of the Chairperson who shall determine the damabf such deputation and the terms and
conditions on which the deputation shall take dffec

(b) Transfer on deputation shall ordinarily not benged unless
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(i) the duties to be performed are such that thesulsl necessarily be performed by an employee of
IRDAI or involves such technical knowledge, expertin which persons are not readily available
from other sources;

(i) the employediolds a permanent post in IRDAI;

(i) the terms granted are not so greatly in exagflsremuneration which an employee would receive
in the service of the IRDAI as to render deputaappreciably more attractive than IRDAI’s service.

The appointment and conditions of service of sufiberys on deputation shall be governed as peripiavs
in Schedule IX — C — Deputation — Outward.

Chapter IX
Miscellaneous
73. Medical facilities

Medical facilities to employees of the Authorityadbe in accordance with circulars or guidelinesued by
Chairperson from time to time.

74. Travelling/halting allowances, other allowanceand perquisites

Travelling/halting allowances, other allowances gedjuisites shall be paid to employees of the éitth
according to such rates and on such terms andtcmmglas may be approved by the Chairperson froma ti
to time.

75. Criticism of the Authority or Government

No employee shall, in any radio broadcast, telettaetigh any electronic media or any document ghblil

in his own name or anonymously, pseudonymously rorthe name of any other person or in any
communication to the press or in any public utteeamtmake any statement of fact or opinion whichthas
effect of an adverse criticism of any current aerg policy or action of the Authority or Governmen

No employee shall circulate any information througtters/circulars/emails/electronic media suchteas
messages, MMS, SMS, or through any other socialianedth an intention to defame the Authority,
Chairperson, Members or other employees of the &itth Such acts shall be treated as ‘misconduutie
these Regulations.

Provided that nothing in this Regulation shall ggplany statements made or views expressed bsnplogee
in his official capacity or in due performance ofids assigned to him.

76. Provident fund

Every employee of the Authority shall become a memif a provident fund trust established by the
Authority.

77. Insurance scheme or fund

It shall be required of every employee bound bgé¢hRegulations to subscribe to any insurance scloeme
fund that may be instituted by the Authority foethenefit of its employees and their families amdée
bound by the terms and conditions of the said sehenfund.

Provided that nothing contained in this Regulasball serve to curtail any superannuation benefiteh
may otherwise be admissible to an employee byeviofuhis own contribution.

78. Grievance redressal and welfare

(1) The Chairperson shall constitute a Grievancdr&sal Committee comprising any of the Whole-time
Members/Part-time Members of the Authority to lanto grievances, if any, of its employees with afie
such members designated as Chairman of the Coramitte

(2) The Committee shall provide reasonable oppdstuf hearing the aggrieved person and submipante
to the Chairperson for necessary action and thisidacf the Chairperson on the grievance shaflrizd.

(3) The Authority shall take such steps as it ad@s necessary for the welfare and developmentsof i
employees.
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79. Declarations to be signed by an employee

Every employee to whom these Regulations apply sbbkcribe to declarations in Forms given in Sakeed
l.

80. Residuary powers

(1) In regard to matters not specifically covered bgsth Regulations and without prejudice to these
Regulations, the Chairperson may make adminisgairders and issue instructions there under to deal
with such matters and where such orders are madieeb@€hairperson, they shall be placed before the
Authority.

(2) The Chairperson may delegate to the Whole-time Msnob the Authority or Committee of Whole-
time Members or Executive Director or Committed=gécutive Directors or any Officer subject to such
conditions as he thinks fit to impose, all or afiyhe powers conferred upon him by these Regulation

(3) The powers exercisable by an authority under ttiiesgulations shall also be exercisable by any
authority superior to such authority.

81. Power to relax

The Authority may dispense with or relax the regoient in any of the policies, rules or instructissied
under these Regulations to such extent or relaxsthet application of any the provisions of these
Regulations in exceptional cases for reasons teet@ded in writing and subject to such conditiassit
may consider necessary.

82. Interpretation and implementation

Where any doubt arises as to the interpretatioangfof the Regulations, policies or orders or ingions
made there under, the matter shall be placed b#fer€hairperson whose decision thereon shallria. fi

The power to implement these Regulations vesthénGhairperson who is also empowered to issue such
administrative instructions as are necessary t@ @iffect to and carry out for the purposes of these
Regulations or otherwise to secure effective comtf@mployees and the decision of the Chairpestuil

be final and binding on employees.

T. S. VIJAYAN, Chairman
[ADVT. Il /4/Exty/161/16]
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10 IX-B Deputation — Inward - Qualifications, aged experience for various posts
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12 X Competent Authorities and Appellate Authostie

Schedule |
FORM - A
DECLARATION TO BE BOUND BY THE STAFF REGULATIONS
Place
Date

I hereby declare that | have read and understoothswgance Regulatory
and Development Authority of India Staff (Officeand Other Employees)
Regulations, 2016, and | hereby subscribe and agrebe bound by the said

Regulations.
Signature
Name in full
Designation
Witness:
Sighature
Name:
Address:
Schedule |
FORM - B
DECLARATION OF SECRECY
Place
Date

I, the undersigned, having been appointed to sreice of thelnsurance Regulatory and
Development Authority of Indiado hereby declare that | shall regard as sgrictinfidential
and by no meanslirect or indirect, reveal to any person orspas whatever information
concerning the affairs of the Authority or of amye dealing with the Authority, and abide
by the provisions of Information Security Policytbge Authority, unlessompelled to do so
by judicial or other authority, or instructed thetAuthority to do so in the discharge of my datie

Signature
Name in full
Designation
Witness:
Signature:
Name:

Address:
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(An employee shall also sign and submit a separatedisclosure and confidentiality agreement
after joining in the service of IRDAI)

Schedule |
FORM - C
DECLARATION OF DOMICILE
Place
Date

I, the undersigned, having been appointed to ¢ndce of the Insurance Regulatory and Developmen
Authority of India, hereby declare ----------—- (name of the town / city) in -------m-mmmmmmmee
(District/State) as my place of domicile.

2. (a) The above is my place of birth.*
(b) The above is not my place of birth.*

*(Strike out whichever is not applicable)

3. My place of birth is ----------- (Place) in (District)
but 1 declare the following place as my place ahdule for the reasons given below:
(Place)
District
Reasons:
Signature:
Name in full:
Designation
Witness:
Signature:
Name:
Address:
Schedule |
FORM - D
DECLARATION OF ASSETS AND LIABILITIES
Place
Date

I, the undersigned, having been appointed to dbevice of the Insurance Regulatory and

Development Authority of India, do hereby decldratton the date of my joining the service of the

Authority, my assets and liabilities are as mermtm the proforma prescribed in this regard. | am
aware that any wrong information furnished by mehis regard would be deemed as a misconduct
and necessary action initiated in terms of the IRBtaff (Officers and Other employees) Regulations,

2016.

Signature

Name in full

Designation
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Witness:
Signature:
Name:
Address:
Schedule |
FORM - E
DECLARATION OF EMPLOYMENT/OCCUPATION/PROFESSION
OF FAMILY MEMBERS
Place
Date
I, the undersigned, having been appointed to s#m@ice of thelnsuranceRegulatory and
Development Authority of Indiado hereby declare that the employment/occupiiofession
of my family members on the date of my joining thervice of the Authority is as per the
information furnished in the prescribed proforméurther undertake to intimate the Authority on
the changes, if any, in the employment/occupatimigssion of my family members in an
insurance company including Insurance agency/bfiskermediary, on % April every yearl am
aware that any wrong information furnished by metlims regard would be deemed as a
misconduct and necessary action initiated in teohdhe IRDAI Staff (Officers and Other
employees) Regulations, 2016.
Signature
Name in full
Designation
Witness:
Signature:
Name:
Address:
Schedule 11
Composition of Service — Class, grade and designaitis
S. Class Grade Designations Management
No Existing Revised Group
1 I T™MG Executive Director Executive Director TMG
2 I F Sr. Joint Director Chief General Manager SMG
3 I E Joint Director General Manager
4 I D Deputy Director Deputy General Manager MMG
5 I C Sr. Assistant Director|  Assistant General Mgara
6 I B Assistant Director Manager IMG
7 I A Junior Officer Assistant Manager
8 1l I -- Senior Assistant Operational
9 1] I Assistant Assistant Group
10 v I Record_ Keeper/ Sub-Record Keeper/ Sub-staff/Drive rSupport Group
staff/Driver
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Abbreviations:

TMG — Top Management Group

SMG — Senior Management Group
MMG — Middle Management Group

JMG — Junior Management Group

Schedule 1l

Hierarchy and activities

(i) Hierarchy and controls

Hierarchy

Control in the Hierarchy

Top Management Group

Executive Director

SMG

Chief General Manager/ General Manager

MMG

Deputy General Manager/ Assistant General Manag

IMG

Manager/Assistant Manager

Operational Group (Class IlI)

Senior Assistanssiistant

Support Group (Class V)

(i)  Activities

Indicative list of activities in each level for ptien are as under.

Control in the Hierarchy

Activity levels

Executive Director

1. Decision making where powanesdelegated and general guidang

2. To ensure that decision making involves collabon, mutual
contribution between Departments and cross-commatioit and alsd
to restrict layers to four.

3. To ensure efficient and expeditious disposalwoirk and plug
delays.

4.To innovate, sponsor and execute new projectsnitimtives

5. To review systems, procedures and methods foprowng
efficiency

6. To draft and implement an action plan to me¢h wie requirement
of future

7. Any other activity as per need

[72)

Chief General Manager/Genef
Manager

al. To function as HOD
2. To analyse and evaluate key financial decisions
3. To develop adequate skills in the analysis atefpretation of data.

4. Activities impacting operations and resourceoation betweer
activities

5. Evaluating performance and performance manageiaertheck
whether employees under their control are implemgntthe
instructions

6. To ensure efficient and expeditious disposalwaik and plug
delays.

7. To recommend to higher management any changéeari not in the

I
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ambit of his role but help in reaching optimum @#cy.

8. Any other activity as per need

Deputy General
Manager/Assistant Gener
Manager

| 1. Plans work and processes including assignind \&orong the staf]
alas evenly as possible while adhering to the pdioethe Authority,

while keeping HOD informed as necessary and disging any
rule/process leading to loss of efficiency

2. To execute projects adhering to general guidaséo methods
procedures and desired end results.

3. Coaching, counselling and mentoring when an eyad’s problems

impact performance and to initiate steps for anyth&r action,
including formal disciplinary action.

4. To provide opportunity to the promising subaedes for learning
and development

5. To recommend to higher management any changeari not in the

ambit of his role but help in reaching optimum @#cy.
6. Keep a watch on any hold up in the movemengé&f d

7. Any other activity as per need

)

Manager/Assistant Manager

1. Plans work and supervises

2. To process work by adhering to Internal goveceaprocedures
including internal audit arrangements

3. To ensure escalation of significant issues fwamwiate levels while
ensuring that action shall be taken immediatelyrgrent cases.

4. Checks the notes put up by Assistants/Sr. Asdistand verifies

facts and figures

5. Analysis and review of budget proposals

6. Handling outside references effectively.

7. Control and disposal of inward and outward rdal/

8. Any other activity as per need

Senior Assistant / Assistant

1. Supervises stafkimg under them including outsourced persa
putting up notes by drawing attention to precedemtsrules and

Regulations on the subject while supplying relevants and figures

and to ensure integrity of actions proposed.

2. Any other activity as per need

ns,

Record keeper

1. Basic operations pertaining toeximdy and maintaining files
maintaining stationery, supplying on indent from epdrtments
dispatch of letters and maintaining Inward/Outwaedjisters ang
distributing dak to employees to whom it is marked any other job
assigned from time to time by his superiors.

2. Any other activity as per need

Sub-staff/Driver

All such activities as assignedhem.

[72)

Note: Role and Role Analysis, essential elements ofeaand prescribed elements of a role shall be défin
and issued through administrative instructions.
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Schedule IV
Qualifications, age and experience for direct recriiment
Class | Grade Age/ Qualifications
(Yrs)

v Record keepen Min. 18 | a) SSC (Standard 10th passed)
Sub-staff/Driver | Max.26 | b) Working knowledge of Hindi and English.

I Assistant Min. 18 |a) Graduation from a recognized University with minimu0%

Max. 30 marks

b) Raj Bhasha (Hindi) Assistant — Graduation watimimum 60%
of marks in Hindi/Sanskrit with English as a subjat degree

level
I A Min. 21 | b) Graduation from a recognized University with minim60%
Max. 30 marks
b) Additional qualifications (as per specific reguments)
. LL.B. with 60% marks.

* Pass in nine (9) subjects of Institute of Actuané#ndia
(IAl) Examination.

. ACA/AICWA/ACS/CFA.
. Alll
I B Min. 25 | a) Graduation from a recognized University with minim0%
Max. 40 marks

b) Additional qualifications (as per specific requiremts) (with
three years experience in Officer cadre in thetedléield)

e LL.M with 60% marks and membership of Bar Council
with three years practice at Bar.

e Pass in twelve (12) subjects of Institute of Actesrof
India (IAl) Examination.

* FllI
» ACA/AICWA/ACSI/CFA.

I Other gradeg The Competent Authority shall specify mode of ré&eonent, educational
(including qualifications, age limit, experience and otheiedlimatters.
certain positiong
in the above
grades, as ma
be required)

Note (1): Candidates competing for the posts mentioned abbeeld possess knowledge of Computer
Operations.

Note (2): In case of candidates belonging to SC/ST categjoredaxation in educational standards to the
extent of 5% marks is allowed.

Note (3): Candidates belonging to Scheduled Castes or Sigteduibes or Other Backward Classes or
Persons with Disabilities may, to the extent thenber of vacancies reserved for each category caraot
filled on the basis of the general standard, besidened by the Competent Authority with a relaxtshdard

to make up the deficiency in the reserved quotajestito the fitness of these candidates for seledb the
post/service irrespective of their ranks in thesoraf merit at the examination and/or interview.
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Schedule V
Quota of vacancies — Direct recruitment
Class Grade % quota of vacancies
Y Record keeper/Sub-staff/Driver| 100% by direct recruitment based on written exatmona
and interview
i Assistant 100% by direct recruitment based on written exatmona

and interview

I A 50% by direct recruitment as per definition given| i
Regulation 3 (1) (k) or as decided by the Authofigm time
to time basing on need

I B 40% by direct recruitment as per definition given | i
Regulation 3 (1) (k) or as decided by the Authoftigm time
to time basing on need

I Other Grades The Authority shall specify the number of vacanassand
when required.

Schedule VI
Promotions

Regulation 15 deals with promotion of employeegha Authority. In addition to this Regulation, the
following provisions shall govern promotion of eropées:

1. Definitions
Unless the context otherwise requires, —

(a) “employee” means a whole time salaried emploge¢he Insurance Regulatory and Development
Authority of India;

(b) “promoting authority” means the Appointing Aotity under the Regulation as mentioned in
Schedule X - Competent Authorities and Appellatgh@rities;

(c) “Interview committee” means the committee caostd in accordance with Regulation 15 ofsthe
Regulations;

All other words and expressions used in this Scleeaiod not defined but defined in these Staff Retiuhs
shall have the meaning assigned to them in thegeFstgulations.

2. Zone of consideration
(1) Promotions to all grades shall be effected feonong eligible employees.

(2) All employees holding posts in a permanent cipan all the offices of the Authority shall be
considered to be eligible if they fall in the zook consideration for selection to the posts nadtiffer
promotion.

(3) All eligible employees who comply with the ébdity criteria for promotion as mentioned in paBa
below will be eligible to apply for promotion todgmext grade.

3. Vacancies and service eligibility
(1) Promotions shall be effected only against sanet vacancies.

(2) Posts shall be reserved for employees belonirgcheduled Castes and Scheduled Tribes andfule
relaxation followed in accordance with the ordesied by the Central Government from time to time.

(3) Employees should be falling in the zone of adastion and should possess qualifications reduioe
filling in vacancies in the promotion grade. Theaacies in each of the Departments shall be datedry
Chairperson from time to time.
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(4) (a) Minimum service for the purpose of promosshall be as under:

Class Promotion from Minimum Service for
From To eligibility in  the
grade
v Record keeper/ Assistant 4 years
Sub-staff/Driver
[l Assistant Sr. Assistant 4 years
[ Sr. Assistant Assistant Manager 4 years
| Assistant Manager Manager 4 years
I Manager Assistant General Manager 4 years
| Asst. General Manager Deputy General Manager 4 years
I Deputy General Manager General Manager 3 years
I General Manager Chief General Manager 3 years
I Chief General Manager Executive Director 3 years

(b) Minimum qualifications for the purpose of protioms shall be as under:

Promotion to | Department Eligibility
the Grade of
Assistant Accounts / IT / Life / Non Life| Graduation

/ Health / Legal / SDD (R&D
/ Others

Sr. Assistant

Actuarial

Graduation and pass in six (6) papers of the Unstiof
Actuaries of India

Accounts / IT / Life / Non Life
/ Health / Legal / SDD (R&D
/ Others

Graduation

A Actuarial Graduation and pass in nine (9) papers of thetlitstof
Actuaries of India.
Accounts Graduation and ACA/AICWA/ACS/CFA
IT / Life / Non Life / Health /| Graduation
Legal / SDD (R&D) / Others
B Actuarial Graduation and pass in twelve (12) papers of thttiite
of Actuaries of India.
Accounts Graduation and ACA/AICWA/ACS/CFA
IT / Life / Non Life / Health /| Graduation
Legal / SDD (R&D) / Others
C and above | Actuarial Graduation and Fellow of the Institute of Actuar@s

India.

Accounts

Graduation and FCA/FICWA/FCS/CFA

IT / Life / Non Life / Health /
Legal / SDD (R&D) / Others

Graduation

4. Criteria for promotion

(2) For the purpose of promotion from one grade tolarograde, the following criteria will be
taken into consideration.
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2) Weightage for written examination, seniority, gfiaéitions, ACRs, Interview, and track
record of leave of the employee concerned shadishender:

S. Promotion Weightage of marks

NO |Erom To Written Seniority |Qualification/s  |ACRs Interview |Track

examination record
(Leave)
1 |Record Assistant 40 10 10 20 15 5
Keeper/
Sub-staff/
Driver
2 |Assistant Senior 40 10 10 20 15 5
Assistant
3 |Senior Assistant 40 10 10 20 15 5
Assistant | Manager
4 |Assistant |Manager 40 10 10 20 15 5
Manager
5 |Manager Assistant 40 10 10 20 15 5
General
Manager
6 |Assistant |Deputy 40 10 10 20 15 5
General General
Manager | Manager
7 |Deputy General Nil Nil 20 40 40 Nil
General Manager
Manager
8 |General Chief Nil Nil 20 40 40 Nil
Manager |General
Manage
9 |Chief Executive Nil Nil 20 40 40 Nil
General Director
Manager
3) The process of appointment through promotion fromer grade to higher grade will be

through selection with minimum marks prescribedvetten test and interview as the case may be.
The pass/qualifying marks in written examinatiod axterview will be 50% each.

(4) Computation of marks for seniority, qualificationdatrack record for leave shall be as per
guidelines in this regard.
(5) The track-record of the employee will be assessetidattendance, leave, and punctuality.

Besides, the track-record reflected from his pesbogrord (caution / warning, etc.) as assessed fro
the employee’s personal file and other documeniteiconsidered.

(6) Similarly, guidelines for assessing attendance leade record (for example, an employee
availing leave in driblets (Earned leave/sick lgamea year may get credits), etc. shall be issareti
modified by Chairperson from time to time.

5. Marks for seniority

Marks for seniority shall be allotted as given heer:
Sl. No | Criteria for allotting marks to seniority No. of marks allotted
1 First 4 years in the previous grade 2 marks for every completed year |of
service
2 For subsequent years 1 mark for every completed year pof
service thereafter
3 Maximum marks for seniority 10
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6. Written examination

(1) Where written examination is one of the cradior promotion, the syllabus for such written exsation
shall be as determined by the Chairperson.

(2) The conditions of eligibility including minimuiservice for appearing in the written examinatibalkbe
reckoned as on the 1st January of the year.

Provided that only such of the employees who hawapteted the period of service for eligibility for

promotion to any post shall be allowed to appedinéndepartmental test or interview as the casebmay

Provided further that the period of training, ifyamprior to appointment on probation prescribedthy
provisions relating to recruitment shall count as/ge only for the purpose of eligibility for pration.

7. Marks for qualifications

Marks for various qualifications shall be awardedhte eligible candidates for promotion are asfed:

Sl Criteria for considering qualification Maximum Remarks
No marks
1 Graduation in any field 5 marks 1. Only one degmeill be
- considered in case of
2 Post Graduation 2 marks double/multiple degrees/PGs
3 Doctorate in Finance/Insurance/ Law 3 marks > Marks shall be awarded
4 Professional qualifications either for FIIl or FCII or any
i [ficat Mo of the PG Diplomas in
a. Insurance qualifications 3ar)r(1laTE;n Insurance.
i. Licentiate of II/ICIl  — 1 mark 3. There are no marks for
ii. Associate of Ill/CIl — 2 marks passing individ_ual_papers in
i, Fellow of IIVCIl  — 3 marks Actuaries examinations
iv. PG Diplomas in Insurance —PGDGlI,
PGDLI, PGDRM — 3 marks
b. Associate of Institute of CA/ICWA/CS Max. 5
- 5 marks marks
c. CFA - 5 marks
d. Institute of Actuaries of India Max. 5
i. Passin 9 papers - 3 marks marks
ii. AlA - 4 marks
iii. FIA - 5 marks

8. Assessment of ACRs

(1) The Competent Authority shall assess suitghilitemployees for promotion on the basis of tkenvice
records and with particular reference to ACRs sndhade.

(2) If more than one ACR has been written for aipalar year, all ACRs for the relevant years sl
considered together as the ACR for one year. Onbh SACRs shall be considered by the Competent
Authority which become available during the yeamediately preceding the vacancy/panel year.

(3) Weightage of 50% for grading by Reporting ©4dfi, 25% by Reviewing Officer and 25% by Accepting
Officer shall be given while computing marks for R&

(4) Where an employee does not submit self apprasgart of ACR, the same shall be recorded in the
ACR and 50% Weightage in marks only shall be gixesuch ACR while computing marks for ACRs.
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9. Marks for track record
(1) For awarding marks for the track record on leatve following shall be adopted:
a) Good leave record — not exceeding 5 marks
b) Satisfactory leave record — not exceeding 4 marks
c) Frequent leave availment (including availing withapproval) — not exceeding 2 marks
d) Habitual late comer — ‘Nil’ marks

(2) For the purpose of assessing the leave recordyfriays leave taken in a year and the no. of times
leave availed in small quantities shall be taketoiaccount, as mentioned in 4(5) and 4(6) above.

(3) For the purpose of evaluation of leave recordattendance and leave in SAP shall be the basis.
10. Selection of candidates for promotion

(1) All candidates who qualify in the written examimaitias per criteria determined by Competent
Authority will be called for interview.

(2) The Interview Committee shall, after interviewithg candidates shall award marks for interview.

(3) There shall be prepared a list of all eligible emgpks in the order of total marks obtained on the
basis of various criteria of selection. The rankiisg of selected candidates shall be finally pthce
before the Competent Authority for approval.

(4) On approval, a panel of eligible employees will grepared which is valid till the end of the
calendar year.

Provided that an employee shall not be promotedt ény time during the preceding one year, any
penalty has been imposed on him under Regulatiaf 8% Staff Regulations.

(5) Actual promotion of candidates will be against semed vacancies and as and when they arise.
11. Sealed cover procedure

(1) At the time of consideration of the cases opkayees for promotion, details of employees inzbae of
consideration falling under the following categsr&hall be specifically brought to the notice a thterview
Committee:-

(a) Employees under suspension;

(b) Employees in respect of whom a charge sheebian issued and the disciplinary proceedings are
pending; and

(c) Employees in respect of whom prosecution foriminal charge is pending.

(2) The Interview Committee shall assess the silittabf the employee coming within the purview thfe
circumstances mentioned above along with otheibédig candidates without taking into considematihe
disciplinary case/criminal prosecution pending. e Tdssessment of the Interview Committee and marks
awarded by it will be kept in a Sealed Cover.

(3) If any penalty is imposed on the employee assalt of the disciplinary proceedings or if hddand
guilty in the criminal prosecution against him, tiredings of the sealed cover/covers shall not tied
upon. His case for promotion shall be considerethé normal course and having regard to the penalt
imposed on him.

12. Appeals

Any aggrieved employee may, within one month frowa date on which the panel of employees eligie f
promotion is published, represent against his mdeesion through proper channel to the Appellate
Authority and such an Authority may consider repreation and pass such orders as he deems fit.

13. Powers to issue instructions

(1) The Chairperson may, from time to time, issue sostructions as may be necessary to give effect
to the implementation of these provisions.
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(2)

In particular and without prejudice to the gendyadif any of the provisions mentioned herein, such
instructions may provide for the basis for detaildlbcation of marks for written examination,
seniority, qualification, ACRs, Interview, trackaord (leave) within the ceiling mentioned under
these rules.

Schedule VII

Sensitive posts and transfers

1. Sensitive posts

(1)

‘Sensitive post’ means a post which is considered as a key deaisaking as also that involving
financial sanctions. The nature of posts diffenstiee importance, the type of information and

responsibilities that are attached to them. Theitipas involving settlement of bills/financial

sanctions would be classified as sensitive.

(2) The Chairperson has power to classify a post ansitsze post and circulate the list of such posts

3)

from time to time.

Guiding principles in dealing with sensitive posts

(a) While all employees are ordinarily considered foansfer after 5 years, those employees
working in sensitive posts/departments shall bepdsorily rotated / transferred once every 3
years.

(b) Transfer of any employee working in a sensitive tigepartment, before completion of
minimum period on a post, will be done in publiteiest after recording reasons therefor.

(c) Considering the nature and importance of the pioststified as sensitive, while determining
placements, postings and transfers of employeesiqresd in these posts will be decided
accordingly.

(d) First posting on appointment / promotion of empkxyshall be to a non-sensitive post.
(e) There shall be a gap of minimum 3 years betweersensitive posting to another.

() An employee in the subsequent cycle of postind slelbe posted in the same sensitive post.

2. Transfers

(1)

Objective

Transfers are integral to any Organization striviegachieve its organizational goals. They are
necessary for employees so as to have exposuegitus areas of working in the organization.

The following objectives shall guide the provisiarstransfer:-

(@)
(b)

(c)
(d)
(e)

(f)
(9)
(h)

To match the Authority’s objectives and goals vitittlividual aspirations.

To align with Regulations 5 (9) and 15 of the IRD&taff (Officers and other Employees)
Regulations, 2016 in building a work force fullygaged in the performance of their duties.

To have the right person in the right place by idging skills and aptitudes of employees to meet
organizational needs.

To identify and groom employees for taking posisiém higher rank.

To implement CVC guidelines in the matter of transfotation of employees in sensitive posts. In
addition, such transfer/rotation of employees can donsidered for all positions to make
employees more knowledgeable and empowered inajgngl the organization.

To provide an opportunity to employees to imprdwert personal development and career.
To effect promotions.

To bring in transparency in the movement of empdsyén the organization after lapse of a
specified period.
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(2) Applicability
The transfers may be made in all grades of emp®géthe Authority including Officers on Special
Duty (OSD).
3. Type of transfers
There will be three types of transfers:
(1) Request transfers

(a) ‘Request Transfemmeans such transfer for which an order is issueth&®yCompetent Authority
considering the request of an employee for hisipgstt a station of his choice.

(b) ‘Qualifying service for request transfer’ will bBe number of years of stay at one station at a
single stretch, to be reckoned from the date ofifg at such station. However, if an employee
avails leave beyond 120 days including all kinddeafve in a year, such period will not be
counted as ‘qualifying service’ for request transfe

(c) Transfer on request of an employee may be considaremedical emergency/grounds or other
genuine personal reasons subject to availabilityaafancy at that office to which transfer is
sought.

(d) Employees with 3 years active service and aboveapaly for transfer but the employee whose
service is more at that centre will have prioritytiansfer.

(e) Any transfer due to personal reasons within a mimmterm of three years subject to
administrative approvals will be at employee’s cost

(2) Administrative transfers

(a) ‘Administrative transfer’ means transfer made withthe request of an employee due to office
exigencies.

(b) All employees may ordinarily be considered for sfen after 5 years. Employees are eligible for
TA, joining time and other applicable allowancesittements as per rules in vogue.

(3) Transfers in public interest

Transfer of any employee before completing the mum term of 3 to 5 years in a particular
department/station may be made by the Competerttofity in public interest by recording the
reasons for such transfers.

Note: The following definitions are relevant in the coritef transfers:

(@) ‘Normal period of posting’ means continuous posting of an employee in the same
position/Department for a period of 3 years anthatsame station for a period of 5 years after
which he becomes due for transfer.

(b) ‘Sensitive post’ means a post which is consideeed key post in the Authority.

(c) ‘Station’ means the city up to the municipal limitsa territorial area as per the census of India
where salary and allowances including HRA and C@Apayable.

4. Posting/Stay

(1) The posting of an employee in a department wilgbeerally for three years except in cases of any
disciplinary proceedings initiated/pending. Thatstg point for computing the stay in a department
shall be the date of joining in that department.

(2) The stay of an employee at any station for the gaep of transfer will ordinarily be five years
subject to office exigencies and decision of then@etent Authority. This provision, however, does
not apply to Deputy General Manager and above.

(3) When a certain number of employees are due for mgoout of a station to a new station or by local
rotation to new postings in the same station fer rason of having completed their stay in that
station, but cannot be so moved due to non-avéfiabf vacancies, an employee who has served
for longer period will be transferred first.
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5.

6.

(4) On request, the Authority will endeavor to transferemployee to a centre of his choice, one or two
years prior to retirement, subject to administetionvenience and availability of vacancy.

(5) Specialized postings The specialized postings shall be governed by uostns issued in this
regard from time to time. For (i) Actuarial Depaem, (ii) Legal Department (iii) Any other
Department as decided by the Chairperson depewdinige organizational needs - the conditions as
aforesaid shall be modified to be up to seven yaadsin case of promotion of employees working
in such departments, it may be at the discretiah@Competent Authority depending on exigencies
of the department and the instructions issued fiora to time.

(6) The period of stay at a centre will be inclusofeall postings in different departments at that
centre. The transferees will be identified on nsFirst-out’ basis.

Transfers on promotion

(1) Refusal of promotion to avoid transfer will be dewsith as per rules which may include cancellation
of promotion and non-consideration of his candigatéor promotion in the next round of
promotions.

(2) Employees aged more than 58 years may be consideredetention in the same station on
promotion subject to availability of vacancy attthation.

(3) Employees on promotion may be posted in the sa@®os subject to the vacancy position,
provided, the employee was transferred from sorherattation within the last 2 years.

Consideration of cases before transfers are effecte

No relaxation shall be considered except on theviing grounds:

10.

(1) Transfer of an employee couple up to the grad®eyuty General Manager will be subject to
administrative convenience.

(2) Posting on compassionate grounds - in case arnogawkeeks a posting to a particular station on
medical grounds, the Chairperson may take a decistmwever, if required, the case may be
referred to a Medical Board for opinion.

Using outside influence

Bringing any outside influence for or against an$far by an employee or any of his family member(s)
will be treated as a misconduct subject to discgly action under IRDAI Staff (Officers and other
Employees) Regulations, 2016.

Transfer of employees against whom disciplinary/vigance cases are pending

Requests for transfer received from employees agaihom vigilance/non-vigilance complaints/cases
have been registered/contemplated shall not beidamesl till the cases are decided. They may be
redeployed at the same station.

Transfers and postings of employees on deputation IRDAI as OSDs

OSDs from various lending organizations who arectedl as OSDs/working as OSDs to the extent
possible shall not be posted to sensitive postingluhe period of theideputation with IRDAL.
However, if it is essential to consider such OS@ing posted to sensitive posts based on their
experience, utility to the organization, etc. timegy be considered by the Chairperson for postirtgan
sensitive posts for a maximum period of two (2)rgeanly. In no case any extension beyond the period
of two years will be considered.

Relief of employees on transfer

(DAIl posting orders will indicate a relieving timgpuo a maximum of 30 days within which an
employee is to be relieved. The relieving shalit@ndatorily carried out before the last date ingdida

(2)Representations, if any, will be addressed to thaierson only. Any representation in respect of
posting orders are to be submitted within 15 ddyissme of such orders failing which the same wait

be considered. The representation will be consttbyethe Competent Authority on a case to casesbasi
and disposed of within 15 days.
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(3)Overstay in the post after a transfer order isadsantamounts to misconduct and necessary action
will be initiated accordingly as per rules and iastions in vogue.

11. Transfer of Senior Officers

Transfer of employees in the grade of Deputy Génklanager and above will be governed by
organizational needs as also suitability for thst io question.

12. Miscellaneous

All transfer orders shall be normally issued imnagely coinciding with promotions to the various
grades every year and, in any case, not later3fifaMarch of the year.

These are broad provisions governing sensitive spastd transfers and detailed administrative
instructions shall be issued by the Chairpersdenms of the power vested in him vide Regulation 80

Schedule VIII
Seniority

In terms of Regulation 14 of the IRDAI Staff (O#is and other Employees) Regulations, 2016, the
seniority of employees in the Authority shall bdided as per the following guidelines:
Publication of list

(1) There shall be a single combined list called séwmitst for each grade.

(2) The seniority list for each grade shall be prepamd published as ori' January of every year.

(3) The seniority list prepared shall be publishechm Authority’s intranet.

1. Reckoning seniority

(1) The principle of an employee appointed as a redwdh earlier selection being treated as senior
to those appointed as a result of subsequent meldotthe same grade in Direct Recruitment
(DR) shall be followed for preparing the seniofist.

(2) The relative seniority of all direct recruit empéms is determined by the order of merit in which
they are selected for such appointment and whenjtie the service of the Authority on offer
of appointment.

However, where a candidate seeks time for joinhrg gervice and the same is approved by the
Competent Authority, subject to a period not exasg@ix months, on joining within the permitted
period not exceeding six months, the seniority wfhscandidate shall be in the order of merit in
which he is selected.

However, where a candidate joins the service after permitted period exceeding six months,
seniority of such candidate shall be from the détdis joining the service in the Authority.

(3) In case of employees selected in response to the gatification for appointment to different
posts in the same grade with different qualificasiothough the process of selection may be
different, a consolidated seniority list shall baintained in the manner mentioned in Para 4 (c)
below.

(4) Where a separate merit list is prepared, the foligwriteria will be followed:
(a) The seniority of an employee shall be determinethbydate of selection.
(b) Where the date of selection is same, chronologyffef of appointment shall be the criteria.

(c) Where both (a) and (b) are also same, the senmiritye selected employee shall be determined
according to the principle of ‘rotation of vacargibetween different posts.

Eg: Where appointments are made to a grade frofereift streams and if appointment to one
stream (Stream A) is made at 50% and from anothesrs (Stream B) at 50%, even if through
separate Interview Committees, the seniority otamployee in that grade shall be determined
in the order of Al, B1, A2, B2,....
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(5) The available direct recruits and promotees, feigaenent of inter-se seniority, would refer to
the direct recruits and promotees who are appoigedhst the vacancies of a recruitment year.

(6) Recruitment year would be the year of initiating tecruitment process against a vacancy year.

(7) The initiation of recruitment process against aavay year would be the date of notification for
filling up of vacancies in case of direct recruits;the case of promotees the date on which a
notification for promotion is released to fill up the vacancies tigio promotion would be the
relevant date.

(8) Thus, inter-se seniority of direct recruits andmotees shall be fixed on the basis of date of
initiation of process of recruitment irrespective date of joining within the time given for
joining subject to such joining time permitted bgr@petent Authority.

(9) There shall not be any notional seniority grantéth vetrospective date.

(10) There shall not be a separate seniority list foeairecruits and promotees in a particular
grade.

(11) The relative seniority of an employee in the prozdograde shall be same as in the feeder
grade. However, employees on refusal of promotionan-promotion will lose seniority and
will be shown in the seniority list of the graderfr which he competed.

(12) In case of employees who are under suspensionsaiptinary proceedings are in the
progress, their original seniority will not be affed, if completely exonerated or the suspension
revoked. The seniority of an employee revertedr&vipus grade depends on the order of the
Competent Authority.

Schedule IX - A
Deputation — Inward

1. The provisions under this schedule are envisagdthve all relevant rules, regulations, and provisi
pertaining to deputation - inward at one placelsd self-dependence, objectivity and transpareacybe
achieved. The Competent Authority may, due to enéges of work and to have interaction of experience
work culture and practices of different organizasipappoint Officers on deputation from other ficiah
regulators, Government departments and PSU Instoerstified post(s) for a limited period, by thedeof
which they will have to return to their parent asrSuch an arrangement will enable IRDAI to have
experienced insurance professionals, practices meigiard to products, servicing, investment, grieean
handling, etc. The terms and conditions of depaashall be as laid down by the Competent Authority
Qualifications, maximum age and relevant experieateghe Officers to be taken on deputation are
prescribed in Schedule IX — B Qualifications, Agel &xperience for various posts — Deputation Inward

2. ldentification of posts While regulatory and supervisory aspects could &eekbped internally with
periodic and limited lateral inflow, the developrhemtails need of personnel experienced in Insurance
business and the intricacies therein for some tifhere is, thus a need for officers on deputatiorthat
there is a continuous flow of personnel coming fribra industry, other regulators and Government for
development-orientation.

The following are some important areas considepedentifying posts on deputation.
(a) Statistical /[Economic matters and Research
(b) Reinsurance
(c) Catastrophe modelling
(d) Macro-prudential surveillance and early warningalg
(e) Risk management
(f) Legal jurisprudence

(9) Internal audit/Concurrent audit
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(h) ERP/Network management/Analytics
() Information Security and Governance
() Any other area as may be determined by the Chaivper

3. Deputation reserve A deputation reserve of 18% and leave reser@otogether not exceeding 20% of
sanctioned strength with prior approval of the Awity be utilized for filling the positions on degation till
internal capability is adequately built.

The number of vacancies to be filled in by depatatwithin the deputation reserve as above may be
reviewed from time to time based on

(&) non-availability of supplemental personnel withRDAI possessing requisite qualifications and
experience; and

(b) having regard to the role to be performed by aifipeposition, it is necessary to provide for
officers on deputation at an appropriate level withview to injecting fresh knowledge and
experience.

4. Determination of analogous postsThe following shall be the criteria for determinimtpether the posts
in question could be treated as analogous to eheh:o

(a) Identical scales of pay: Though the scales gfgigwo posts which are being compared may not
be identical, they should be such as to be an sixterf or a segment of each other.

(b) Same group of posts: Both the posts shouldlbegdn the same group of posts

(c) Responsibilities and duties: The levels of resality and duties of the two posts should be
identical/comparable.

(d) Qualifications/Experience: The qualifications amgerience of the Officers to be selected should
be as per the schedule and comparable to thoskréat recruits/promotees to the post where direct
recruitment/promotion has also been prescribedha®bthe methods of appointment.

5. Period of deputatiort The maximum period of deputation is three years.

(1) The period of deputation including the period opuakation or contract in another ex-cadre post held
immediately preceding an appointment in the sansoore other organisation shall not exceed three
years respectively. However, the terms and conditiof deputation of officers from Government
shall be governed by the extant instructions of DOP

(2) Premature reversion to parent cadre: As andah&tuation arises for premature reversion to the
parent cadre of the Officer on deputation, hisises/could be so returned after giving one month’s
advance notice to the lending organization andtfiieer concerned.

(3) The officers who served IRDAI on deputation for deen will not be considered for second term.

(4) The Officer on deputation shall not be consdeior any foreign deputation or deputation to any
organization within India.

(5) Permanent Officers of IRDAI and/or Officersesldy on deputation cannot apply for higher ex-
cadre post at IRDAI as and when advertised for sigiher posts.

6. Sources of procuring Officers on deputation:

(1) The guiding principles shall be determination oélagous posts, public notification of vacancies
with eligibility conditions regarding age, qualifiton, experience etc. and competitive selection
process.

(2)Financial Regulators/PSU Insurers/Central Governmé&he vacancy circular shall be circulated
through advertisements and adequate notice/cironlé all eligible institutions besides publishing
it in national newspapers and display of detailddegtisement in IRDAI website. The vacancy
circular/advertisement shall clearly bring out @etegories and levels of Officers and their pay
scales eligible for consideration including coratit of eligibility, age, number of years of service
in a particular grade/scale, qualifications andesigmce required.
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7. Ex-cadre post and pay fixation:

(1) Given that the pay scales in IRDAI are similartioge of RBI/SEBI, pay parity for analogous posts
shall be the determining principle as scales of ARre asynchronous with pay scales of
Government/PSUs. In order to ensure uniformityixatfon of pay and allowances across Officers
on deputation including from Government with varyigrades/scales/pay, the general principles of
pay parity for determination of scales shall besidered. In such cases, pay will be fixed by adding
one increment to the pay in the parent cadre pasta scale of his regular parent post (and iftree/s
was drawing pay at the maximum of the scale, byirtbeement last drawn) and equating the pay
(inclusive of grade allowance and other allowansetitled for dearness allowance) so raised plus
dearness allowance (and additional or ad hoc desraowance, interim relief, etc.. if any) with
emoluments comprising of pay plus DA, ADA, interiglief, if any, admissible, in the borrowing
organization and the pay will be fixed at the stagthe pay scale of the ex-cadre post in IRDAI at
which total emoluments admissible in the ex-cadostpn IRDAI as above equal the total
emoluments drawn in the parent cadre.

(2) The ex-cadre post and the analogous posts shdkteemined in such a manner that basic pay plus
grade pay/allowance, if any, on deputation shaltdmmparable to the ex-cadre post carrying a pay
matching his current pay.

(3)The ex-cadre post and the analogous posts shdkteemined in such a manner that if the equated
pay and emoluments of analogous post fall in pajesof two grades in IRDAI, the fixation will be
made for the ex-cadre post for which he/she ictade

8 Exercise of option

(1) An Officer appointed on deputation to IRDAI from other orgatians, may elect to draw either the
pay in the scale of pay of deputation post or scélpay in the parent cadre plus deputation all@m&an
thereon plus personal pay, if any, by exercisirgydmtion within 30 days from the date of joinindJRI. In
case the employee on deputation fails to submibgten within the aforesaid period it shall be nhee that
the employee has opted for the pay in the scabapif deputation post in IRDAI and his pay shallfixed
accordingly. The option once exercised by an enga#ayn deputation regarding the pay shall be final.

(2) However, an employee may revise the option underféiowing circumstances which will be
effective from the date of occurrence of the same:

(i) When he is reverted to a lower grade in the paradite;

(i) When the scale of pay of the parent post on thes lmdsvhich his emoluments are regulated
during deputation/foreign service or of the ex-eadvost held by the employee on
deputation/foreign service is revised either protipely or from a retrospective date.

3) Revision in the rates of DA, HRA or any other allowe either in the parent or borrowing
organisation shall not be an occasion for revisitegoption. If the pay of an officer in his cadi@sp
undergoes downward revision for other than diseglj/vigilance cases, the pay in the ex-cadre
post is also liable to be re-fixed on the basisewfsed pay and in accordance with the reviseanpti
or existing option if the employee does not reviseoption.

(4) When he receives promotion/proforma-promotion cappointed to non-functional selection grade
or up-gradation of scale in the parent cadre, tffec€ shall have the option of either continuing
with the existing pay and allowances in the ex-eapost till the end of deputation or seek
repatriation to claim the benefits of promotion.eTpay fixation and reconsideration of ex-cadre
post for a higher ex-cadre post shall not be eaitextl due to promotion in the parent cadre.

(5) An Officer on deputation shall be repatriated te parent Organization one year prior to his
superannuation.

9. Deputation allowance only if he opts for parent cae scales
(1) The deputation (duty) allowance admissible shakthe rates applicable in the parent organization

(2) IRDAI may allow in addition to deputation (duty)l@vance, under special circumstances, any special
allowance attached to the post held by the employéé parent Department. In case special allowanc
is attached to the scale of pay of the ex-cadréipd&®DAI and the employee has opted to draw pay i
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that scale, he will also be entitled to draw sugbcsal allowance in addition to the pay in thatlsca

However, such special allowance will not be adrbissif he has opted to draw pay in the parent cadre
scale/grade pay plus deputation (duty) allowance.

(3) Personal pay, if any, drawn by an officer in hisgma department will continue to be admissible on

10.

11.

12.
(@)

deputation if he opts to draw pay in the parentreatale/grade pay plus deputation (duty) allowance
No deputation (duty) allowance on this personaldlyhowever, be admissible.

Increments: An employee will draw increment in the parent eadrade or in the scale of pay/grade
pay attached to the deputation post as the casébmagepending on the option exercised. The date of
next increment will become due after one year foate of pay fixation on deputation in IRDAI, if he
has opted for pay scale/grade pay of the deputpsh Notional increments shall continue to acdoue
him in the post held on regular basis in the pacawatre/organization for the purpose of regulatibn o
pay on repatriation to the parent post at the drdeoperiod of deputation.

Admissibility of perks including conveyance as welhs medical benefits:

(1) Admissibility of allowances and benefits while ogpditation: Such allowances as are not admissible

to regular employees of corresponding grade in IRBiall not be admissible to an employee on
deputation, even if they are admissible in the paneganization.

(2) The following allowances will be paid as admissiinléRDAI:
(a) Transport Allowance
(b) Travelling Allowances and Transfer T.A.
(c) Children Education Allowance.
(3) The following facilities will also be admissible.
(a) Joining time - as per parent organization at thme tdf joining

(b) Joining time pay - as per IRDAI norms at the tiofigepatriation if opted for IRDAI pay
scales

(c) Leave travel concession — as per IRDAI subject toaaimum of two sets in three years
even if the employee has unutilized sets to hidites the time of joining.

(4) The following allowances/facilities will be reguéat as explained against each:

(a) Dearness allowance — An employee on deputatiolh lsha&ntitled to dearness allowance

at the rates prevailing in IRDAI or in the lendingganization depending on the option
exercised.

(b) Medical expenses reimbursement - They will be leggd in accordance with the rules of
IRDAL.

(c)Medical facilities — They will be regulated as pmtion exercised by the employee on
deputation

(d)Leave - An employee on deputation shall be regdl&tg the leave rules of the parent
organization on the basis of leave earned in IRDHAdwever, an employee on deputation
shall not be allowed study leave, even if availabl#he parent organization.

Leave salary/GSLI /NPS Contribution: once a year

Leave salary contribution (excluding the périf leave availed of during deputation) and pemsio

contribution CPF (Employer's share) contributioa e¥quired to be paid either by the employee himsel
or by IRDAI to the parent organization/cadre coltitig authority, as the case may be.

(b) In case of employees covered under GSLI / News®n Scheme (NPS), IRDAI shall make matching

c
13.

ontribution to the respective account of the elypédparent organization.

The Officers on deputation shall not be eligible foe advances and loans applicable to permanent
employees.
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14. The Officers on deputation shall be governed by ARCBtaff (Officers and other Employees)
Regulations, 2016 as amended from time to timalffgurposes unless otherwise stated.

15. The terms and conditions of deputation — inwardl $feissued and modified by the Chairperson from

time to time.
Schedule IX - B
Qualifications, age and experience for various post- Deputation - Inward
Grade Max. Ageg Department Quialifications
Yrs)
A 35 Actuarial Graduation with 60% marks and pass in nine (9) Eapg
the Institute of Actuaries of India.
Accounts Graduation with 60% marks and ACA/AICWA/ACS/CFA
R&D - | Post Graduation in statistics with 60% marks [MLS
Statistics M.Sc (Stat) or equivalent]
IT B.Tech (IT/CSE) with 60% marks or MCA
Insurance Graduation with 60% marks and Alll or equivalent.
(Life/Non
Life/General)
Legal Graduation with 60% marks and LL.B with 60% markg o

Five year Integrated LLB Course in First class wit?o
marks or an equivalent grade, in aggregate of| all
semesters/years

Minimum experience required in the related arewafk -5 years as an Officer

B 38 Actuarial Graduation with 60% marks and pass in twelve (Epeps
of the Institute of Actuaries of India.
Accounts Graduation with 60% marks and ACA/ACS/AICWA/CFA
R&D — | Post Graduation in Statistics with 60% marks [MLS
Statistics M.Sc (Stat) or equivalent]
IT B.Tech (IT/CSE) or MCA or M. Tech or M.S in IT it
60% marks
Insurance Graduate with 60% marks and FlIl or equivalent.
(Life/Non
Life/General)
Legal Graduation with 60% marks and LL.M with 60% marks
Total experience required — 8 years as an Offigdr minimum 5 years in related field of
work
C Please se( Actuarial Graduation with 60% marks and Fellow of the Ingitaf
note Actuaries of India.
below  accounts Graduation with 60% marks and FCA/FICWA/FCS/FCA
R& D — | Post Graduation in Statistics with 60% marks [MtSta
Statistics M.Sc (Stat) or equivalent]
IT B.Tech (IT/CSE) or MCA or M. Tech or M.S in IT it
60% marks
Insurance Post Graduation with 60% marks and FlIl or equintle
(Life/Non

Life/General)
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Grade Max. Age Department Qualifications
Yrs)
Legal Graduation with 60% marks and LL.M with 60% marks
Total experience required — 12 years as an Officigr minimum 5 years in related field of
work
D Please se( Actuarial Graduation with 60% marks and a Fellow of theilot
note of Actuaries of India.
below Accounts Graduation with 60% marks and FCA/FICWA/FCS/FCA
R& D Post Graduation in Statistics with 60% marks [MtSta
Statistics M.Sc (Stat) or equivalent]
IT B.Tech (IT/CSE) with 60% marks or MCA or M. Tech|or
M.S in IT with 60% marks
Insurance Post Graduation with 60% marks and FlIl or equintle
(Life/Non
Life/General)
Legal Graduation with 60% marks and LL.M with 60% marks
Total experience required — 15 years as an Offigdr minimum 5 years in related fietaf
work
E Please se{ Actuarial Graduation with 60% marks and a Fellow of theifas
note of Actuaries of India.
below  accounts Graduation with 60% marks and FCA/FICWA/FCS/FCIA
R& D Post Graduation in Statistics with 60% marks [MLSta
Statistics M.Sc (Stat) or equivalent]
IT B.Tech (IT) or (Computer Science) with 60% marks| or
MCA or M. Tech or M.S in IT with 60% marks
Insurance Post Graduation with 60% marks and Flll or equintale
(Life/Non
Life/General)
Legal Graduation with 60% marks and LL.M with 60% marks
Total experience required — 18 years as an Offigigr minimum 5 years in related fietof
work
F Please se( Actuarial Graduation with 60% marks and a Fellow of theilot
note of Actuaries of India.
below  accounts Graduation with 60% marks and FCA/FICWA/FCS/FCA
R& D Post Graduation in Statistics with 60% marks [MtSta
Statistics M.Sc (Stat) or equivalent]
IT B.Tech (IT) or (Computer Science) with 60% marks| or
MCA or M. Tech or M.S in IT with 60% marks
Insurance Post Graduation with 60% marks and FlIl or equintle
(Life/Non

Life/General)

Legal

Graduation with 60% marks and LL.M with 60% marks

Total experience required — 20 years as an Offigdr minimum 5 years in related fietaf

work

Note: The Competent Authority shall specify age limitasther allied matters in respect of Grades “C” and

above.
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1.

Schedule IX - C
Deputation — Outward
Background
(1) Officers are considered for deputation outwardlerfollowing reasons:

(a) to widen Officers' perspective of other FinancialgRlators, domestic or foreign, which may be
useful to the Authority;

(b) to lend manpower support to other regulatory omgtions, temporarily;

(c) to lend manpower support to the organizations ptethby IRDAI like IIB, IIRM;
(d) capacity building;

(e) in public interest.

(2) No employee of IRDAI may be deputed to serveemnéiny other employer without the
approval of the Chairperson who shall deterntivee duration of such deputation and the
terms and conditions on which the deputation dh&# effect.

(3) No employee shall be sent on deputation againstilis
(4) Transfer on deputation shall ordinarily not be gedrunless

(a) the duties to be performed are such that they dhoetessarily be performed by an employee
of IRDAI or involves such technical knowledge, exs® in which persons are not readily
available from other sources;

(b) that the transferee at the time of transfer holgsrananent post in IRDAI;

(c) the terms granted are not so greatly in excessmiuneration which an employee would
normally receive in the service of the IRDAI so tasrender deputation appreciably more
attractive than IRDAI's service.

2. Eligibility

On completion of a minimum 5 years service in thehfrity, an employee in Class | can make an
application for deputation to other organizationd auch applications can be considered for forwardi

to the external organizations. If the CompetenthAtty considers necessary in the interests of the
Authority, he may send officers on deputation theotorganizations including regulated entities for
skilling purposes and/or in response to publicfiuatiion issued by such organizations, however afor
period not exceeding three years. However, depusitwill be made on merits of each case and also
subject to the following:

(a) Exigencies of work in the Authority;

(b) Authority's own requirements in the immediateéar future;

(c) No disciplinary proceedings are pending agaimstofficer;

(d) Antecedents of the organization to which defariais sought (free from reasonable doubt)
(e) Absence of any conflict of interest betweendkirnal organization and the Authority, and

(f) Position / post of deputation to be comparablstatus with the existing position in the Authprof
the officer seeking deputation.

3. Deputation to institutions sponsored/supported Y IRDAI

(1) Deputation to institutions which are supported toy Authority may be considered provided
that such institutions fulfill the following criter:

(a) they are functionally autonomous;
(b) they are not substantially funded by the Centrdl @rate Governments;

(c) the Central or State Governments do not have powagive them directions.
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(2) The deputation shall be on the following terms eoiditions:
(@) the term shall be a maximum of 3 years.
(b) salary and perquisites will continue to be as perAuthority's rules
(c) the officer so deputed shall not be allowed add#lgay, allowances or perks;

(d)deputation may be treated in the same manner d@sgads another department of
Authority and no deputation allowance will be pagato the officer on deputation.

4. Deputation to Government departments, etc.

If deputations to public institutions such as Goweent Departments/ Organizations, SFCs, State IDCs,
public institutions, etc. and deputations are mad@ublic interest, these institutions/organizasion
where the officer is deputed by the Authority arfieve such institution/organization may not be able
pay salaries, etc. at the Authority’s scales of, @dipwances, perks and benefits, the followingnter
and conditions shall apply:

(1) Salary and perquisites will be as per Authorityifes and the borrowing organization will
reimburse the expenditure / cost at rates payablequivalent grade officer in the
institution/organisation.

(2) Leave during the period of deputation may be adads per the rules of the external
organization.

(3) External Organization has to pay SuperannuationF/ dentribution and Gratuity
contribution.

5. Other Organizations in India and outside India terms and conditions
(1) Period of deputation may be up to a maximum pesidtiree years.
(2) Pay, allowances and perquisites will normally beersexternal organization’s rules.

(3) In cases where the deputation is at the instanctheofAuthority within India and the
Authority has followed a process of selection befdeputing an officer, the officer may opt
for pay, allowances and perquisites as per Autyisnitiles, in which case he will be entitled
to deputation allowance.

(4) The borrowing organization shall bear the entirstoof the services of the employee
including salary during joining time, travellingl@hvances payable to the employee to
enable him to join his appointment in the borrowimigganisation and to return to his
appointment in IRDAI on completion of his deputatideave salary for the leave earned
during the period of deputation, the employer’stdbations to the employee’s account in
IRDAI's Provident Fund, make a contribution towasdsy gratuity or other sum, for which
the employee may become eligible, on such scalmaas be fixed by the Chairperson.
Disbursement of salary and provision of perquisitékbe by the external organization.

(5) Officer’s lien on the Authority's service will betained against the post held immediately
prior to commencement of deputation for seniorynfirmation and promotion subject to
eligibility, suitability and selection.

(6) During the period of deputation, the external aigation will have to agree for paying to
the Authority, Gratuity, Provident Fund or Supenaation contributions as decided by the
Authority under the rules applicable for respecgebemes from time to time.

(7) External Organization will recover all other montldues towards savings, insurance, loan
recoveries, etc. and remit to the Authority. Altimely, the officer may undertake to
regularly remit these dues, in default of whichlés on the officer's service will be liable
to be cancelled.

(8) Leave and leave encashment during the period aftdépn may be availed as per the rules
of the external organization.
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6. Short duration assignment to other organizationgor capacity building

The Authority would consider allowing officers t@ dgor short assignments to PSU Insurers or other
Financial Regulators subject to the following cdiadis:

(1) The duration of the assignment may be for a peofodp to one month at a time, which may be
extended at the discretion of the Authority, subjecadministrative convenience. However, under no
circumstances will it exceed three months;

(2) All expenses in connection with the assignmenittlvélborne by the Authority.
7. Nomination to other organizations on request fodelivering lectures / talks

The cases of officers to be deputed on requestsveztfrom external organizations for deliverintiksa
lectures will be considered as "Tour on Duty”.

(1) Nomination for lectures/talks within India

On invitation, officers of the Authority can be nmated to Government aided/ Government sponsored
academic institutions and commercial organizatigns/ate academic institutions of repute and the
same would be considered as ‘Tour on Duty'. In sta$es, if the host institution is unable to previd
airfare, the Authority will bear  the cost of amdafor travel. The officer being deputed may opt to
accept an offer of the host institution for boagdiodging or opt for hotel accommodation as per his
entitlement. The officer being deputed will alsodbgible for claiming halting allowance as perasiin
vogue for official tours.

While nominating officers for lectures/talks to amercial organizations / private academic institugio
of repute, it should be ensured that the visit gy Authority’s officers should not be advertised /
misused by the inviting institution for pecuniamgemercial gains. If such cases come to the nofice o
Authority, the institution would be blacklisted fsuch purposes.

(2)  Nomination for lectures/talks outside India

On invitation, officers of the Authority can be niorated to Multilateral Institutions and other reqfoks
and the same would be considered as "Tour on D@fffcers will be eligible to claim allowances for
the tour in the same way as is prescribed for uakieg official tours abroad.

Note: Other conditions
(a) In both the above cases, the total duration ofdbhemay not exceed 5 days.

(b) Such deputation shall be based on the considerdtaimo conflict of interest, if any, is likely to
arise on account of deputing the officer to theaaigation concerned. A record of such visits of an
officer shall be maintained and be put up to thpreying authority at the time of seeking every
approval.

8. Code of conduct

In addition to the obligation to conduct themseliresan honest and ethical manner, act in the best
interests of the Authority and to comply with theoyisions of IRDAI Staff (Officers and other
Employees) Regulations, 2016, the officer on demritnomination will observe the following code of
conduct during the period of his deputation/nomorat

(1) Officers shall avoid situations in which thpi&rsonal interest could conflict with the interesftshe
Authority. Any conflict, actual or perceived, mus disclosed to the Authority for guidance andamcti
as appropriate.

(2) No officer on deputation shall disclose or asg confidential information gained in the courge o
employment / association with the Authority for gmmal gain or for the advantage of any other petson
organization. He shall further ensure that whilérgy any interview, formal or informal, he shall tho

use any information gained during his term with thethority that may in any manner impinge
adversely on either the reputation or the interetee Authority.

(3) The officer shall use utmost discretion whigeracting with all external agencies / personsasto
ensure that the name of the Authority is not puartg controversy or misused. Interaction with media
shall be governed by separate provisions in tlgjanck



176 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT IlI—SEC. 4]

(4) While contributing to press or any publication electronic media, on a subject relevant to the
Authority, he shall invariably obtain clearancenfrdhe concerned department of the Authority in
writing. Further, he shall ensure that the matdseihg made public, if sourced from the Authority i
any manner, is part of the material / informati¢eccpd by the Authority itself in public domain.

(5) Officers shall not accept any gift in kind, pagnt, loan, vacation, valuable item or other peigé
from current or prospective customers, vendors, pegitors, or partners, etc. where such acceptance
would prejudice Authority's / Officer’s decisionfuhctioning, or it is unlawful, or is contrary &thical
principles.

(6) Officers on deputation shall at all times behava way that upholds the high image and reprtati
of the Authority and comply with any other applialtonduct requirement that is prescribed by the
IRDAI Staff (Officers and other Employees) Reguas, 2016.

9. Other terms and conditions governing deputations

(2) If an officer was selected for deputation/noation to an external organization on the basis of
selection done by the Authority, the term of depatdnomination would normally be for a fixed
period. For any extension of the term, the exteonganization would be required to directly appfoac
the Authority and not the officer. Similarly, insmthe external organization proposes to offegalae
appointment, the Authority's prior consent shallob¢ained. External organization will be informefd o
this procedure at the time Authority makes reconufaéion to that organization.

(2) The officer will remain eligible for incremenésd promotion during the period of deputation.

(3) Annual Confidential Reports of the officer wile recorded as per instructions issued by the
Authority in this regard from time to time.

(4) Violation of any of the terms and conditionsdefputation / tour on duty mentioned above wiluies
in loss of lien on the Authority's service and,tlis event, the services of the officer concerned a
liable to be terminated.

(5) The Authority will have right to recall the afér on deputation at any time.

10. In case an officer on deputation/ tour on duty twda leave the service of the Authority during or
immediately after the period of deputation/ tourdoty, he may send the necessary intimation to the
Authority communicating his intention to resigndluntarily retire from the Authority's service asrp
Staff Regulations. The Authority shall examine swvefuests for resignations/voluntary retirement on
the same basis as similar requests made by offidessare not on deputation and subject to compdianc
with the provisions of the IRDAI Staff (Officers @uother Employees) Regulations, 2016.

11. The terms and conditions of Deputation — outwdrallsdbe modified by the Chairperson from
time to time.

Schedule - X

Competent Authorities and Appellate Authorities

Regulation No. Matters Competent Appellate
Authority Authority
4 (3), 5 (1) and| Appointments by direct recruitment (Class 1) Chpaison Authority
15 Appointments by direct recruitment (Class Il anlhs3 Member Chairperson
V)
Appointment by Promotions under Class Il and fromED (Admn) Member

Class IV to Class Il

Appointment by Promotions (Class I) up to Deputy Member Chairpersot
General Manager

=}

Appointment by Promotions (Class I) General Manage€hairperson Authority
and above

5 (6) Mode of recruitment, educational qualifications agg| Chairperson Authority
limit for Grades above Grade “B”
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5 (6) (d) Quota of vacancies for direct recruitment abovedéra Chairperson Authority
HB”
5(9) Transfers of employees ED(Admn Member
9 (3) Extension of period of probation Appointing | Next Higher
Authority Authority
9 (6) Discharge during period of probation Appointing | Next Higher
Authority Authority
11 (2), 11 (5), | To receive notice, acceptance or refusal or walereof| Appointing | Next Higher
11 (7) to discontinue or resign the service (all employees Authority Authority
12 (1) To direct an employee to retire in the interest| oChairperson Authority
Authority or public interest
12 (1) Acceptance of request for retirement bysimployee Member Chairperson
12 (3) Reinstatement of an employee Membe Chaqrer
12 (4) Regulation of period between date of premature Member Chairperson
retirement and date of reinstatement
12 (6) Curtailment of notice period Member Chaigoer
12 (7) Approval to withdraw the notice of retirerhen Member Chairperson
14 Publication of Seniority list Chairperson Autitpr
16 Reversion of Class | Officers up to Deputy General Member Chairperson
Manager
Reversion of Class | Officers General Manager pan@€hairperson Authority
above
Reversion of Class Illl and IV employees ED (Admn.) Member
17 (4) Passing of an order for accrual of benefits, amtignt off Member for | Chairperson
allowances, etc. in the case of discharge or ssgper Class |
removal of employees Officers
ED Member
(Admn.)for
Class Ill and
Class IV
employees
18 (2) Sanction to draw increments and/or crossing Efficyg ED (Admn.) Member
Bar
19 Fixation of pay on promotion/deputation ED (Adjnn  Member
20 Acceptance of place of Home Town or place of doici ED (Admn.) Member
or change thereof
Casual leave Immediate | Next Higher
reporting Officer
Officer
Earned leave HOD/Regional| ED (Admn)
Office In- /Member
charge under
intimation to
next higher
Officer/
Regulations Sick leave, Maternity leave, Child care leave, Pty | HOD/Regional| ED (Admn)
23,24,25 25,| |eave Office In- /Member
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26, 27, 28 and
31

charge under

intimation to

next higher
Officer/

Member

Extraordinary leave

ED (Admn.)

Member

Other leave/s

ED (Admn.)

Member

Explanation:

1. For the purpose of grant of leave, other than extiiaary leave, to all employed
directly reporting to HOD/Member/Chairperson, th@nipetent Authority is thg

respective HOD/Member/Chairperson.

HOD concerned to the Admn. Department.

. Applications for EOL and other leave/s from the éypes shall be forwarded by t

. The grant of leave in the absence of Regional ©fficcharge will be by the ne

Senior Class | Officer of the Regional Office belthe Regional in-charge or tf

designated ED (Admn) at HO.

per eligibility instructions in this regard.

exercise such powers so authorized of ED (Admn.).

. Leave in respect of HOD will be sanctioned iy tespective ED / Member.
. Leave sanction is after confirmation of avaiiapiof balance in leave account and

. Where ED (Admn.) is not posted and a designsgatibr officer is authorized by th
Chairperson to exercise powers of ED (Admn), suathaized senior officer shall

£S

Y%

as

e

=}

=

29 (2) Initiation of disciplinary proceedings inseaEOL crosses 365 days
Below DGM ED (Admn.) Member
DGM to CGM Member Chairpersor
ED Chairperson Authority
29 (4) Release of increments by condoning EOL Membe Chairperson
30 Joining time and special leave in lieu thereof B a ED (Admn) Member
Curtailment of joining time
32 (7) Communication of information/documents tauwtiorized recipients
Below DGM ED (Admn) Member
DGM to CGM Member Chairpersot
ED Chairperson Authority
32(9) Contribution to Press Member s¢ Chairperson
authorized
33 Grant of permission for undertaking employmeithiv | Chairperson Authority
one year after cessation of service
34 Giving of evidence ED (Admn.) Member
37 Permission to be absent from station RespectiveRespective
Competent | Appellate
Authority Authority
38 (2) Report in regard to receipt of gifts ED (A Member
41 (3) Permission to stand guarantee in privataadap ED (Admn.) Member
47 Employees (all classes) in debt to furnish gestant ED (Admn) Member
49 (3) Permission to acquire property from a personan| Chairperson | Authority

Indian insurance company with which the employe

is

D
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having official dealings.

51 Permission to enter in to marriage in specis¢sa Member Chairpersagn
Suspension and award of penalties
I. Up to Senior Assistant DGM (HR) ED (Admn)
ii. Assistant Manager /Manager/Assistant GenerdED (Admn.) Member
Manager
53and55 5 hom ED (Admn) | Member
iv. GM and CGM Member Chairperson
v. ED Chairperson Authority
Explanation: The Competent Authority indicated ahuenn 3 above is without prejudice
to the provisions Regulation 60 and 61, to be taksethe Disciplinary Authority.
56 Permitting assistance to charge sheeted employee Chairperson Authority
57 and 58 Receipt of Inquiry report and actioneber Competent | Appellate
Authority Authority
72 Deputation of officers to other organizations alpberson Authority

T. S. VIJAYAN, Chairman
[ADVT.-1ll/4/Exty./193]
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